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REGIONAL OFFICE
C.G.ENVIRONMENT CONSERVATION BOARD
T.V.TOWER ROAD, RAIGARII

No/ (§29 /RO.TS/CEC.B./202] Rangarh. dated l9'0'/201}

To, .

41:: Registrar
National Green Tribunal,
Principal Bench, New Delhi.

Sub:  Regarding Joint Committee reportin the matter of O A. No 33 2019(C7) Ramesh Agrawal Versus
Union of India.
Ref: 1. Hon'ble National Green Tribunal. Principal Beneh. New Delhn Order Dated 13 07 2020 &
31.08.2020.

2. Letter of this office vide letter no. 970. dated 13.10.2020.

Respected Sir,

With Reference to the above mentioned orders. Joint commitiee formed by Hon'ble NGT consisting of
members from (1) MoEF&CC (ii) CPCB (1) Chhattisgarh SEIAA and (1v) Chhattisgarh Pollution Control Board.
in the matter of O.A. No. 33/2019 (CZ) has submitied report vide letter no. 970, dated 13 10 2020 As per the

order of Hon’ble NGT. Joint committee has visited the industries included in the application Report of the Joint
Committee is submitted for record of comphance.

Enclosed: As above (Total pages 228).

N \‘\ |
Eedd_

(AK. Gedam)
Nodal Officer & Regronal Officer.
£ Gl Environment Conservation Board
No./ /R.O.T.S./C.E.C.B.?2021 Rargarh, dated:
Copy to:
1. Member Sccretary, C.G. Environment Conservation Board, Nava Raipur, Al Nagar, Raipur for
information plcase.
2. Smt. Parul Bhadoriya, (Board Advocate), Chamber no. 609, UCT lwyers chambers, behind Bhopal
District court, Bhopal (MP) for information and necessary action

(A K. Gedam)
Nodal Officer & Regronal Officer.
C.GoEnvironment Conservation Board



Before the National Green Tribunal
Principal Bench, New Delhi

Joint Committee Report

I. Mr. Ramesh Agrawal, Raigarh (C.G.) has filed an original application No. 33/2019
before the National Green Tribunal, Central zonal bench at Bhopal regarding illegal
exemption to Environmental Impact Assessment and public hearing as prescribed by
the EIA Notification, 2006 granted by the Chhattisgarh State Enviromental Impact
Assessment Authority (SEIAA) to metallurgical industries in the state of Chhattisgarh.
These metallurgical industries are being granted the above mentioned exemption on
the incorrect assumption that they are located within notified industrial estates.
however just a cursory examination reveals that none of these metallurgical industries
are located within notified industrial estates as required under the EIA Notification
2006.

2. The National Green Tribunal, Principal Bench, New Delhi vide order dated

13-07-2020 constituted a joint committee consisting of following:

1. Representative of MOEF and CC.
ii.  Representative of CPCB.
iii.  Chhattisgarh SEIAA.
iv.  Chhattisgarh Pollution Control Board.

The committee is directed to visit the place and submit the action taken report
within six weeks. The state PCB will be the nodal agency for coordination and logistic

support.

3. First meeting of the joint committee was held on 21-09-2020 at SEIAA Chhattisgarh
Secretariat, Head Office, Chhattisgarh Environment Conservation Board, Nava
Raipur, Atal Nagar, District Raipur. Following members of the joint committee were

present in the meeting :-
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i.  Dr. R.P. Mishra, Scientist 'D', Central Pollution Control Board, Bhopal. J
ii.  Dr. Purushottam Sakhare, Scientist 'D', Regional office, MOEF & CC,
Nagpur.
iii. Dr. M.L. Agrawal, Member SEIAA Chhattisgarh & HOD, Govt. Engineering
college, Bilaspur.
iv.  Mr. A.K. Gedam, Regional officer, Chhattisgarh Environment Conservation

Board, Raigarh.

The joint Committee perused the order of the National Green Tribunal,
Principal Bench, New Delhi and discussed the matter in the meeting. The committee
called all files and documents from SEIAA Chhattisgarh related with application and
perused it for each and every industry. On the basis of Documents provided by SEIAA
Chhattisgarh and observation of the committee, report of joint Committee was
submitted to National Green Tribunal, Principal Bench, New Delhi vide letter no. 970
dated 13.10.2020. The visit scheduled for first meeting (21-23.09.2020) could not be
completely materiliazed due to unforeseen imposition of lockdowns in Raipur, Durg
and Bilaspur Districts of Chhattisgarh State during 22.09.2020 to 28.09.2020 due to
Covid-19 pandamic and a time period of 03 months was sought by the committee for
site visit and to submit industry - wise action taken report before the National Green

Tribunal, Principal Bench, New Delhi.

Site visit of the industries located in Raipur, Durg, Bilaspur, Raigarh and
Surajpur Districts has been completed by the committee. The observation of the

committee is given as below :-

i. Out of 21 industries included in the application, 17 industries are located in
different industrial estates at Raipur. Durg, Bilaspur. Raigarh and Surajpur
Districts of the Chhattisgarh State. These industries have been alloted land by
Chhattisgarh State Industrial Development Corporation Ltd. (CSIDC) for
establishment of the industry. Lease deed of land allotted by CSIDC is enclosed
as annexure-01. These industries have been considered as "B2" category

industry after scrutiny by SEIAA Chhattisgarh and given Enviromental
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Clearance under "B2" category. Out of these 17 industries in industrial estates:\})
01 (one) industry namely M/s Mahamaya Steels Pvt. Ltd., Sirigitti Industrial
Area, Tehsil and District-Bilaspur (C.G.) is found closed during the visit of the
committee (on 17-12-2020) and committee members were not allowed to enter
in the premises of industry. By physical verification it was found that these 17
industries of B2 category are in different industrial estate of Chhattisgarh,

hence, complying the location criteria.

ii. Out of 21 industries included in the application, 04 industries are located in
private land. Based on Notification dated 23/11/2016 issued by Ministry of
Environment, Forest and Climate Change, New Delhi, SEIAA Chhattisgarh has
considered industries as "B1" Category on the basis of para 7 (ii) a, (SEIAA
Chhattisgarh has used its due diligence based on no increase in pollution load as
reported by CPCB with strigent emission norms from 50 mg/Nm’ to
30 mg/Nm”. During site visit of these industries, it was found that 02 (two)
industries namely (1) M/s Iskon Strips Pvt. Ltd., Village-Guma, Tehsil and
District-Raipur (C.G.) and (2) M/s Sarthak Ispat Pvt. Ltd., Village-Urla and
Sarora, Near Industrial area Urla, Tehsil and District-Raipur (C.G.) have not
installed induction furnace till date. Other 02 (two) industries namely M/s
Agrawal Structure Mills Private Limited, Plot no. 162 (A), Village- Urla, Tehsil
& District — Raipur (C.G.) and M/s Hanuman Ispat pvt. Limited, Village-
Sondra, Near Phase-2, Siltara Industrial Area, Tehsil and District- Raipur (C.G.)
were found not executed the expansion of their capacity for which they got
current EC. By physical verification it was found that these 04 industries of Bl
category are no private land, out of that only 01 industry has executed the

expansion and 03 has not attained enhanced capacity.

iii.  During the inspection, committee also observed about other requirements of the
industries (i.e. Air Pollution Control Devices, water and air monitoring reports,
Permission from Ground water board, submission of EC compliance, etc.). The
detailed industry—wise obesevation are summarized in annexure-02. It was

observed that out of 21 industries 14 are not submitting EC compliance report
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and monitoring reporl. Commillee ulso obscrved the rainwater harvesting

arrungements; greenbelt and pizometer msillation in the mdustrice. vistted and

suggesied the industries to improve the present status, whereve
insufficicnt.

r it was {ound
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’ Scientist 'D',
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it

Dr. R.P. Mishra,
Scientist 'D',
Central Pollution Control Bourd, Bhopal
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Lcc\qa—.Dt:-ﬂDF R LAND FOR BIDUSTRIAL S3TATE

iy Deed s made on s A jay of YR, 2004 between

ina
- _vaenor of Chhathisgam acung through the Addl Managing Dirantar | Chnathsmam

<1 ae idustnal Development Corporation Ltdt., Raipur (her=inafiz; calied The Lessor

- aupieasion shatl where the context so  admils, includiig hie ausessan

- oficg) of te ore pari  and Vs Jindal Sieal 3 Pomor Liniad,
(harets Road, Raigarh - 456801, Tehsi Rainach of District_Razinarh acting
nroug ts Vice President Mr._Rakesh Jindal Slo Lats Shi! Anznd Swarnon

Jipdal having s Registered Office at Dathi Road, Hiszar and registerad undar

“ne Compasies Act 1958 (as amended). (hersinafier calied (he L3523 which

~ression shal, whers the context so admits include its SUGCES3T and permaiis?

gns of the ather part.

v/nzraas In accorgancs wilh the spacific prowisions comtaned 0 tha
inaLsttzl Policy, the Lessee had made a proposa: 10 the Lessor exprassing i3
| riemess 10 25lablish an industrial estate in the privare serzerin Rargamn Dsiict in

vl T
=

=rns of the naramelers |1id down by the Inaustriai Policy.

And whareas, in view thersof. the lessor has agreed to grantto tna lesses,
‘o terms and condions nereinaltar specried, a l2ase o? land comprsing of an
prox 212,253 r!l.:.]ﬁr thereabouit, siiuatad in Tumidh and
argheda Tehsil of Raigarh Districi, mers pa:iiw!ady

subject
srea maasunng apl
Punjpainare villages of Gh
gzscnped in the schedu's herelo annexed and her=a” Golgured ;;’

rsferred) to as the "said land") for 2 t2rm of §9 y2ars corymEs Iy Troiny A
s

U b~ 230
ending 4N ..? for ine purpos® of astablishing ‘is20

 pos s ool S8 j;,::z‘:.::;mnd for purposeEs anciliary theiglo | therein afisr elene

B e e

ca.4 irdustnal Estate)

ity B Tl

And ‘wnaraas the iessed has agread o lake the leass onna goid 1anns and

conditions
‘.
3 i
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:
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Now tharafore this deed witnassad and it 18 hamby agraed and dnciarmd as follow
ow e o LS

1 in cun;—hloml-uﬂ of the l,n:un-'u.n-. and rent oy 1and harain nanpynt] and the
covenanis on tha pad of (he 4G40 horoln antamnad, tha lpassnr ah A1l s
1o the |asse® and the las e shall cept 8 jease of s s | and 19 held 1ha
cama for the pmvu'm of pst spphetina industnal petate act acding to lndust i
for a perod of 99 years commencing on th

T gy v 4 .
Palicy wl\“‘ ~'_'|_'.‘l'.‘g'" a riate Of scn
d over to the 185588

the Pnsmg,:.mn of said Ianﬂ.‘pmm]sor. & hande

o \ake possessIon of the land lgased out 10 1

Ay The lessee hereby aQrees t

within thirty days from th2 date of execution of the l@as? aeed and 1 further

agrees 10 1ake possession of the land in the condition, f axist on that dai2

The lessee having paid 10 the lessor for said land, the advance ront and
nd ena

premium of rRs. §9.71,1471 (Rs_Sbxty ning jacs sovonty ong thousa

nundred forty soven only) 3s prescribed under Rule 10 of the Chhatisgah
Industnes (Allotment of Shed, Plots and Land) Ruias, 1974 (herainafiaf
reforred to as e said rules), and deposited for rert for a period of three
years amourting © Rs. 25,14,182/ (Rs. Twonly six lass fourtean ousand
ono hundrod ety pwo only] 38 security amount .

(]

Thereafief, dt;ring the terms of the leas? tha iesss8 shall pay to the
lessor Annual Ground Rent of Rs. 871,394 (RS. Einht tact sayanty N3
thousangd Bued huadred ninsty foul onty) ard such othsr sums as May oe
getermined in accordance with Clause 3 hareundsr on or pafore 10N ¢ ‘Ef"_Y_Bf..

,{33‘1’3’1—— of each year in the office of The Managing Dirsctor, Crr\hanisgarh
State industnal Development Corporation Ltd. or such place of places as tne

Managing Director from time to time may direct.

3 If the yeanwmonmly rent of the |and/premises is not paid within oA month
gfier the cez18 prescribad by the Managing Director, Chhattisgarh Stat2
industnial Davelopment Corporation Lid. . the same wil have o be deposiad

with interest @ 1B % per annum for the first one year { 12 months of

such dafault and @ 24% pef annum for the remaining pariod there after.
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+ OR, HHgaL = 5

d rent of Rs 94l (B
The grount s, 8,71,394/- (Rs. Eight lae

. . e
:}""5_,'}__‘“,‘-_1..'_"@.[-_1.‘_1_.9_‘,[‘.‘3!=._f.E-‘_" only) _per anogm shaill be hat
LS bkt 1

savanty onn 1

(AEALE] 1

I!
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an the expiry of 30 years from the date of exocubion of te
A i fwe cirseie] sipel A

intervais of 30 ysars, provided that the mcreass
L } mereasa on aarh

5u|;--,.s=qveni‘

Sion May not exceed one quarter of the rent fixad for the pr
J s i 'Ir'--."'a"l,[ ] "."‘

acead

Vvears

Tre lassee shall from time to time and at all times during the term of the leass
cay and dischargs except as aloresaid, all taxes, rates assassments and
otner charges and out-going which are or may at any lima haraaiter dunng
the said terms be assessed, charged or imposed upon she said land/premises

whether on the land lord of on the tenant

The lessee hareby agrees that within a period of three y&ar from the date of

nis taking over possession of the iand, they will implemsni Phase-l of the

Industrial Estate and implement Phase-1 of the project within next six years

Tha lessee agress that he will utilise the compizie |and feasad cul o him for
mplementation of the Industrial Estate and for its @xpansion wiihin 2 perod of
~\x years as mantionsd in Clause-6 above,

The Lessee shall nave apsclute and unfettered nght to ailot and

sublsase different portions of the said l2nd o the diferent snirapreneurs

Jesirous of setting up their units in the said Industnal
greed upon from time to time py and

Estate on such temms

and condtions as may pe mutually &
the propos=sd Sub Lessees / Transferees, providad

pstween the lessae and
covanant herain eontained as far as possible

the temms and condrtions and

and to the extent applicable will be dinding on ail such Sub Lessess.

The lessee further agrees that ff he is unabie to utiiize ths compield land
within the period prescn’had in Clauze 5 of 7 the 1essors

jgase out to fim
snall have the nght of ra-antry In the suUrpius unutitised land wathout paymant
of any sort of compansation aftar giving feasonabi2 gpoortunily 19 1he Lessee

for representing Nis CASe
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The lessee or his sub-lessae as the casa may be, shall submil 16 the lassnr
' o X SEOF o

any officer authopsed by him in writing from Hme t hims  the i
specification for the said corstruction whch shall be sn accerfan=a wir

plans and specifications as may be approved by the lasaor

s0. The iessee or the sub-lessee as the case may be, shail use the said pramisas
or any portion thereof, including land and builiding structures and works
erecte¢ or constructed therson only for the purpose of ssiting up of an
Industrial Estate with an absoluta fight to allet and sublease differert porion
of the said 'and 10 differamt companies/individuals dasisous of selting up ™air
new unis in the Industrial Estate but shali not usa the sad land or any pait of
thersef or permit the use of the said land or eny other part thereof for any

other purpose without the prior parmission in writing of the lessor

The sub-lesses shal use ths land and buildng alictted by tha lesse=
for the purposa for which the tand and ouilding 1s so 2llotted. ths sub-lassce
shall not usa the same or any part thersof or paanit it or any part tharae! to De
used for any other.purpose The sub-lessee shal 2isc not par with or
otharwise transfzr the land or building 2llotted to it by hz lessse

41.  The lessea shall, at his own expenses farthwith ersct and at all tmes
maintain, rspair and keap in gocd candiion all boundary marks ana piliers
along with the boundaries of tha said land accoreng fo the damarcaton

shown in the plan herato annexed

12, The lessea shall keep the said premises, tand and bulding erected thareon in
a condition f for habitation and st his own expenses, the effluent treatmant

systems 2s prescribed by the Chhattisgarh Environment Conservaion Board

or the local authenty concamed

13 Every sublease executad DY the lessee in favor of Sub-Lessses / Allettaes

shall contain a specific condrtion 10 tho effect that ali 1hs terms ard conditicns

nerein contained in so far a8 and to the extert applicasie shall b= DINCING ON

Ihe Sub-Lessses as if they were the Partes to this Deed.

FUR. JINCAL '—;{‘aa % POWER LTO
S
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20

The Lessee shall not effe
not effect any lh"”'i"‘ i fAs constitolio
LD pTT gt

(_uf':él?f'“ mowriting ol the atiothng ol
4 Mhnnty, surh ;
st

unreasonably withheld

The lassee Of his sub-lessae shall plart at least fifty trees par b
- = Weeh pe actare of l1an ‘|
1 t ;
aliclted 0 him at his own cost and shall be hable to maintain
il INeEm Tha
esswe or his sub-lessee shall not be entitiad to racover any expanser tt
2 2nees5 on | 3
{

a=count Fail with . ;
socount Failure to compty with this condition shalt ba dsamad as 3 braach «

the condition of allotment of the said prem'ses

The iessee or his sub-lessee shail not camy on any offensive trade of
cision of the Aliotling Authority

sli be final and binding on

business on the said land/premises. The &
with regard to what is offensive trade or business sn
lessee or his sub-lessee .

While using the said lanc/premisss, if the lessee or his sub-lessee as e

case may be causes any harm Of injury to any persen, tie shall ba liabie 10

pay compensation oOr damages in ths cama mannar as 2 tenant of

land/ouiiding is in genesal liable 1o pay.

y ba, shall comply with all acts,

The lessee or his sub-lessee 25 the case ma
me in respect of the working of

jorce from time 10 ki
panies / factorss etc.

rules and regulations in

their respective units / com

ald term keep the said land/premises n a

The lesses shall dunng the s
reasonably good condition

mination of the jease dua to breach of

On the expiry of the lease periad or t8
nder of land after the gxecuton of

the lease daed or SUrfe
[emis2s

the conditions of
lease deed, the lessor,

On such re-entry, the lass
scee 3l the tim#

shall have the right of re-entry over the land/p

or may refund to tha |
tna 1and was allotted/leased oul to

essee the pramium/cost of

acquisition paid by the le

the lessee in N8 following manner =

3
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{0 Full prami
Smivm withe i
M without nterest, if sumandar of Allotted/leasad lang
ORCUrs willnn Vruse yaarg
n) 0% ess o0 of mpse
S:O9UL QT onncipat amaurd of prermium, i Surrsecar of
shcitealeasen o and nelurs sftar thres yEam, DOt wlhny ‘onr yegs

lers o B8 :
250U ol CIRal simauct ol prarewim F surrancdos of

Q5%
sllofiediensed st land deours afer four yesrs put wink tve yoars
() No refund of premum shal be pamaizaitie 10 4t not (8liro under
catagory (i), (i) and (iil) above |
() In any case, the lassor shali not be liable for the refund of any anmount
spent by the lessee on improvement of land or any amount spent on
any construction thareon,

On waminanes { sursnder of l2gse. e iestee or Mis suilgssae a5 ihe oass
N2y ba. shall e gven an sppotdunty e tansfe: or sinenwise dspase off the
Bulging, piant and machimary aed any other oestucron e e sad
pramuses withui the pefiod o 3 Monihs it 2 Panner ace=rianis 10 e leosar

Aler the sad 3 months perod the lesaor shall have the Tod nh 20 4l tha

propeity efi-ovsr and it wall be freg ta dispose o off 2ccordingly

Tha ‘essor méy al tus distrhon i (v edsze shal ba.e ouly paid 1o 2t

nereby reserved and posernved and perfermed the conditions hereln gontained
atthe equesl and cost of 1essss, renew the jgase for a funne? pennd of FIVE

Ye3s.

Provided that the rent may be enhanced for the grant of, evary
renswed lease and that every renewed lease shall contain such of the
conditions harein contained as shall be applicable ard such other conditions

as may be thought necessary by the lessor.

Lesses may surrender the leased arean part or whele by giving to the (@s&or
THREE calandar months notice in writing of his intention 1o do so.

All costs and eapenses incurmed of wivch may be meuTad fof pragamstion
ayecution and ragisiration of fus lerag shail b= pame a3 pad Ly g 1egage
subret ¥ Such re'asalions a5 miay he F0pni by the lessm in this Duhal!

FOR, JINOAL S TREL & POWER LTD
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28

29.

I1s FUR%HER DECLARED THAT the lessae has doposited a  sum of
teon _thouzand ona hundrad

Rs 16,14,18?.f-_j___g»___b}_-g_nlly_‘_sji_lacs four
as security 10 puUrsLUANCE of Clause ? of this ieasa deed for

d observance and pardonranca by him of the

pighty_two only)
the due payment of the rent an

several conditions herem centained

Upon breach or non-observanca by lessas of any of tha terms and conditions

herein contained it shall be lawful for the lessor to focieit the sacurity deposit
referred to in Clausa 25 above, without prejudice to any cther rignt or ramedy

of the lsssor in that behalf/and (o resume the possassion of the said

Jand/premises

The securily deposit unless forfeited as aforesaid and after deducting all such
sums as may be due to and recoverable by the lsssor under thess prasents,
shall be retumned to the lessee after determination of the Igase by afflux of

time or otherwise.

The lessee may file a representaticn if he is aggriaved by an order of the

Aliotting Authority as under :-

A representation may be filed before the Beard of Owrector of

Chhathisgarh State Industnal Development Corporation Lid., Raipur against

Original Order of the Managing Oirector, Chhaitisgarh  State Industnal

Development Corporaticn Ltd..
against in onginal oraer of the Bo
Development Corporation Lid,, Raipur

Raipur, Commeice and Industry Department
ard of Director, Chhattisgarh State Industnal

HOWEVER such a representation shail b2 made within Thirty (30}

days cf the receipt of an original order.
Tna lessee or his sub-iessae shall provids raqular smploymant to on@ person
belonging to these families who been disposad from ther land due to is

acquisttion for the Area/Estate/Growth Cantre within one yesr of its going into

preductien. The |
be as provided by the Distnet Col
jand 15 to b used for 3 particuiar industry)

ist of persons antitled fof consiceration under this clause wil
Ok _ .
lactor F_(Wh ara tha major portion of acquired

FoR. JNOAL STEEL L POWER LTO . " bty |
\ PRURLIT L ) . Covar b taabion s

) '
Vs AN U myve velaprient S TN s fGh
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32.

35

FUR, JINDAL STREL & POWEK LIU

(Fe. Demvidant l'C-_n\'!ﬂ‘.::fCi,"

The lessee or his sub-lessee shall rehabilitate one person belonging
to each of those families which have been dspo ~oel dun 1o acquistion of thair
land for Industnal pupose according to the ehavlitaan profgeamme as

.1;‘4‘1’0\.-‘1—*(5 by the industines Commissionear The rehahilitalion programime Wi

have to be mt{,‘lvmf_‘mrd tully withiun ons year al 115 going into prodocticn

The mdustries Commissionar or any other officer ta whom the powers of

aflotment have been delegated will also be compelent to ferminata the iease

deed on behalf of the |e580f.

All sums recoverabls under this dead may bs recoverad as amears of fand

revenue.

In the event of any dispute arising between the parties in respact of the desd
or any other matter whatscever connected therswith, tha RAIPUR Courts

shall have the Junsdiction.

The Lessee shali have absolute nght to mongags the said land or any pan
thereof in favour of any Financial institution / Banks / Private Creditors by way
of Security for availing any loan or credit facility without the prior permission of

the Lassor.

The only condition is that the first right of the land is Wit Chhattisgarh
State Industrial Development Corporation Limited, Raipur.

parmit the sub-lesses to assign the land aliotted to the sy~

The lessee may
wtion or bank for availing loan oF cradi

lessee in favour of any financial insti
facility to esiablish and operaie industrial unit(s) on the alictied land.

The lessor shall not be responsibla for any d spute batwean th2 lassge and its

a#iottees!sub—lass&esftmnafarees etc.

The lessae shall not creata sub lease for period mora than the perod of this

jease desad

(o
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{Rakesh Jindall
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35 The lessie shall camy out all such acts, deeds and things at its own lavel for

gatting sanction/NOC etc. fram competent authonties, for establishment of

industnal estate

37 Tha selaction of the gntrepreneur(s) to whom piol(s) of land is to be allotted,

shall be at the descrétion of the iessee and be on agresmant between the

Jessee and the sub-lessee.

In case of breach or violation of any condition of the sub-lease agresmeant,

L
o 3

betwaen the lessee and the sub-lessee, such breach or viclation shall bs
dealt with by the lessee in accordance with Clause 19 to 23 and 25 of the
sub-lease agreement exacuted between the twp parties. Neithar party shaf

have any recourse to CSIDC Ltd,, ir such cases.

Further, in the event of any dispute arising between the lessze and the
subJessee in connection with the sub-lease agreement or any matter
connacted therewith the samre shall be subject to the exclusive junsdiction of

Raigarh Court.

SCHECULE
Name of Village
Name of Tehsil
Name of District Raigarh

Name of Industrial Area
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Area 218.253 Ha
Knasra No.
(1) VILLACGE PUNJIPATHRA (PRIVATE LAD)
L | i(r;;sm Mo. !._..._ _ ._h’:_.__’ A -1} li‘l Ha o
1 S Ny . JE——
| IONSIN T— - 1
1021 o _i__ _________ 0.220 - -
gt A £ J '%‘ h:'h-- ng Direclor
wid, JiLaL 8 \i‘: L& Poder Lt o - sh 1l‘l narh Stpta ingus u»,‘
.r»‘\\_qg ] 2L pman Q:pﬂr..l' y LIS
EE 'JH tra G

[Ratash Jindal)
Wies wraspimn * Do mmarcisl)



VILLAGE PUNJIPATHRA (PRIVATE | AM(Y)

e ———— —

Khasra Mo .
e Rakba (Ars

LTS R

2921

.
PP, - _ 0 430

DL L _ 3.040
I T— | . N 0302
195710 | 0.930
195/14_

o vesma 0140

. . ... ST - _- B ___r_ -_ -

R -2 S ws

= 295 ams

L 21644 L T oewr
3 L:..: S R < SRS—— -

D"~ R SN - . A
1952 . _bzs

T I R T —

T | 1939

- g
195020 | P

rUR. JiNGAL STAEL & POWERT Ay TR BT CRTTLITES
\--ﬂ/qu,\n oy B ey lapd §
i i o L % 5 e

iPakesk Jindal) i 15

] e b= b
Afime By seidand 10O il



I V“‘L‘\'A';" :‘l'. 1A T i
ek 3 I . LLaies (PRWATE Ly '
Khasea M MY

218/5

ot 216/7 0 6O/
e 206 2024

! 0 4?'0.

0.500

20@

210

N— 21;-._ S — ~_os20
B - o " 0,480 .
218 ~o8dD

L1 B om0
o mor L 180

| = 22 o | 049 ]
- ‘_____”gggg_,_ i _"__ - 1.257 -
S moe I R
_____Z?JLL _ﬁ__‘ o 0.405 e
T 221/3 L S 0.833 e
P ___*-T'___u ko8 e

Tl e 30 e

L T |

JLLAL GIEEL 2 POWERLTD 1
LR
Den

I-"V"*l—t—n-‘
tRakesh Jindal)

rma Poaewiant t 7 i Ty

s



If.'ll..l.ﬁ.‘f?.-—E PUE'UIPATHHA {PRIV

A ATE LAND)
___Khasra No. -
SIS Rakb
17231 N
e 0 557
172/2 &

ataras) in Ha

e e 0507

ST . 1,959

e - o907
1t ‘ 097 )

172124 e
172726 ‘ e —

2112~ ]
S 1 T4k 2205
T 17214 o 0987 __
_ 72115 0S¥l

7218 | _ 1.000_

L Caqpir - 7 S
| s Y A

|
I
|
|

I | ¢ -7 M

Ay
| 17233 S osel |

————t e

| . _
. 17232 7 ) N

e —

¢ et Ve aning “"nn.q-n.-?,
| -
e GhEEEE DA N LA ml
A L Y )
rUA JINDAL STBEL & POVEN LTO - 0 e teriar el Comotation Lig
ulMAN"uj ¢ ‘.':.'HPUH [CG.I
——— 5
(Rakesh Jindal) -
Vige FresideatiSommares !



_ __K_hasra Mo.
306/ i
336

(2)  VILLAGE TUMIDIN (PRIVATE LAND)

Paibha (Arma) in Ha

1 50R
| 0Day
1.019

2.159

. ) . . — ! _ 1.129
h;_ a8 . __l 3840
| . - N— b o519
" T S
R N 0785 -
P IR — e
" W S o
e e
e R I -
= D—— o

N 021
o 317 B
B a8 {
335 R

_________ I P—
- 33
B -
333/1 o

"~
FUR, JINDAL SYEEL & POWER L10
(B 7aV]
M
My
(Favesh Jindal)
ies Pissident (Sommerclal]

L

- 010 R
1424 N

0515
0789
0 544

.
’

R

Adudt) pranaging Drectos
vt h Siate ndustod!

wwh |‘='.|--ul Corooraldr id

N ~-RAUR (C Gy



VILY AGE T M IPRIVATE LAS )

Khasra No

R T
318 T aam
— 3’ I  0.498

L L 0510
IT— . 5 __ pare
— 310 3.157
IR .. A 1018
. - S ON— i 3.493
35 L assT
I TR S— 0823
312 183

SR ... . R P
314/4 R - < |

- 40010 et = e D32

L 650 _0.057
- Ao e 0283

IO S S
o 314/8 S— 0049
> 31479 e m 0787

LAV IC SN TTory -~
WOAL :lﬁ.EL LPOWER LID
f“l‘h‘.’.
|

(Rakesh Jinctan '

drs D e dah e
- o




ViLE AGE Ty

Khasia Mo

RUDW ¢

PRIVATE 1 Ahpy

! 333;2 - — 3

i . — = 0.181_ o

I 40714 &

| 40777 - R ==

T e SN SN - .. U,

s At S 0.405

e L T 0182 ]

- 4073 o148 i

. 376/4 0121 |

‘ 37672 | 0263 o

- 7672 I 0.283

| 3423 = 0121 |

‘ 368/1 ) i 0.405 ;
404 3.072

408/t L 1238

* ez .. 0202 e

’- 38712 [ S . - I ——

Pl i QAL S('ﬁEL 2 POWERLID

V“'\Wu

Ralegh .]l'.nd‘;?;

Yien Prasident (Commersia!

T

28
1882
R .
0.425 -
T st -
I L I —
T oae o



Taw¥he & Bk EFELOAY

L BT
~JIADAL sTEEL & POWER UMITED
Post Box No. 16, Kharsia Road, Ralgarh — 466 001 (C.G.)

Phone : (07762) 227001 — 227005 (5 Lines) Ext. - 2115
Fax: 07762 - 227021 & 227022

LR AR P AL ORI R TP L kL R

Gram : PIG RON,
emad : kamalaorawal@jspl com
' Ref. No.-- JSPL:RGH:CTAX:2004: Dated 17th Jan., 2005.
M/s. Shri Kirmalanand Steels Casting Pvt. Ltd.
Plot No. - " 176 ", Sector " H ~
Jindal Industrial Park
Vill: Punjipathra, Tehsil: Gharghoda,
Dist: Raigarh (C.G.).
Kind Attn. - Mr. Ravindra Juneja. y
Dear Sir, .
_ Sub. - Letter of allotment of Land.
-9 = 4
& K We are. nllottlng You a plot no.:lTG 4 IDOXZOO utr.j in Secto:.“ T
. .  Fima | RS it .‘ 2 ;1 .
i i in viunge‘r.rtmidihi tor estahlishinq ‘a u.nit tor mnufacturing or
' Steel’ Ingots ‘as per details qivan below :--
e ‘Iatw(q- o Yo Ky L d T Ay saal @ ¥ akvan ot
i TP Ela . AR e & g ipaed ' LATLERE ST SN ENE o 3
S1. No. Name of village Khasrn No. Area (Ha) , .
1. . ' Tumudihi - ‘312 (p) ! 0'800‘
2. B “Tumudihi o 313 {Pl e U 600 .
% o pofwmudibi . oL 314 @) 0.600
' Total . 2.000 _
The above ‘plot Thas Heaﬂ':;ilgltéa ‘to you as ?;:t' the following
conditions :-- ' ) ' .
el o
1. Rate of Land is Rs.2.50 Lacs per acres.
2. Rate of hffordinq Charges is’ ‘Rs. 6. 00 Lacs Per HVA i
. L = nyg 25 Aty -‘"‘\:_- G 1S N
. 3 Stat:u:nrityf amou.nt e ‘F!.:li 10 G‘D la.cs per HVA f::‘f:o be deposited by
; ! i
ii% ' you ‘u one month elsct:ietty bill. * i

4. Electricity will provide you 8 Rs2.50 per unit.( 30 paisa fixed
& R3.2.20 per unit on actual consumption of Unit.)
5. Lease rent of Rs.12,500.00 is to be paid yearly and

Rs.37,500.00 is to be deposited as security of lease rent for 3

years.

6. The charges for common facility shall be paid by you at actual.

Thanking you.

Yours Faithfully -
For - Jindal Gteal & Powar Limited |

Rz -
( Kamal Agrawal )
Dy. Manager ( Sales Tax )

Registered Office Delhi Rosd, Hisar - 125 005 (Haryana)
Corporste Office &ndal Cartre 12 Blukskl Cama Place Mww Dedtv - 110 068
1,

-
|




The security deposit, unless forfeited as aforesaid and after deducting all

such sums s may be due to and recoverable by the lessor under these
presents, shall be retumed without interest to the lessee after tennination of

the lease by afflux of time or olhemwise,

27, The Lessee hereby agrees and declares that all the terms and conditions
contained i the original lease deed dated 07.06.2004 executed by and
between thg Lessor and the CSIDC Limited an undertaking of State
Govermnment of Chhattisgarh in so far as and to the extent applicable shall be

binding on Lgssee as if he is a party to the said original lease deed.

28. In the event of any dispute arising between the parties-in respect of this deed

or any other matter whatsoever connected therewith, the Raigarh Courts

' alone shall jave the exclusive jurisdiction to try, entertain and adjudicate

upon all suchi disputes.

SCHEDULE:
“ Name of village
* P.H. No,

Plot No.

Name of Tehsil

Name of districl

Name of Industrial Area

SLNo. " Namw of village
1. Tumiihi
2 Tumidihi
3. Tumighi

SURROUNDED BY:
On North

On South

On East

On West

R A

Tumidihi

176, Sector-"H"
Gharghoda

Raigarh

Q. P. Jindal Industrial Park

Khasra No. Area (Ha)
312 (P) 0.800
313 (P) 0.600
314 (P) 0.600

Total 2.000
Vacant Plot

Plot of M/s Shri Banke Bihari Ispat Pvt. Ltd.
Flot of M/s Mahondra Ispat Pyt Lid.
Road ‘

SHRAL Minninla JIAL D STECLS CASTING PV LTG,

e
=% = ‘
',’/% Dircctor.
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L C &«

for Suble of Land in Q. P. Jinda ustrial Park

a'&‘»o .

is made on 12™ day of Jan. in the year 2017 between M/s. Jindal Steel

r Limited (JSPL), Raigarh, in Tehsil Raigarh, District Raigarh, acting through

<2 187 R. P. Agrawal, Executive Vice President (Finance), S/o.Shri S.N. Agrawal,

T Registered Office at Delhi Road, Hissar (Haryana) (hereinafter called the “lessor”

which expression shall, where the context so admits, includes its successors and

permitted assignees) of the one part and M/s. N. R. TMT ( India ) Pvt. Ltd., through

its Director Shri Vijay Kumar Agrawal S/o Shri Nand Kishor Agrawal (hereinafter

called the “lessee” which expression shall, where the context so admits, includes its
successors and permitted assignees) of the other part.

¥ o
LA
> &/
- o

25

%

-

Whereas the lessor M/s. JSPL has obtained the lease for 99 years for the land of the
Industrial Estate at Village: Punjipathra and Tumidihi from the Government of
Chhattisgarh through CSIDC vide their allotment letter no. CSIDC/IP/1523 dated
29.5.2004 and execution of lease deed vide registration no 287 dated 07.06.2004
and whereas JSPL have been authorised by the CSIDC an undertaking of the State
Government to sublease whole or part of the land to different entrepreneurs /
companies / individuals for establishing industries / stores / godown / shops / service
units / residential quarters for Industrial Workers etc. for the industries.

And whereas the lessee requested the lessor to grant sublease of 10.50 Acres of
area, situated under the referred Industrial Estate in village Punjipathra & Tumidihi,
Tehsil: Gharghoda, District Raigarh, more particularly described in the schedule
hereto annexed and for better clarification delineated on the plan hereto annexed and
thereon shown with boundaries coloured red (hereinafter referred to as “the said
land”) for a term of 30 (Thirty) years commencing from 12.01.2017 and 'ending on

11.01.2047 for the purpose of construction and establishing a unit for manufacture of
Steel Semis and Bars. J

And whereas the lessor has agreed to grant the sublease on the terms and
conditions mentioned below.

Now, therefore, this deed witnesseth and it is Bereby agreed and declared as follows:

For, Jindal Stael & Power Ltd.
A Page 1 of 8

E.V.P. (F&A) rectov
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In consideration of the premium and g_round rent for land herein referred and
the covenants on the part of the lessee herein contained, the lessor shall
demise to the lessee and the lessee shall accept a sublease of the said land /
building to hold the same for the purpose of industrial ;nd related use for a
period of 30 (Thirty) years commencing on the date on which the possession
of the said land / premises is handed over to the lessee.
\

{ A} The lessee has paid to the lessor the Land Premium of Rs.
78,75,00,000/- (Rupees Seventy Eight Lacs Seventy Five Thousand only)
and The lessee shall pay the balance amount of Land Premium of Rs.
78,75,000.00 to the lessor in two equal instaliment as agreed to in the terms
of letter of allotment dated 08.09.2016 as under :—

Rs.— 39,37,500.00 by 08.03.2017

Rs. — 39,37,500.00 by 08.06.2017

In case of delay in payment of the instaliment from the dates mentioned
above, the same shall have to be deposited with interest @ 15% per annum,
further, in the event of any installment remains unpaid for a period exceeding
one year this sub lease shall be deemed to have been terminated unless
specific extension of time granted by lessor in writing.

{ B } The lessee has paid the advance rent for one year amounting to Rs.
1,57,500.00 (Rupees One Lac Fifty Seven Thousand Five Hundred only)
Rs.4,72,500.00 (Rupees Four Lac Seventy Two Thousand Five
red only) amounting to three years of rent as security deposit.
fter, during the term of the sub-lease, the lessee shall pay to the lesser
nual ground rent of Rs. 1,57,500.00 (Rupees One Lac Fifty Seven
and Five Hundred only) and such other sums as may be determined
&‘ﬁ't accordance with clause 3 hereunder on or before the 10" day of January
each year in the office of the lessor.

If the yearly rent of the land / or any part thereof is not paid within one month
after the date prescribed by the lessor, the same will have to be deposited
with interest @ 15% per annum.

The lessee shall from time to time and at all times during the term of the lease
pay and discharge, all taxes, rates, assessments and other charges and
outgoing, which are being assessed and / or levied dr imposed or may at any

WY Mf:i‘e-'

For, Jindal Stee| & Power Ltd, Ll
Page 2 of 8 st ©
R.P. Agrawal :
F.V.P.(F8A)
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10.

For. Jindal Stes! & Power L4,

U‘w‘_r ‘ Page 3 of 8 {\%
RP Af}rs..'.;’i ,--';C" q )

point of time hereafter during the said terms be assessed. charged or
imposed upon the said land whether on the lessor or on the lessee.

The lessee hereby agrees that he shall within a period of 18 month from the
date of his taking over the possession of the land, implement the project and
go into production.

The lessee further agrees that if he is unable to utilise the complete land
leased out to him within the period prescribed in clause 5, the lessor shall
have the right of re-entry in the unutilised land without any payment or

compensation after giving due opportunity to the lessee for presenting his
case.

The lessee shall submit to the lessor or any Officer authorised by him, in
writing, from time to time the plans and specifications for the said construction
ghich shall be in accordance with the plans and specifications as may be

S§Re shall use the said premises, land and building, structures and
cted or constructed thereon only for the purpose of the said
se and for manufacture of other allied products as mentioned in

" working of the said industry and shall not use the same or any part thereof

and / or permit it or any part thereof to be used for any other purpose without
the previous permission in writing of the lessor.

The lessee shall, at his own expenses, forthwith erect and at all times
maintain, repair and keep in good condition, all boundary marks and pillars
along with the boundaries of the said land according to the demarcation
shown in the plan hereto annexed.

The lessee shall keep the said premises, land and building erected thereon at
his own cost in a condition fit for habitation and install at his own expense the
poliution control and effluent treatment system as prescribed by the
Chhattisgarh Pollution Control Board or the local authority concerned.

EV.P (FRA)

-



y i

12.

15.

16.

17.

The lessee shall not sublet, assign or otherwise transfer the said

premises/land or any part thereof or any building constructed thereon for any
Purpose, whatsoever, without the prior written permission of the lessor.

The lessee shall not change the constitution of own
the prior permission of the lessor in writing.
constitution the share of the original allottee is
it will be deemed to be taken that unit has
hand and accordingly the case of transfer s
The onus of informing the change to the les
from such change shall be on the lessee

ership of the Unit without

If due to the change in the
reduced to less than 50% then
been transferred to some other
hall be dealt with by the lessor.
sor within a period of one month

and binding on the lessee.

While using the said land / premises if the lessee causes any harm or injury to
any person, he shall be liable to pay compensation or damages in the same
manner as a tenant of land / building is generally liable to pay.

The lessee shall continuously run, during the period of sub-lease the factory
for which the land/premises is allotted. Closure of the factory for a continuous
period exceeding 8 months without proper reasons to the satisfaction of the
Lessor shall be considered as a breach of this condition,

The lessee shall during the said term keep the said land/premises at his own
cost in a reasonably good condition to the satisfaction of the lessor.

For, Jindal Steel & Power Ltd,

Hauo 5 Page 4 of 8 . Ttll’ _
R.P. Agrawal o757 ’,)'MQ,
F.V.P (FaA) - irector
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18.

21.

For, Jindal Steel & Power Ltd.

If the rent hereby reserved or any part thereof shall at any time be in arrears
and unpaid for six calendar months after the date whereon the same shall
have become due, whether the same shall have been demanded or not or if
the lessee becomes insolvent and/or goes into liquidation voluntarily or
otherwise or if there be any attachment on the said premises or there is a
breach or non-observance by the lessee of any of the conditions and
covenants therein contained and the lessee fails to remedy the breach within
sixty days of the notice in writing given by the lessor or becomes insolvent or
enters into an agreement with his creditors for composition of the industry,
this sub-lease will be deemed to have been terminated and the lessor
notwithstanding the waiver of the previous dues, shall have right of re-entry
without prejudice to any right or remedy of the lessor for recovery of rent
remaining due under the sub-lease upon the said land/premises and
88 the same, as if this demise had not been made.

deposit shall be admissible due to the termination of the sub-lease
such conditions.

On termination/surrender of the sub-lease, the lessee shall be given an
opportunity to transfer or otherwise dispose of the building, plant and
machinery and any other construction on the said premises within the period
of three months in a manner acceptable to the lessor. After the said three
months period, the lessor shall have the full right on all the property left over

in the said premises without payment of any compensation and will be free to
dispose of the same accordingly.

The lessor may at his discretion, if the lessee shall have duly paid the rent
hereby reserved and observed and performed the conditions herein

contained, at the request and cost of lessee, renew the sub-lease for a further
period of 30 (Thirty) years.

G‘a.,u-q_ Page 5 of 8
R.P. Agrawal -~
E.V.P. (F&A)

Rl A



Provided that the rent may be enhanced for the grant of every renewed
sub-lease and that every renewed sub-lease shall contain such of the
conditions herein contained as shall be applicable and such other conditions
as may be thought necessary by the lessor.

22.  The lessee may surrender the sub-leased area in whole, by giving to the
lessor three calendar months notice in writing, of his intention to do so. The
lessor shall have the right of re-entry over the surrendered land / premises.
On such re-entry, the lessor may refund to the lessee the premium paid by
the lessee at the time the land was allotted / sub-leased to the lessee in the
following manner.

(i) 90%, if surrender of allotted/sub-leased land occurs within three
years.

E
¥

ag®
eg

»

&

i) N\ 80%, if surrender of allotted/sub-leased out land occurs after three
\_- ~ years but within four years.
4o

=
Py /L \;E +,For the purpose of this clause, the period of possession of land

Fat. (]
- {4

-~ ¥"x/  with the lessee will be reckoned from the date of the registration of
sub lease deed.
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23. All costs and expenses incurred or which may be incurred for preparation,
execution and registration of this sub-lease shall be bome by the lessee,
subject to such relaxations as may be approved by the lessor in this behalf.
No interest shall be payable by the lessor on the refunded amount.

24.  Consequent upon the infringement / breach of any of clauses of sub-lease by
the lessee the lessor may/will serve a notice to lessee for
observation/compliance of clauses of lease deed (i.e. rectification of breach)
within 60 days and in case of non-compliance of this notice, the sub-lease
shall be deemed terminated.

For, Jindal Stee! & Power L.

a2t RTWAT Ondla) Pa U,
Page 6 of 8
R.P Agrawal . » o.v(l‘-)
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c;-‘ﬁu..D_F )
R.P. Agrawal
EV.P. (F&A)

—
25. Upon breach or non-observance by lessee of any of the terms and conditions
herein contained it shall be lawful for the lessor to forfeit the security deposit
referred to in clause 2 above, without prejudice to any other right or remedy
of the lessor in that behalfland to resume the possession of the said
land/premises.
26. The security deposit, unless forfeited as aforesaid and after deducting all
such sums as may be due to and recoverable by the lessor under these
resents, shall be returned without interest to the lessee after termination of
se by afflux of time or otherwise.
27. t of any dispute arising between the parties in respect of this deed
er matter whatsoever connected therewith, the Raigarh Courts
all have the exclusive jurisdiction to try, entertain and adjudicate
‘such disputes.
SCHEDULE:
Name of village Tumidihi
P.H. No.
Plot No. 211,213(P)and 212(P), Sector-*L"
Name of Tehsil Gharghoda
Name of district Raigarh
Name of Industrial Area Q. P. Jindal Industrial Park
Sl. No Name of village Khasra No. Area (Acres)
1. Tumidihi 312(P) 1.723
z Tumidihi 406 (P) 6.286
3. Tumidihi 407 (P) 0.120
4, Tumidihi 4111 (P) 2.371
Total 10.500
SURROUNDED BY:
On North Vacant Plot
On South Road
On East Road
On West Vacant Piot
For, Jindal Steel & Power Ltd. (Ilf! TUT (ndla) P Les
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- 2B, The secuity deposit, unless forfeited as aforesald and afier.deducling all oA
such sums a3 may be dus to and recoverable by the lessor trder these
‘priisents, shalt be returaed without interest to the losses aftar terination of
tha leass by alflux of time or otherwise,

27. . The Lessee hersby agross and: declares that all the terms and conditions
W in the original 'sese daed dated 11.02:2005 exéculed by and.
‘betwesn e Lessor and the CSIDC Linited an, undsitaking of Stata
Gavernrsent of ChiraiSsaas in 50 far 58 and fo the extant applicabie shall be
binding on Lessae as ¥ fie (5 a party to the s2id original lease deed.

28, Inthe avent of any disputs arfsing batween e parties in rsspect of this deed
ar any othze madtor whatscever connected erewith, e Raigarh Coutts

47 s g © Bdne shalf have the exclusive jurisdicion lo &y, entertain dhd adiudicate

? Punjlpathra

123 , Sector-"C”
Gharghoda

s Raigath

- Jindat Industrial Park

217 47 1500
Total 1500

_ : Plotof Mis Harsh Vinimay Pt L, A
Ot South' :.  VacantFlot

On East’ - :  Road

Qn West. W Plat of M/s Shii Banke Sihan ispat Pyt L.

Noa Qs Ko R Lt

Mgy Drrector
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STEEL & POWER
Refl. No. JSPL-D/16-17 /9005 Dated 15.06.2017
To
M/s. Ajay Ingot Rolling Mills Pvt, Ltd.

O.P. Jindal Industrial Park
Raigarh { C.G))

Hind Attention: Mr. ¥amal Jindal / Mr. Ashish Jindal.
Sub. - Letter of Allotment.
Dear Sir.

Further 1o our LOI No. JS3PL-D-16-17/ 9019 dated 28.04.2017. subsequent discussion held with
vou on 14082017, We ure pleased to allot the plot no. 193 andd 124 { 19 Acre Land) and 1000

MYA of Power Supply at 33 KV, for establishment of a Steel Producrs manufacturing unit, in OP

Jindal Indusirial Park, Raigarh. The details of the land are given below:

Sl No. N am;z of the Village Plot No, | Dimension _i " Khasara No. . Area [Acre)
IL 1. | Tumidih 193 100 M X 100 M i 212 P I 5.00
L Ol il LD AT e
ERE B SR | 1000]

The allotment of Land as detailed herein above is subject to the following conditions:-

1. The Allottee of the Land shall snter into a sub-lease agreement, within 2 months of the
allotroent. with the Jindal Steel and Power Limited (JSP1) for a perod of 30 years, which may
be renewed for a further period subject to agreement of parties on mutual terms.

2. The Allottee shall be charged Rs.15 Lacs per acre towards l.and and Land Development

Charges (Total Rs. 1.50.00.000.G0 Yor allotted land of 10.0C Acre). This ameunt shall be paid

as under:
e) Rs. 37.50,000.00 paid by you lxv RTGS.
] Rs 37.30.000.00 to be paid within One month of date of allorment of landl.

2 Rs. 37.50.000.00 to be paid within Two manth of dare of aliotment of land.

h) Rs. 37.30,020.00 to be paid within Three month of date of allotment o! land.

3. The Allotree shall pay Rs. 5.00 Lac per MVA of allotted power of 10.00 MVA towards

Infrastructure Development Charges (Total of Rs. 50.00 Lac). io be paid as under;
Contd. - 2 -

lindal Steel & Power Limited

Carporate Identification No. L127105HR1973PLC009913

TIM-22484301419

Post Box No.16, Kharsia Road, Raigarh — 496 001 (C.G.)

T(07752) 227G01- 227605 (5 lines} F07762-227021, 227022 :t kamalagrawali jspl com

Registered Office Q.P.Jindal Marg, Hisar — 125 005 [Haryana)
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2) Rs. 12,30,600.00 paid Ly you by RUGS.
i Rs. 12.50.000.00 10 be paid within One month of date of allotment of land.
g) Rs. 12,50.000.00 1o he paid within Two month ol date of allorment of land.
h) Rs. 12,50,000.00 to be paid within I'hree mouth of date of allotment of land.

4. Security Deposit amount. on electrivity. shall be pavable on power availed as per
Chhattisgarh State Elecirivity Bogulatory Commission’s Sunply Code. 2015, prlor to siart of
drawal of power.

A All the above payvmens shoidd Be paid by the allettee Lelore commencement of production,

6. The rent towirds the sub lease of the land shall be Rs. 13.000.00 per acre per annum, The
allotter shall repesit an amount equal ta three vears of anaual lease tent as security for lease
rent Lelore signing of the lease deed which shall not carry any interest. Such amount will be
refunded at the time o 2xpiry / termination of lease sulject 1o the applicable deductions.

7.¥You have conlirmed the following project complerion and power drwal schedule from the date of

allotment letrer:

Activity

! Complstion Pezicd | Cuanium of Powser |

| Commissioning of Plant aned i Within 09  Mouth (| 10.00 MVA
| Commencement of Production | 31.03 2018 .
|

N S S -

8.0 the event. the adlotree faiis io commence production or start drawing full power within the

drawal schedule mentioned above. the allotree shall be lable o pay the minmum demand ancd
other charges. as a_ppli{:abiv lrom the date mentioned above however a grace period of 3 months
on account of any unforeseen c¢ircumstances can be considerad depending upon the progress of
work.

Please acknowledge the receipt as foken ol your acceptance.
Thanking vou.

Yours Faithifully

For - Jindal Steel & Power Limited

{Authorsed Signarory}

Jindal Steel 2 Power Limited

Corporate ldentfication No, L27105HR1979PLCOY9Y13

TIN-22434901419

Post Box No.16, Kharsia Road, Raigarh - 496 001 {C.G.]

T {07762) 227001- 227005 (5 lines) F 07762 - 227021, 227022 Ekamalagrawala jspl.com

Ragistered Office C.P.Jindal Marg, Hisar — 125 095 (Haryana)

~ .
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Post Box No.16, Kharsia Road, Raigarh — 496 001 (C.G.)
Phone : (07762) 227001 — 227005 (5 Lines) Ext. - 2115
Fax: 07762 - 227021 & 227022

Gram : PIG IRON,

email : kamalagrawal@isgl.com

Ref. No. - JSPL/RGH/CTAX/2007/ Date — 12.04.2007

To,

M/s Narmada Iron & Steel Pvt. Ltd
Plot No. - 157 - 152, Sector -“F «
O.P. Jindal Industrial Park

Vill - Punjipathra, Tah. — Gharghoda
Distt. - Raigarh (C.G))

Kind Attn. - Shri Ajay Kumar Jain, Dirertor.

Sub. --Consent for assignment of land sub-leased.

Dear Sir,

With reference to the above we are to inform you that we had allotted 04 Ha.
Land known as plot No. 151 — 152, sector “F” in the name of M/s East West
Ispat Pvt, Ltd. and accordingly Khasra No. 300(P),301 (P), 302 (P), 303 (P)
and 306 (P) were subleased in their favour.

As informed by you, now name of the company has got changed from East
West Ispat Pvt. Ltd. to Narmada Iron & Steel Pvt. Ltd. and you want to
transfer your loan facility from existing bank to another bank, hence you
require our permission to assign the above land at any other bank.

We are hereby giving our consent that we have no objection on that land
being mortgaged as security in favour any financial institution or bank by
the applicant namely M/s Narmada Iron & Steel Pvt. Ltd. for the purpose of
availing any finance/credit facility subject to ciearance_- that M/s East West
Ispat Pvt. Ltd. has cleared all loan taken against the said land.

Thanking you,

Yours Faithfully,
For - JINDAL STEEL & POWER LIMITED

‘G MAHESHWARI )

r

isar — 125 005 (Haryana)
Cama Place, New Delhi — 110 066,
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Post Box No 16, Kharsia Road, Raigarh — 496 001 (C.G.)
Phone ; (07762) 227001 — 227005 (5 Lines) Ext. - 2115
Fax: 07762 - 227021 & 227022

4 Gram  PIG IRON,

email ; kamalagrawal@jspl.com

Ref. No. - JSPL/RGH/CTAX /2006 / Date - 15.06.2006
To,

M/s Narmada Iron & Steel Pvt. Ltd

Plot No. - 1517 - 152, Sector-“F«

O.P. Jindal Industrial Park

Vill ~ Punjipathra, Tah. - Gharghoda

Distt. - Raigarh ( C.G.)

Kind Attn. — Shri Ajay Kumar Jain, Dirertor.

Sub. ~No-objection on change of name.

Ref. --Your letter dated 15.06.2006.

Dear Sir,

With reference to the above we hereby confirm that we have no objection on
your proposal for change of name of your company i'x:om M/s East West
Ispat Pvt. Limited to M/s Narmada Iron & Steel Pvt. Limited.

ibili i f name in
i responsibility that you will arrange to effect of E:hange of na
i;;s rizg;d ofpall govt. department including Land, Pollution, Electricity etc

and submit us copy of the same within one month.

Thanking you,

Yours Faithfully,
For — JINDAL STEEL & POWER LIMITED

( KAMAL AGRAWAL )
Mm&ger ( Sales Tax )




Deed tor Sublease of Land in Jindal Indusirial Park

Inis deed 1s made on 20th gay of Septemver i1 thie year 2004 belweer M/s. Jindat
Steel & Power Limited (JSPL), Raigarh, in Tenhsil Raigarh, District Raigarh, acting

Registered Office at Deih Road, Hissar (Haryana) (hereinafter called the “lessor’
which expression shall. where the context so admits. includes its successors and
permilted assignees) of the one part and Mfs. Harsh Vinimay Pvt. Ltd. Through Shri
Deepak Aggrawal Director, (hereinafter called the “lessee® which axpression shall
where the context §0 admits, includes its successors and permitted-assignees).of the
other part,

Whereas the lessor M/s JSPL has oblained the lease for 99 years for the fana of the
fidustnal Estate at Viliage: Punjipathra/Tumudihi from the Government  of
Chhatisgarh through CSIDC wvide therr aliotment lette! ne. CSIDE/LPI1523 dated
€9.5.2004 and execution of iease deed vide registration no 287 datea 97 .06.2004
and whereas JSPL has been authorised by the CSIDC an undertaking of the State
Government to sublease whole or part of the lana to different enfrépreneurs /
companies / individuals for establishing industries / stores / godown / shops / service

> ;-::?}E:;its/_res:dential quarters for industrial Workers etc. for the industries.
TN

1t j__'re \.a ted undér the referred Industrial Estate in village

annexed and for better clarification delineated on the plan hereto annexed and

‘ereor. shown with boundaries coloured red (hereinafter referred tc as “the said

lana®) for & term of 30 {Thirty) vears Ccommencing from 20.09.2004 and ending on

19.08.2034 for the purpose of construction and establishing a unh for manufacture of
Steel Ingots

And whereas the lessor has agreed to grant the sublease on the terms and
conditons menticned below

Now_ theretore, this deed witnesses and it is hereby agreed and declarsd as follows:

PFet Jinds! Steel B\Powet Lid. For Harsh Vinimay Pvt L'd.
Mo A

through Shri Rakesh Jindal, Vice President (Commercial), S/o. Late Anand Swaroop, ~

nd Whidteas the lessee remmtedtheleséorﬁ-gram subiease of ammaf :
harghoda, District Raigarh, more particularly described in the schedule .
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1 In consideration of the premium and ground rent for land herein referred and
the covenants on the part of the lessee herein contained. the lessor shall
demise to the lessee and the lessee shall accept a sublease of the said 1and /
puilding to hold the same for the purpose of industrial and related use for 2
period of 30 (Thirty) years commencing on the date on which the possessior
of the said land / premises is handed over to the lessee

2. The lessee has paid to the lessor the premium of Rs. 8,50,000/- (Rupees
Eight Lacs Fifty Thousand only) and advance rent for one year amounting
0 Rs. 21,250/- (Rupees Twenty One Thousand Two Hundred Fifty) and
Rs.63,750/- (Rupees Sixty Three Thousand Seven Hundred Fifty only)
amounting to three yeéars of rent as secunty deposit. Thereafter during the
term of the sub-lease, the lessee shall pay to the lesser the annual grouna
rent of Rs. 21,250/- (Rupees Twenty One Thousand Two Hundred Fifty)
anad such other sums as may be determined in accordance with clause
hereunder on or before the 10 day of January each year in the office of tne
lessor or such other place/places as may be is directed from time to time by
the lessor

3 If the yearly rent of the land / or any par thereof 1s not paid within one month
after the date prescnbed by the iessor, the same will nave to be depositea
with interest @ 15% per annum.

4 The lessee shall from time to time and at all times during the term of the lease
pay and discharge, all taxes, rates, assessments ana other charges and
outgoing, which are being assessed and / or levied or imposed or may at any
point of time hereafter during the said terms be assessed, charged or
imposed upon the s:aid land whether on the lessor or on the lessee.

5. The lessee hereby agrees that he shall within a period of two years in the
case of a small-scale industry and within a period of three years i1 the case of
a large or medium-scale industry, from the date of nis taking over tne

possession of the lana, implement the project and go into production

Fot Jinda! Siaal &Powst Lid
1
'\EM% For Harsh Vinimay Pvt. Ltd.

“+h Jindsl ’»&
Vica -+ : ¢ 2ammeroial) : “&"&;:
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10.

1.

12.

The lessee further agrees lhat if he 15 unable to wlilise the complete lasd
leased oul to him within the penoda prescnbed in clause 5 the iessor shall
have the right of re-entry in the unutilised land without any- payment or
compensation after givng due opportunity to the lessee for presenting his
case

The lessee shall submit to the lessor or any Ofticer authorised by him. i
writing, from time to time the pians and specifications for the said constriclio:
which shall be in accordance with the plans and specifications as may be
approved by the lessor and the competent authority of the Govemment

The lessee shall use the said premises, land and building. structures and
works, erected or constructed thereon only for the purpose of the said
Industrial use and for manufacture of other allied products as' mentioned in
project report/provisional registration for construction of offices, administrative
building, godowns, shops, sarvice units, residential quarters for the use of the
said industry and shailt not use the same or any other pant thersof or parmit it
or any other part thereof to be used for any other purpose without the

previous permission in writing of the lessor

The lessee shall, al his own expenses. forthwith erect ang at all imes
maintain, repair and keep in good condition. al! boungary marks ana piilars
along with the boundaries of the said land according to the demarcation
shown in the plan hereto annexed.

The lessee shall keep the said premises, land and buillding erected therecr at
Nis own cost in & condition it for habitation and install at nis own expense tne
effluent treatment system as prescnbed by the Chhatlisgarh  Polluticn
Convrol Board or the iocal authority concemed.

The lessee shall not sublet. assign or otherwise transfer the said
premises/land or any part thereof or any building constructea thereon for any
purpose, whatsoever, without the prior written pemisston of the lessor

The lessee shall not change the constitution of ownership of the Unit without
the prior permission of the lessor in wnting.  If due to the change in the

Feol dindal Steel & Rewes bad.

A
(A For Mluec®, Yrroie e
Doy Page 3 of 8 FET St iy 2yt il
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constitution the share of the onginal aliottee is reduced (o less thar 50,
share, then it will be deemed 1o be taken that unit has deen mansfenred o
some other hand and accordingly the case of transfer shali be dealt witri by
the lessor. The onus of mforming the change to the lessor within a penod u'
ane month from such change shall be on the lessee

The IeSsea shall plant at least 50 trees per hectare of lang aliotted to hum at
his own cost and shali be liable to maintain them The lessee shall not be
enhitled to recover any expense on this account Faiture to comply with this
condition shall be deemed as a breach of the econdition of allotment-of the
said premises

The lessee shall not carry on any offensive trade or business on the said
land premises. The decision of the iessor as well as of the Govemment of
Chhattisgarh with regard to what is offensive trade or business shall be finat
and binding on the lessee

While using the said land / premises i the lessee causas any harm ar injury to
any person, he shall be liable 1o pay compensation or damages in the same

manner as a tenant of land / pulding is generaily habig 1 pay

The iessee shali continuously run, durning the penod of sub-lease the factory
for which the land/premises is aliotied. Closure of the factory for a comtinuous
period exceeding 6 months without proper reasons to the satisfaction of the
Lessor shall be considered as a breach of this condition

The iessee shall during the said lerm keep the said land/premises at his owr
cost in a reasonably good candition 1o the satistaction of the lessor

If the rent hereoy reserved or any pan thereof shall at any tme be in arrears
and unpaid for six calendar months in the case oi ‘and and two caiendar
months in the case of building, next after the date whereon the same snali
have become due, whether the same shall have been lawfully demanded or
not or if the lessee becomes insolvent and/or goes into liquidaton voluntariy
or otherwise or if there be any attachment on the said premises or there is a
breach or non-observance Dy the lessee of any of the conditions and
Covenants therein contaned and the lessee fails to remedy the breach within

Fot Jindal ~307 8 Powss hid
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For Jin”»

sixty days of the notice in writing given by the iessor or becomes insolvent or
enters into an agreement with his creditors for composition of the industry,
this sub-lease will be deemed to have been terminated and the lessor may
notwithstanding the waiver of the previous dues, cause right of re-entry
without prejudice to any nght or remedy of the lessor for recovary of rent
remaming due under the sub-lease upon the said landipremises and
repossess the same, as if this demise had not been made.

On the expiry of the sub-lease period or termination of the sub-lease due to
breach of the conditions of the sub-lease, the lessor shall have the right of re-
entry over the land/premises. .No refund of premium, or ground rent or
secunty deposit shall be admissible due to the termination of the sub-lease
under such conditions.

O terminauon/surrender of the sub-iease, the iessee shall be given an
opportunity to transfer or otherwise dispose of the building, plant and
machinery and any other construction on the said premises within the penod
of three months in a manner acceptable to the lessor. After the said three
months penod, the lessor shall have the full right on all the property left over
i the said premises without payment of any compensation and will be free to
dispose of the same accordingly.

The lessor may at his discretion, if the lessee shall have duly paid the rent
hereby reserved and observed and performed the conditions herein
contained, at the request and cost of lessee, renew the sub-lease for a further
penod of 30 (Thirty) years, if the onginal perdod of sub-lease does not

exceed 94 (ninety four) years.

Provided that tha rent may be enhanced for the grant of every renewed
sub lease and that every renewed sub-lease shall contain such of the
sondiwons herein contained as shali be apphcable and such other conditions

as may be theught necessary by the esso’

The lessee may surrender the sub-leased area in parl or whole, by giving o
the lessor three calendar months notice in writing, of his intention to do so.
The lessor shall have the nght of re-entry over the surrendered land /
premises. On such re-entry, the lessor may refuqd to the lessee the premium

T Pavwel Wi for Harsh Vinimay Pvt. Ltd.
ik W 0 2 % of A ' )
: AnE Y ,-bﬂb\‘g“uj‘ '
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pad oy ineaess2e st the ume the land was allotted / sub-leased to the lessee
i the following manner

" 80%. If surrender of allotted/sub-leased land occurs within one
year from date of taking over its possession in case of small-scale
industry and three years in the case. of large and medium industry.

it 80%. 1f surrender of allotted/sub-leased out land occurs after one
bul within two years, in case of small-scale industry and after three
years but within four years in the case of large and medium
industry

1) 70%. if surrender of allotted/sub-leased out land occurs after one
put within two years, in case of smali-scale industry and after three
years but within four years in tha case of large and medium
industry. '

For the purpose of this clause. the penod of possession of land
with the lessee will be reckonead trom the date of the lessee taking
possession to handing over the paossession to the lessor.

All costs and expenses incurred or which may be incurred for preparation
execution and registration of this sub-lease shall be bome by the lessee,
subject to such relaxations as may be approved by the lessor in this behalf.

Consequent upon the infringement / breach of any of clauses of sub-lease by
the lessee the -lessor mayiwil serve a notice to lessee for
observation/compliance of clauses of lease deed (ile. rectification of breach)
within 60 days and in case of non-compliance of this notice, the sub-lease
shall be deemed terminaled

\Jpon breach or non-observance by lessee of any of the terms and conditions
herein contamed 1t shall be lawful for the lessor to forfeit the security deposit
referred 1o in clause 2 above. without prejudice to any other right or remedy
of the lessor in that behalfland to resume the possession of the said
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The security deposit, unless forfeited as aforesaid and after deducting all
such sums as may be due to and recoverable by the lessor under these
presents, shail be returned without interest to the lessee after termination of
the lease by affiux of time or otherwise

Mg Lessee hereby agrees ang deciarex that all the terms and conditions
contamed i the onginai iease deed dated 07 05.2004 executed by and
belween the Lessor ang the CSIDC Limited an undertaking of State
Govemment of Chhattisgarh in so far as and to the extent applicable shall be
binding on Lessee as ff he is a party to the sawi original lease deed,

In the evant of any dispute arising between the parties in respect of this deed
or any othermauerwhatsoevafmacteaﬂwrpwim, the Raigarh Courts
alone shall have the exclusive junisdiction to try, entertain and adjudicate
upon all such disputes

SCHEDULE:

Name of village ' Punjipathra/Tumudibi
PH No.

Plot No

121 & 122, Sector-*C"

Name of Tehsil : Gharghoda
Name of district : Raigarh
Name of Industrial Area : Jindal Industrial Park

Sl Ne.

Y]

Name of vilage  Khasra No Area (Ha)

Punjipathra 216 (P 3 000

Tumudihy 305 (P) 0.400
Tota! 3.400

f~r Hzrsh Vinimay Pvt. Ltd,

v Lid, a-)""'
{4 —
A} f"“‘!‘-ﬂ_"{l M/ D . )
- e - — kg L
dal
reial}
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SURROUNDED BY:

On North Roa
On South toom ‘Plot ‘_lm
On East : b _ﬁoa

. 0- . I . : _“\'

% I':lWESl . Roa g"/gfi}? (5’)?)(‘.’/ /‘r R .5?540:1 y
; . o " ." %' rful/ I "-\,15‘._:\!“.
*IN WITNESS WHEREOF | the parl P2 P ace/ St {;"..z_.,.d'i,_) Lyl

hands and seals herfeunro- at thl R "-,}' 3, = i ,1’ We

méntioned J

Signed, Sealed and delivered by b 3 NOV 2004 Z 9 mﬁf

“‘*a’(‘J - O /<t a —
B TRl s ona s ¢

—~ & =3 9 f .-_‘\‘\
)( IDEy l/ ,%?74, i].m{a. Stael & gawot bad.

. » ’
WITNESSES: T

0 \)‘L“N
] : -

(_- - .} hi iR £ oash Jind &l
! "\ :‘?f} VY .If\, {1) ‘ iy fLH‘-"' '1}\;'_‘ '!":’-LA‘JT.'.'-__':_ Yica o o s smmerglat)

oy P! ,'_E:_:‘J\* o e 57 i (RAKESH JINDAL

P 8 B R AT
l o / LESSOR
T a s o st 8
oy = S /ih fue .\'.'-\ Loy -‘.;3 ~ N

Signed, sealed and delivered by the within namea Lessee in the Presence of

For Harsh Vinimay Pvt‘l.td.

/X’ Du'ector

THE LESSEE

i WITNESSES:

RT3 TP ﬁlf‘ )-? -l- tu 4
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Deed tor Supluase of Laid mdindad Industoad Park

Mus deed o mads or 20th oy o Segtember in 3 5 ar 20 selween Mis, Jindal
Stgel & Powsr Limiteu {(sdiFLy, Halgarn o [ 2hsi daigarh, Jisinct Kaigarn, achng
through Bhri Rakesn Jindai, Jice President {Commeraial), S0, Late Anand Swaroop
Regsterea Office at Dady itoaa, Hissar (Haryana) (hereinafter callgd the “lessor

sEon shall, whess the contest 30 admits. inciudes 1ty successors

puermitiod assgnees) of thae one sart ana Ms. Harsh Vinimay Py, Lid, Through S

Dropas Angrawal Direcion, Merenafter callad the “iessee” which axprassion shalt

wharg Wig context 30 admils inctudeas s successors and parmutea assignaas, af S

t‘?‘-

other part.

Wineraas the lessor Ms JoPL has ebtaned the jease for 99 years for the lapa of the

frcisingl Cetaw ot Village: Puniisathvalfumadibt friom the Governiment

P GEIUELAIL

¢ GELEG

Chnstsgath theough 2000 ags ther al
& 02004 and sxecuton O ase deed vide "r::@slru'.r:u'-. no 287 dated 07 06200

and wherzas JSPL has neen authorised by e C3I0C an undertaking of the Stats
Coveroment 1o sublease whole or part of the funa to differemt aritrf-:»preneur’s
corapanies / indivicuals for establishing industries « stares £ godown / shops 7 semice

f oFT nrunmf residential quarnters o industrial Workers gt o ing indusines

g Ar‘d v,h
.\]i* ated under ne raferred industidal Estate N willage PunjipathralTumudihi,

[2
Sharghoda, Diswic! Ralharh mere particularly described 0 the schedule

Ef&.lb the lessee reguested the lessor o grant sublease of 3,400 Hectares ¢f

-l Baiin,
for palts

Airaad and Jicalon deinsated on tne an hersto annexed ar

shuwn will bounnanias ooloured red (herenafter referred @ as 'the sa!
Fady for e of 30 {(Thaooy) vears commencng fiom 20.69.2004 and ending on
12.05.2034 for the purpose o construction and estabishing & unit for manufacturs o

Steat inyots

eed to grant the subleass on the terms and

And whereas the lessor nas
conuIuons rmentionad 1 SO

Hove eratare, his deed wainesses anditis hareby agreed and dazclared as fallonw

St dindsl Zlest 0 Pawed L4 F
v ;‘A,‘?“_’““ T ’_}u‘d" -

taimay Pyt oL
or Jarsh Vigimay r'v= L
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The secunty deposit, unless forfeited as aforesaid and after deducting ali
such sums as may be due to and recoverable by the lessor under these
prasents, shall oe returned without interest to the lessee after termination of

the lease by afflux of ume or otherwise

contaimad i e argnas

RV b s
DENNEENT N0 Loasn

Govemment of Chhattisgarh in 3o far

Ba ! A aw - - gefea e ¢ - -
12 lEssae nerelyy 3gress
GAsE

- T s
ol e

and dzciarzs that sl the terms and conditions

deed cated G 0852004 executed by and-
SelT Letsnd oo undoertaking of Glale

nd 13 the extent applicable shall ba

ninding on Lesses as i he 1s a party to the sawd orfanal lease deed.

28 in the svant of

f any dispute ansing between the partes in respect of this deed

of any other matler whatsoever cunnected therewith, the Raigarh Courts

alome shall have th

dpon all such disputes

SCHEDULE:

HName of village

PH No

Plot MNa.

Name of Tehsi

Name of districl

Name of Industrial Area

3l No, Mame of

FTHGRE

2 Tumudibg
(ol Y 6o Troend Sy
||.‘ X
L} f""'.-"ur.
dal
reialy

e 2xclusiva junsdiction o try, entertain and adjudicate

Punjipathra/Tumudihi

121 & 122, Sector-'C"
Gharghoda

Raigarh

Jindal Industnal Park

Khasra Mo areg (Haj
: i ‘.\ ".}
305 (7 2,400

el

e BB Eigatbadsnng

Tar Harsh Vinimay Pyt Lid.

1

Fage 7 of 3
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Ref. No. JSPL-D/16-17 /9006

To

M/s. Mashiva Steel & Alloys LLP

381/9, Faridabad - 121006

Email ID mashivasteelandalloys@gmail.com
Mobile — 9910343530 , 9873834810

Kind Attention: Mr. Surinder Kumar Kansal.
Sub. - Revised Letter of Allotment.

Dear Sir,

Further to our LOI No. JSPL-D-16-17/ 9020 dated 29.06.2017,

STEEL & POWER
Dated 05.08.2017

subsequent discussion held

with you on 10.07.2017. We are pleased to allot the plot no. 196 and 198 A ( 6.80 Acre Land

) and 9.00 MVA of Power Supply at 33 KV, for establishment of a Induction Furnace Piant,

in OP Jindal Industrial Park, Raigarh. The details of the land are given below;

| 8l | Name of the Village | Plot No. Dimension | Khasara No. _ Area (Acre) |

. Na. ! : -
1. | Tumidih S 200M X 100 M | 312 P . 3.00
2. | Tumidih TI08A | 200MX36M [205p 180

b - . . - . -
The allotment of Land as detailed herein above is subject to the following conditions:-

1. The Allottee of the Land shall enter into a sub-lease agreement, within 2 months of

the allotment, with the Jindal Steel and Power Limited (JSPL) for a period of 30 vears,

which may be renewed for a further period subject to agreement of parties cn mual

terms.

2. The Allottee shall be charged Rs.15.00 Lakh per acre towards lLand and Land

Development Charges ( Rs. 1,02,00000.00 ) for allotted

Land of 6.80 Acre and Rs.

5.00 Lakh per MVA as Infrastructure Development Charges ( Rs. 45.00,000.00 | Total

Rs. 1,47,00,000.00 is payable by allottee.

Jindal Steel & Power Limited

Corporate Identification No. L27105HR1979PLC009913

TIN-22484901419

Post Box N0.16, Kharsia Road, Raigarh — 496 001 (C.G.)

T (07762) 227001- 227005 (S lines) F 07762 -227021, 227022 E kamalagrawali@jspl.com

Registered Office Q.P.Jindal Marg, Hisar — 125 005 (Haryana)

Contd, - 2 -
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3. The allottee has paid Rs. 28,00,000.00 by RTGS as 25.00% payment of Land & Land
Development Charges and 25.00% payment of Infrastructure Development Charges
as per Letter of Intent issued in favour of allottee.

4. Balance 75.00% of amount of Land and Land Development Charges and
Infrastructure Development Charges ( Rs. 119.00 Lakh } will be paid by allottes
before registry of Land.

5. Security Deposit amount, on clectricity, shall be payable on power availed as per

- Chhattisgarh State Electricity Regulatory Commission’s Supply Code, 2015, prior to
start of drawal of power.

6. The rent towards the sub lease of the land shall be Rs. 15,000.00 per acre per
annum. The allottee shall deposit an amount equal to three vears of annual lease
rent as security for lease rent before signing of the lease deed which shall not carry
any interest. Such amount will be refunded at the time of expiry/termination of lease
subject to the applicable deductions.

7. You have confirmed th;e project completion and power drwal schedule within 9 month

of time ( within 30.04.2018 ).

8. In the event, the allottee-fails to commence production or start drawing full power
within the drawal scheduile mentioned above, the allottee shall be liable to pay the
minimum demand and other charges, as applicable from the date mentioned above
however a grace period of 3 months on account of any unforeseen circumstances can

be considered depending upon the progress of work.

Please acknowledge the receipl as token of your acceptance.
Thanking you.

Yours Faithfully

For - Jindal Steel & Power Limited

o"ﬂdh_ﬁ

(Authorised Signatory)

Jindal Steel & Power Limited

Corporate |dentification No. L27105HR1979PLC009913

TIN-22484901419

Post Box No.16, Kharsia Road, Raigarh —496 001 (C.G.) :

T (07762) 227001- 227005 (5 lines) F 07762227021, 227022 £ kamalagrawal i jspl com

Registered Office 0.P.Jindal Marg, Hisar - 125 005 (Haryana)

53]
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Lease Deed [s] for Plot no.: 59/ A, 60/ A and 61/

- =

LEASE DEED
1t

Apvil 2007

between thaGovernor af Chhattisgurh, acting iheough the Generad Maaager,
led the “LES-

“ This deed is made this | 2

District Trade the hidustries Centre, Durg there inonlte
SO which expression shell where the conlexl so admits includes his sue-
cessor in office ) of the one partand M/s. HARIOM INGOTS & POWER

i tenngh its O ees P SHIRE S K. AGIRAWAL S/0 SURI

PYT. LTD. e
T.D.AGRAWAL Rcsident of New Khursipar, Bhilai, Dist- DURG (herein

after called the *LESSEL' which expression shall, where the context so ed-

mits, includes its successors and permitted assigns) of the other part.

Where s upon the request of the lessee, the lessor has sgreed

to grant (o the lessee. subjct 10 the terms and cenditions hereinafter speci-

. fied. a lcase of e picee of the land Plot no. SBA, 600A, G1/A, Lighe

ey

fudustelal Aren, Bhilul comprising ol an arca measuning

52,752 Sqlt. or there sbout situated in the Light Tudustrial Area, Uhilai of

the Durg District, more 3;__9_?5.. described in the Schedule hereto under

and for greater clearness delinated on the plan here 1o annexed and thereon
i 1 1o s the suid

Conwd ,..2

F’
s Press i !

1st Page
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Lease Ummn_ [s] for Plot no.: 59, 60 and part of 61

DEED

This docd Is moda this D.w_.p.n:_? goyor Q¢ Fo e 5004

batwaen the Governer of Chhattizgarh, acling through the General Manager,

Distriet Trado and Industrios Centre, Durg (here In altor ealiod the LESS
vineh exprossion shall whara the ¢ontoxt 50 agmiks INCluds his successar in
otfica) of the cne part and Shid SatyaNarayan Agrawal Sfo Shil Thakuisi
Das Agrawal Resident of Nehru Nagar (W), w::u_,o Qistrliet Duig (C.G )
actiag through Directer Mia Harlom Ingots and Power Bvt. Ltd..Mihilal in

q

N atier cadlod tha 'LE

Tahzil Durg of the District Durg (TG £ wineh

oxpression shuoll, whore tha contoxt 20 admits, Ingluda s succossors L
pemmitted assigns) of the other part.

Where as upon Whe request of tho lessoe, the lessor has agreed 1o grant

o he leszo0, subject to the lerma ond cengditions herelr

G ipaciticd, o loasa
- of tha pleco of the land Plot Neo. 62,60 & part of 61 ,Light Industrial Area,

1 wath
ncaries coloured RED (horein after reforred o as te sald land) 1er o tenn

of Ninly Nine years
t4elaroz

................... for the purpose of cons

commancing from _.i. ._Bwu:ﬂn\___ ond anding on

cuon  nnd establising MBormon o

faciory for the purpoco of manufaciunng Stect Ingots Mradusts

win

roferred to as tho Loig buginess) And whereas tho tesson has agreed 0 1nkn

the leste en tho said terms and conditions.

Comd 2

(RS
w Tinde |
Yy en (CRRES A S]
iDurs (G

Mama of Vil Chhaoni

Mame of T, CURGIC.C)

Nama of CURG(C.G)

HName of Industnal Area Lightindustriz] Area, Bhiial
Pigt Mo, E3,E0 L Partcfed

Area 63 821 5=

SURROUNDED RY

Cathelianh 3t
On the Seuth Figtt

Cntke Cast - Rsa3
Cntre Wasl

et Mg 228
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Lease Deed [s] for Plot no.: 49/ A, s0/ B, 50/C and 51 /cC

3 SCHEDIULE
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L
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LEASE DEED R s
A nade this =2 R dayof MALCH g1 4 , S
-rgtf.n: Qv et Chhatuisgarh, acting through the Geaeral Manaser, = 5 .2 WITN 2SES S L
Iﬁ District Trade and Industeies Centre, Durg (here in alter called the 'LESSOR® 2 u ..1\. I —— .l.\l..uli..“..\uw|w = - ;
§ “which expression shall where the context so admits includes his successorin = - = IR SO Lissow
office ) of the one part and M/s. HARION INGOTS & POWER PVT. LTD, = = sl e Rl b
g acting trough its Director SHRI SANTOSH KUMAR AGRAWAL S0, SHRI 1
1 T.D.AGRAWAL Residentof OPP. SAPANA TALKIES, NANDINI ROAD, w“ __ VT it S
. ) BHILAL DISTT. DURG (C.G.) (hercin aficr called the *LESS £- 1 MiMesl chred Omtef maic Licenfupan T vin
4 m pression shall, where the conteat so admits, includes its successers end p = o =
m ted assigns) of the other par;. _ ’ P W = T (LEes
i ‘Where as upon the requzst of the lessce, the lessor has u.n..f,n.__,”...ﬁo rfn__ £ - T T EN T i
grant to the lessee, subjact 1o Yie 1erms und conditions hereinalter specificd s py # J .I.r....‘..,:.|.J..,r..5H -
¥ Jease of the picce of the land Plot No. 49/A, SO/8, S0/C & S1iC Light Indus- &=~ = e B
I trial Area, Bhilai comprising of an arca measuring appoximately mq._quw B g
0 Sqft. or there about situated in the Light Industrial Arca, Bhilai of the :_w_:.. .m. - w. -

District, more particularly deseribed in the Schedy
]

£ OR, HARIQU INGOTS & POWER PYT. LTL,
P Ran

\Jomecron

. oA
icreto under wid for gron EJH

* th
1st page 13th Page
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DEED OF AMENDMENT PERTAINING TO THE LEASE DEED

Ihis deed of wmendment is made and executed on lh|.~----‘\g--b-------~ - ~day
of SARVARS). e 20 heteen e Gosemonr of Cliliatusgarh, acting through

the Eaecutive Director, hhattisgarh State Industrial Deyelopment Corporation L.td.,

-n

Raipur (C.Gi.) « hereinalter culled The | essor 1which expression shall where
context so admits  including  his successars in ollice of the one par .
AUS S, PY ARFLAL ISPAT PRIVATE LIMITED Industeiat Area URLA l(‘.(i.)!i_;_}
Lehsil Raipur of District Raip acting through 1ts Director VIKAS Kl-MXB
GOYAL S0 SHRE BRUILAL GOY AL readent al (/v Brijdham Plastivs, Boria

Road, Santoshi Nagar, Raipur (C.G.) registered as under Indian Companics Agt

(956 and also registered as Small Senle Industry with District Trade & IndustE
Centre, Raipar LG having its vegd. oftice at Raipur (C.G.) ihereinatier cuHcd_'
Lessee') which expression shall. where the context so admits include his succe
and permitted wasipns ol the othier part.

e

. " 10 ) . 4

. myaRCuAL B it Execulive Director ¥

. Sy dustnal &
’ e it Chhatisgarh State Indusina ;

Sl (!"l?“:r.‘rg-i o8 Do opment Corporalion Limited .

) RAIPUR (Chhattisgarh) o

Y




@ ()

“change in the name of the Company mentioned in the said lease deed from

WHERFEAS a Deed of 1.ease was executed on 15.10.2009 between the afo
lessor and M/s Brijdham Polythene Pvi. Lid., pertaining to plot No. 143, 145 &

Part, 150 Part admeasuring 37,947 sq. 11.(0.87 acres) of land situated in.

Industrial Area Urla Raipur (C.G.) and was registered in the office of the S,Pb-
Registrar Raipur vide registration no. 3355 (@) dated 16.10,2009.

And whereas the [ essee has submitted an application dated 05.01.2010

Brijdham Polythene Private Limited to M/s S. Pyarelal Ispat Private Limited
have submitied Iresh certiticate of incorporation  consequent upon change of

issued by Registrar of Companies Madhya Pradesh & Chhattisgarh issued

13.10.2009 and same has been accepted by the lessor.

So whereas in view of above, an amendment in the suid lease deed has hccoge

necessary,

i

55

And therelure, the [ollowing amendment is hereby made in the said lease d

" M/s Brijdham Polythene Private Limited to M/s S, Pyarelal Ispat Pri

Limited " wherever these occur in original lease deed.

Other terms and conditions of the said lease deed shall remain unchanged.

S. FYARCLAL ISPAT VT LTD. “\/(
Execulive Director

) —
Y¥lan - » "%‘.@CTOR Chhathisgarh State lusteal

Puvrlapment Cerporzlion Limited
; :'-lni.‘-lil-lIl.'.lm.rlti.'.f;:lrh}



(3

IN witnesses whereof the parties hereto have signed this deed on the date?gd
vear respectively mentioned against their signature,

NOTE :-  This Amendment Jease deed be kept attached with original leasc dc;di’
dated 15.10.2009.

Signed by Lessor
(signature)

Date:

Witnesses:

I, Signature

Name and address

2, Signatre

Numie and address
Signed by Lussee
(Signaturc)
Date
Witnesses:

1. Signature

Namie and address

(o]

Signature

Name and address

T

Excculive Dircctor
Chhallisgarn Siate Industrial

E:ecﬂ!? an%?apa:;:;:lt;mucd

Chhautisgarh State Industrial Development
Corporation Lid.
On behalf of the Governor of Chhattisgarh

@;..;{E.;'Jg-}"—;
Chhamsgam State ‘ndu:,‘i:m i
--..Dnvgl,qpmanl uo-pornlmﬂ

RAPURTCR

....................................................................................

§ PYASLAL r‘or.* PyT LTD.

GRS m”"): ALTOR..

On behall ol M/S S, PYARELAL ISPAT
PRIVATE LIMITED

................................................................................

o
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(Leuse deed for land/Shed in Industrial urea)

for land/building)

W M/S BRIJDIIAM POLYTHENE PVT. LTD. Industrial Area Urla in
Tehsil Raipur of District Raipur acting through its Director - SHRI VIKAS KUMAR

GOY AL So SHRD BRULAL GOYAL esident ot Cro-Brijdham Plastics, Boria

s
; Road, Santoshi Nagar, Raipur (C.G.) rewistered as under Indian Companies Act 1956
-; . - - - .
. and also registered as Small Scale [ndustey with District Trade & Industries Centre,
g
; Raipur (C.G.) having tts repd.oftice at Raipur (C.G.) (hercinaltercalled the ‘l.essec’)
which expression shall, where the conrent secadonts include his suceessor and permitted
|
assigns ot the other paut.
. o
For, Brijdkam Polytkene Pyt. Lid. Executive Directo
~ uBi
~ P i e Chhatusgarh State Ind
;e T . Development Corporation Limited
l Director { RAIPUR (Chihattisgarh)
g



(For land) = 6 [ ) ‘

Where as upon the requost of the lessee, the lessor has agreed to grant to the
lessee. subject 1o the wrms and conditions hercinafier specified, a lease of the
piece of a land in the industrial area/estate at Urla comprising of an area
measuring approximately 37,947 sq.ft. (0.87 acre) or there aboult, situated in the
village Achholi of the Raipur District, More particularly described in Schedule
hereto annexed and thercon colored red (hereinafter referred to 'the said land’) for
a4 term of 99 years commencing from...\S:10.2. . R2.87 . ..and ending
on . \L\«\D-E\\e% ...dor the  purpose  of construction and
estahlishing thereon a lactory for the establishing of M.S. INGOTS (Runner
Riser Product) cte.and purpose ancillary thereto (hereinafter referred to as the
said business).

(Common for land/building)
. -
And whereas the lessee has apreed to take the lease on the said termns and

conditions.
Now therefore this deed witnesses and 1t is hereby agreed and declared as follows:
(Common for land /building)
1 In consideration of the premium and rent (for land) or rent (for premised) herein
reserved and the convenants on the part of the lessee herein contained, the lessor
shall demise to the lessee and the lessce shall accept a lease of the said

R ) i R
?*:';“%_- land building to hold the same for the purpose of M.S. INGOTS (Runner Riser
V U N g P :
N N Froduct) ete.for a period of 99 years commencing on the date on which the
NN BN possession of said lund/premises is handed over to the lessee.

SV T | . . . B e
o e 1.(A) The lessee hereby agrees to take possession of the land lcased out to him within
thirty days Irom the date of execution of the lease deed and he further agrees to

o B tuke possession o the land in the conditon it exist on that date.
o ", . S(For land)
" atS ’, y I'he lessee having paid 1o the lessor for said land the advance rent and premium of
U u Rs. 4,23.057.00 (Rs. Four lacs twenty three thousand fifty seven only) and !
- 10% additional Premium Rs. Nil (Rs.Nil unly)as prescribed under Rule 10 of the i

- Chhattisgarh  Industries (Allotment of shed, plots and land) Rules, 1974
(hereinafter referred to as the said rules) and deposit for the said land three ycars
rent Rs. 31,731.00(Rs. Thirty one thousand seven bundred thirty oue
only) as sceurity amount within thiny days of the execution of this deed.
thereafter. during the terms of the lease the lessee shall pay the lessor Annual

Ground Rent of Rs. 10,877.00(Rs. Ten thousand five hundred seventy seven only)
and Annual Development Fuwid for maintenance of Industrial Area Rs.10,577.00(Rs.Ten
*yeosars! fve hundred seventy seven only) and annual Street Light Charges of

. N3.1,762.09 (Rs. Onc thousand seven hundred sixty three ounly) and such other

\/ sums as may be determined in accordance with Clause 3 hereunder on or before 10th day

of January of each vear in the office of the Managing Director, Chhattisgarh State

Industrial Development Corporation 1td or such place or places as the Managing

Director trom time -to-time mas direel

ot

Comd.,th

For, Brijdham Folythene Iyt. L:d. M
|4 ‘mlm’)" / B&Kﬁﬁ  SSE—
fEar (i Executive Director

Directar
Chhattisgarn State Industrial

Development Corporation Limited
RAIPUR (Cnhattisgarh)

y ??
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(For building)
Ihe lessee having paid 1o the lessor for the said premises the advance rent as

prescribed under Rule 10 of the said rules he shall pay to the lessor for the said
premises ohe year's rent as seeurity deposit within thirty days of the execution of
this deed. Thereafter, during the teyms of the lease, the lessee shall pay the lessor

)

8 monthly renl of Rs. Tt
[} e . _..only) on or before the 10th day of cach

calendar month at the oftice of the Managing Director, Chhattisgarh State
Industrial Development Corporation 1d. or at such places as the Managing

Director from time to time may direct.
2.(A) The charges of development for maintenance of Industrial Area and Street Light

Charyges are subject 10 revision from time to time and the lessee hereby agrees 10
pay the revised charges so fixed by the lessor from time to time.

3. If the vearly/monthly rent of the land/premises and annual development fund for
maintenance of Industrial Arca or any pan thereof is not paid within one month
after the date prescribed by the Managing Director, Chhattisgarh State Industrial

wn Lid.. the same will have to be deposited with interest

Development Corporatic
{@ 18% per annum for the first one year/12 months of such default and @ 24%

v/ per annum for the remaining period thereafier.

(For land)
4. The groun

- seven only) per annum =
the date of exceution of this deed and also

" from
N years. provided that the increase on each oceasion may not excee

the rent fixed for the prococding 30 years.

" (Kor building)
clause 2 above shall be review able from timne

L The monthly rent as mentioned in
2 | {0 time subject to the conditions. that the enhancement of rent at any one time

may not exceed 30% or rent payable at the time of review.

# /(Common for Jand/building)
d at all times during the term of the lease pay

/75 The lessee shall from time to time an
and discharge except as aforesaid, all taxes, rates assessments and other charges
and outgoing which are or may at any uime here after during the said terms be

assessed, charged or imposed upon the said land/premises whether on the land

lord or on the lenant.
(For land)
N 6. The lessee hereby agrees that he sh
small scale industry, and within a pe
medium scale industry. from the Jate of his taking over possession O
implement the project and go into production.

(For land)
7. The lessee hereby aarees that he shall utiii.< the complete land Jeased out to him

here under for implementation of the project or for ils expansion within a pen
of three yoaws in case of <SSl and five years in case of Medium & Large Scale

d rent of Rs.10,577.00(Rs.Ten thousand five hundred seventy
hall be liable to be increased on the expiry of 30 years
at subsequent, interval$ of 30
d one quarter of

all within a period of one year, in the casc of

riod of three years, in the case of large and
f the land

Industries for the above sid purpose.
Contd..(4)
For, Brijdham Polythene Pvt. Lid. - f
(2 (:-r-‘;\ﬂ’«mf-. Exccutive Disector
Director Chhatusgarn State Industrial

Sevelopment Corporation Limited
f RAIPUR (Chihattisgarh)

e

»

- A

—— —
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(For land)
R. The lessee further agrees that ifhe is unable to utilize the complete land lease out

4 in clause 6 or 7 the lessors shall have the right

: to him within the pened preseribed
of re-entry in the surplus unutilized land without payment of any sort or
compensation after ginng due opportunity lor representing his case.

(For land)

9. The lessee shall submit o the lessor or any officer authorized by him in
aTiting from time w0 tme. the plans and specification for the said construction
which shall he m accordance with the plans and specifications as may be

approved by the fessor

# (Commuon far land/building)
10.  The lessce shall use smd premises, land and building structures and works, crected

or constructed thereon only for the purpuse of cstablishing M.S. INGOTS
(Runner Riser Product) ete. and other allied products as mentioned in project
reporUprovisional registration for construction of offices, administrative building,
go down and shall not use the same or any other. part thereof or permit it or any
v/ other part thereo! 1o be wsed for any other purpose without the previous

permission in writing of the lessor.

10.(A) The lessee shall not sink well/tube-well without the wrilien permission of the
lessor or any other officer authorized by him. The permission will be subject to
% such terms and conditions as the lessor may deem fit and it will be binding on

lessee.

"Provided that no permission will be
lessor or any other person or agency au
proposes 10 operate a waler supply scheme.
water charges (for Jrawing water from under

than.
i Rs.300/-(Rs.1ive hundred only) per month in case of SST & 5000/-(Rs.five
thousand only) per month in case of LML or commercial activity, if water

is not used for any process of production.
Rs.2000/-(Rs. Two thousand only) per mon

given in an industrial area in which the
thorized by the lessor is operaling or,
without imposing a fixed amount of
he ground) which shall not be less

th in case of SSI & Rs. 10,000/-

i)
(Rs.Ten thousand only) per month in case of LMI, or commercial activity,
) iF water is also used for any process of production.”
v
1. The lessce shall. at his own expenses forthwith ercct and at all times maintain,

good condition all boundary marks and pillars along with the

repair and keep in
according to the demarcation shown in the plan hereto

boundaries of the said land

annexed.
Contd..(3)
Ear,' Brijdham Polythene Pvt. Lud. 4 e % Waj/\_’
(aomieq” Ay gyoc ve Diector
e eyt e s

5} RA:PJH;CL:]:slhsgarm
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and and building reelected thereon ina
s the effluent reatment systems
on Board or the local

on for la ned/building)

(Comm
12, The lesse¢ <hall keep th

¢ sand prcmisud. |

condition {1t 1or habitation and at his OWD EXpEnst
{pvironment Conservati

as presenibed by the Chhattsgarh
authority cnncerned.

e gl i s
1 bt

Jifeive

any  permancil and temporary additions or
htaining the prior consent in
of the Industrics

shall be

(For building)

13 fhe  lessee dhall not make
alterations whitsoever in the said premises without v

. writing of the Industrial Commissioner. he decision
Conmissionet with regard 1o what constitules additions of alterations,

final and binding on the lessee

#

E

{For building)

(4. If there is any necessity of
quirement ol the le
permiss

any additions or alterations to the said premises 10 suit
ssce the same may be made by the lessee at his
se Industries Commissioner.
fused if the same is considered undesirable or unsale

\/ for the premuses Any addiion and alterations carried out by the lessee shall be

subject 10 removal of the expiry ol the sind term at the lessee’s cost, i s0 required
by the Industries Commissionet If the Industries Commissioner d
guch removal. no compensation of expenses incurred in making {
alterativns <hall be pay ble by the lessor 10 the lessee.

any particular e
awn cost with the previous
Phis permission he e

jon 1 writing of u

oes not insist on
he addition and

r the said prcmiscs.’land or

(Commaon for land/building)
1 or othenwise transfe
any purpose. whatsocVver.

18, The lessec shall not sublet. assiy
any part thereof or dnd huilding constructed thereon for
provided in rule 19 of the said rule.

gxeepl a8

(Common for land/building)
16.  The lessee <hall not change the constitutio
prior permission of the Alloting Authority in writing.
constitution the share of the ariginal allottce has reduce

that it will be deemed to be taken that unit has been transferred 10

hand and accordingly the case of transfer shall be dealth with by the lessor.

. (For land)
s 17.  The lessee shall plant at least

n of ownership of the unit without the
I due to the change in the
d to less than 50% share
some other

ilty trees per heetare of land allotted 0 him at

his own cosl aml shall be liahle 1o maintun them. The lessee shall not be entitled
o recaver and expense Failure W0 comply with \his condition

shall be deemed as breach ment of the said premises.

< an this aecount,
of the condition ol allot

Contd..(6)

For, Brljdham Polythene pyr. L.
(< arvef ’Jﬁ\ilv’"ﬁd— -
Director -
. Di?ﬂctor

Exoct!™
1 .|.dnslﬁal

chhaiusg ! Sla .
Developmen\ Corpomnon Limited
RAIPUR {Chhatlisgarh]

i



(Common for land/building)
18.  The lessee shall not carry on
land/premises. The decision of the

offensive trade or business shall be

(Commuon for fand/building)

19, While using the caid Tand premises.ift
liable 1o pay compen

person. he shall be

PG

any offensiv
Allotting

e lessee v
<ation or damages in th

a tenant of land/building is general liahle to pay.

(For building)

20. The lessee shall insure an
Industrial Commissioner an

insured independently and separate
her risks, as the
hy the Industries
arh State Industrial Development

and against all ot
sum of RS

an Insurance Compaid approved
Director. Chhattisg

all such insurance policies and receipls 0
hall insure the said premises

perty of the lessce.

deposit with the Managing

Corporation Ltd.Raipur

premiums in resp

independently ofa
(For building)

21, The fessee shall complet
deposit the msuraice pohicy and
Managing Director, Chhattisgar
within the period ol'one m
remised by the lessee.

n for land/building)

he lessee shall comply wit
lime in respect of the wor

i LD,

: (Common for land/building)

23, The lessee shall continuously run, during
llotted. Closure oi
reasons to the

the land/premises is a
exceeding six mont
Authority be considered as a bre

For, Brijdham Polythene Pvt. Ld.

-~
(ant 20Mm™
Director

onth from 1

hs without proper

d keep insured the.......-
d shall at all times dur
ly against any loss ©

Industries Commissioner m
nonly) with

ect of the same. The
nd not along with an¥ ol the pro

veeeipt

h State Industrial |
he date of taking over posses

achof't

lessee S

¢ all formalities required un

ol payments

ith all acts, rules and regulatio
king of M/S BRIJDHA

the period 0

his condition.

sessasesesseal

ing the said term keep the same
r damage caused by fire

« trade or business on the said
Authority with regard to what is
final and binding on lessee.

e any harm or injury to any
¢ same manner as

n the name of the

ay require. in the

Commissioner and shall

rowards

M

{ payment of the

der clause 20 above and

the same with the

Jevelopment Corporation 1.1d.

sion of the said

ns in force from time o
POLYTHENE pPVT.

 lcase the factory for which

satisfact

C

¢ the factory for 3 continuous pen

ion of the Allotting

yatd.(7)

- L




! (7

(Common for lund/building)

24, The lessee shall during the said term keep the said land/premises in a
reasonahly good condition

(For building)
25, The lessor shall carmy outall such normal repairs to the said premises as he may

deem necessary 1 any repair dre occasioned by any regligence for default on the
part of the lessee, he same shall be carried out by the lessee at his own cost or by
the Industries Commussioner as to what chall constitute normal repairs and
whether any repairs are oceasioned by any negligence or default on the part of the
lessee shall be final and hinding on the lessee.

(Common for lund/building)

26, If the rent hercby reserved or any pan thercof shall at any time be in arrears

and unpaid for six culendar months in the case of land and two months in the case

. of premised next after the date whereon the same shall have become due, whether

the same shall have been lawfully demanded or not or if the lessee becomes

insolvent and/or goes into liquidation voluntarily or otherwise or if there be any

attachment on the said premises or there is a breach or non-observance by the

\/ lessee of any of the conditions and convenants therein contained and the lessee

fails 1o remedy the breach within twenty one days of the notice in writing given

by the lessor or becomes insolvent or enters into an agreement with his creditors

for composition of the industry. this lease will be deemed to have been terminated

and the lessor may notwithstanding the waiver of any previous cause right of re-

entry and without prejudice to any right or remedy of the lessor for recovery of

rent remaining due under the leasc upon the said land/premises and repossess the
same as, if this demisc had not been made.

. (For land)
27.  On the expiry of the fease periad or rermination of the lease due to breach of the

conditions of the lease deed or surrender of land afler the execution of lease deed,
the lessor. shall have the right or re-entry over the land/premises. On such re-
entry, the lessor may refund to the lessee the premiuny/cost of acquisition paid by
* the lessee at the time the land was allotted/leased out 1o the lessee in the following

manner:
- (1 Full premium. if surrender of alloned/leased land occurs within one ycar
and three years. m respect of small scale industry, and large and medium
v o industry . respectively,

(i 10% less. ifsurrender ol allotted/lcased out land occurs after one year but
within two vears, and after three years, but within four ycars in respect of
<mall scale industry and large and medium industry respectively.

20% less i’ surrender of alloned/lcased out land occurs after two ycars

(111)
but within three years, and afier four years but within five years in respect
of small scale industry and large/medium industry respectively.

iv) No refund of premium shall be permissible 10 unit not falling under

category (i).i1) and (iif) above. Contd..(8)

For, Brijdham Polythene Pvt. L.
(E‘M.q-"-}‘?mm“ 4 '214
Directar
e Divector

Exccutiv
Chhattsgarn State Industrial
Development Corporation Limited
ja RAIPUR (Chhattisgarh)
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(For land)
28.  On termination/surrender of lease. the lessee shall b2 givcnanopponunity to
transfer or otherwise dispose off the building. plant and machinery and any other
construction on the said premises within the period of 3 months in 2 manner
acceptable to the lessor After the said 3 months period the lessor shall have the

full right on all the property left over in the free to dispose it off accordingly.

(Far building)

39.  The lessee shall hand vver the said building to the lessor, the expiry of the said
term or on the earlier Jetermination of the lease in the same condition as was
handed over when occupied or received by the lessec afier reasonable wear and

tear expected.

(For land)

30, The lessor may M his discretionif't
reserved and obsersed and performe
request and cost ot lessee. renew the lease

he lessee shall have duly paid to rent hereby
J the conditions herein contained at the
for a further period of FIVE years.

Provided that the rent may be enkanced for the grant of every renewed lease and
that every renewsd lease shall contain such of the conditions herein contained as
shall be applicable and such other conditions as may be thought necessary by the

lessor.
(For land)
3. Lessee may surrender the leased area in part or whole by giving to the lessor.

THREE calendar months notice in writing of his intention to do so.

(Common for land/building) §
32.' All costs and cXpenses incurred or which may be incurred for preparation,

execution and registration of this lease shall be bome and paid by the lessee,
subject to such relaxations as may be approved by the lessor in this behalf.

(Common for land/building)
.33, It is FURTHER DEC ‘LARED THAT THE lessce shall deposit a sum of

Rs. 31,731.00 (Rs. Thirty onc thousand seven hundred thirty one only) as
3 of this lease deed for the due payment of the rent

security in pursuance of clause
ral conditions herein

and observance and performance by him of the seve
contained.

(Common for land/building)
34.  Upon breach or non - observance by lessee of any of the terms and conditions

herein sontained 1t shall he Ll for the lessor to forefect the security deposit
referred to in clause 33 above, without prejudice to any other right or remedy of
the lessor in that behalt’and to resume the possession of the said land/premises.

' Contd..(9)

For, Brijdham Polythene Pvt. Ld.
=Y o :;T\Nfﬂﬂ

ial
Chhattsgurh State Ipdusuaa
Daveopment Cclrpota.hon Limited
RAIPUR l(‘.rﬂ\amsgam}

Director ’M Mﬁbiﬂ’"
Exccutive Disectof



ﬁ(o__f,('nmmnn for land/building)

35, The security deposit U
s as may be due o and recoverable
returned (o the lessee after determination ol the le

nless forfeited as aforesaid and after deducting all such
by the lessor under these presents. shall be
ase by afflux of time of

otherwise

(Comman for land/building)

36, he lessee may filea representation ithe is aggrieved hy an order of the Allouing
Autherity as under:-

A representation m
Industrial Development Corpar
Magaging Directorn Thattisgarl
Raipur. Commerey and Industry Dep
v/ of Director. Chhattisgarh State Industri

HOWEVER such a representation sha

receipt of an original order.

av be filed before the Chairman of Chhattisgarh State
wion 1td.. Raipur against Original Order of the
) State Industrial Development Corporation Ltd..
artment against in original order of the Board
al Development Corporation Lid.. Raipur.

Il be made within Thirty (30) days of the

37, The lessee shall provide regular employment o one person belonging to those

families who been disposed from their land duc 1o its acquisition for the
\rea Estate Gronth Center within one year of its going into production. The list
of persons entitled for consideration under this clause will be as provided by the

District Collector
OR

(Where the major portion of acquired land is to be used for a particular industry)

The lessee shall rehabilitate one person belonging to each of those families
acyuisition of their land for Industrial purpose
s approved by the Industries
¢ to be implemented fully

which e been daposed due to
according to the rehabilitation programme @
Commissioner, This rehabilitation programme will hav
. within one year of its going into production.

. (Strike out whichever is not applicable)

Contd..(10)

a'

For, Br ijdham Folythene Pt Lid,

Thais. -
= e LY Y

rl:-‘! oy o :
Director .
Execulwe.Duector ‘
Chhatusgarh State Indusl_rql
cnt Corporation Limited

Jevelopni
7 RAIPUR (Chhattisgarh)
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(Common for [and/building)

I8, Fhe  Managing Director o ans other - otficer o whom the posers of

Allotment lin e been delegated awall alsa be competent o terminate the lease deed
vn behal o the lessor.

(Common for land/building)

39, Allsums recorverable under this deed may be recovered as arrears of land revenue,

40.  The development works in the Industrial Area will be done by the lessor
according to its programme ol work and completed as carly as possible depending
on availabilits of funds but pon-execution or non completion of any work shall
not entitle the lessee 1o withhold or raise objection o the payment of sireet light
or maintenanee vitirges orany other amonnt due and payable o the Jessor

41.  In the event of amy Jispute arsing between the parties in respect of the deed or
amy other matter wharreaver connected therewith the RAIPUR counts shall have
the rurisdicton

Contd..t11)

-

For, Brijdham FPelythes2 Frt. Lid.
L5y Y J
- \' - el '
(Frm@E” 2HEM Exacutive Disector '
Dirzctor Chiha a2 i State nggers
De .. AL ustrial

A Cvrporation Limiteg
f vF Lahattisgach)

H-)
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SCHEDULE

Name ol Village ' ACHHOLI
Name of Tehsil : RAIPUR
J
N of [hstrict RAIPUR
H Name of Industrial Area L RLLA

Size of Pl 37947 sq.ft. (0.87 acre)

o/
( Plot ner : 143,145 & 148 PART, 150 PART
SURROUNDED BY
On North CSIDC PLOT
On South ' M/S GANPATI ISPAT (PROP-
GANPATI SPONGE IRON
LTD.)
On ast : CsIneC PLOT
o/
On Wast s 60" WIDE ROAD nle: 2|

Above details shonn in the anoesed map

Contd..(12)

For, Brijitam Polyikene vt Lud. ’ R { e
. _—
r-:‘\'} Pl f'f".}t‘zh‘.\
Director Exccutive Director

Chhattisgarh State Industrial
Developme Corporation Limited
S‘ P\:.-'U-’uc.‘:hauisgarh}
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1,

Chhattisgarh State Industrial Development Corporation Limited

(A Government of Chhattisgarh Undertaking)

Life Insurance Corporation of India, Commercial Complex, Pandri, Raipur

website:www.esidcindia.com, Email:cside@ecsidcindia.com.cside_raipur@yahoo.com
Phonc:0771-2583789&90, Fax:0771-2583794
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LAND ALLOTMENT ORDER

NO.CSIDC Allotment09 é_:% 20 Date LS /10/09

(T\J

M/S BRIJDHAM POLYTHINE PVT.LTD.
Director-Shri Vikas Kumar Goyal

Plot no. 143, 145 & 148 part. 150 pant

I'A-Urla

Rarpur (C.G.)

Allotment of land at Industrial area Urla Distt, Raipur (C.G.)
Letter of Intent No. 6771 Dated 14/10/09 and your consent letter dated 14/10/09

We are in receipt of yvour letter of Acceptance of the terms and conditions of Letter
of Intent and Lease Deed communicated vide your consent letter dated 14/10/09
alongwith a Cheque‘Bank Draft or cash vide our receipt No.3042 & 3049 dated 12/10/09
& 1410/09 for Rs. 50,000/~ & Rs. 4,27,705/- Total Rs. 4,77,705/- (Rs. Four lacs
Sceventy seven  thousand seven hundred five only)

The Nigam is pleased 1o allot you plot no.143, 145 & 148 part, 150 part admeasuring
37947 squft. (0.87 acre) at Industrial area Urla Disn. Raipur (C.G.) which is
surrounded by--

(n North CSIDC PLOT

On South M/S GANPATI ISPAT (PROP-GANPATI SPONGE
IRON LTD.)

On East g CSIDC PLOT

On West : 60" WIDE ROAD

The plot is marked by red boundary in the enclosed map for the establishment of
M.S INGOTS ete.

You will be required to execute the lease deed. All costs and expenses incurred or which
may be incurred for preparation execution and registration of the lease deed shall be
borne and paid by you. You shall be required to deposit original lease deed with this .
office duly registered.

You should complete the formalities of executing and registering the lease deed and
take over possession of land within a period of 60 days from the date of issue of this
Adlotment Order.

[ case any of the conditions/formalites are not fulfilled within 60 days. the Nigam

shall be tree 1o cancel this Land Allotment Order. " i

SHAKIRIA iz tment-utiasnew- 7
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If the Allotment Order is canrellrd due 1o noncompli
t will be deducted by

mentioned in said letier of [=ront/Allotment oider. following amoun

the Nigam:- mentioned

(i 10% Premium

(11) Annual Lease Rent

(i Annual Maintenance Charges

(ve  Annual Street light charges
Thanking you. . t:" i
= \ { " PDLQ GPN—

— Lc{-l-Lct h
~

Executive Director
Chhattisgarh State Industrial
Development Corporation Ltd.Raipur

SHAKIR: A-2ilatment-urla-new 8



IN witnesses whereof the parties hereto h
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respectively mentioned against their signature.

Signed by Lessor

(signature)

Date: |S-\o: eLIs)

Witnesses:
I Signature

Name and address
L Signature

Name and address

Signed by Lessee
(Signaturch

Date

Wilnessces:
. Signature

Name and address

2 Signature

Namie aid address

ave signed this decd on the date and year

Executive Disector
Chhatuisgarh State Induslrial

Exceutivdayrie

popnt Corporation Limited

RAIPUR (Chhattisgarh)

Chhattisgarh State Indilhslriul Development

Corparation 1.td.Life Insu

rance Corporation of India

Commercial Complex. Pandri, Raipur (C.G.)

On behalf of the Governo

r of Chhattisgarh

tﬂﬂ#\

Gener

kinnager—

¢ ey Chhattiac s ... Aucndusidal e

Develop °

icn Limied

o RAIPUR yCodIUSYRIT) |

" For, Brijdham Polythene Prt. Lid.
(anA Mym™

O belullof M/S BRIJDHAM POLYTHENE

PVT. LTD.

ot

GOoyaecpur ., S

Director |
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Certificate No.
Centificate 1ssued Dale
Account Referance
Unique Doc. Relerance
Purchased by
Descnption of Document
Propany Descnpton
Considaration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount{Rs.)

INDIA NON JUDICIAL

-
Y

et

13 -, :‘_
} '. }.-'

Government of Chhattisgarh

e-Stamp

IN-CG0527 18868937 10P

24-~Jun-2017 03:12 PM

SHCIL (F1)¥ cgsheil0 1/ RAIPUR/ CG-RP
SUBIN-CGCGSHCIL0105838846638073P

MS S PYARE LAL ISPAT PVT LTD BY DIR SURESH KUMAR
Article 35 Lease (For a period of one year or more)
INDUSTRIAL AREA URLA RAIPUR CG

0
{Zero)

CS1DC RAIPUR
MS S PYARE LAL ISPAT PVT LTD BY DIR SURESH KUMAR
MS S PYARE LAL ISPAT PVT LTD BY DIR SURESH KUMAR

1,80,600
(One Lakh Eighty Thousand Six Hundred only}

0001425257
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2 TRANSFER OF LAND (LEASE DEE

IN i
I__l_’_l'gl Identification No. 98, 97 & 148 PART & 160 PART
 Lessor | The Govermor of Chhattisgarh

Thrnugh Chief General Manager,

' Chhatusgarh State Industrial Development Corporation Lid. (CSIDCL)

- First Floor, Udyog Bhawan, Ring Road No 1, Telibandha, Raipur (C.G.)

s | Lessae " W/S S.PYARELAL ISPAT PRIVATE LIMITED j
" e ' Through Director 8HRI SURESH KUMAR GOYAL $/0 SHRI BRULAL

- GOYAL Resident of Bungalow No. A-42, Wallfort City, Bhatagson,

Ll

W -  Raipur (C.G.)
_Location of land - Industrial Area Urla, District Raipur (C.G.) ]
"pbt No. 98,97 & 148 PART & 180 PART T
"Area (in  3826.87 Sq. Mtrs. (0.352 Hectares), 37,947 Sq. ft. (0.87 Acres)

This deed is made on this 2 31h dayof 7), 3¢ vear 3(.)"] between the
Ggvernor of Chhattisgarh acting through Chief General Manager, Chhattisgarh State
Industrial Development Corporation Limited, (herein after called the 'Lessor') which
exfression shall, where the context so admits, include his successor in office, of the one pan.

YR 7IAELAL IGAT AT LTD ¥ y
. = panage
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(2)
And

SHRI SURESH KUMAR GOYAL S/0 SHRI BRIJLAL GOYAL R/o Bungalow No, A-42,
Wallfort City, Bhatagaon, Raipur (C.G.) acting for M'S S. PYARELAL ISPAT PRIVATE
UMITED a Private Limited Company registered under the Indian Companies Act 1956 and also
registered as Small Scale Industry with Distnct Trade & Industries Centre, Raipur (C.G.) and
also EM Part-l No. Nil dated Nil & Udyam/Umit 1d-11203015315799 dated 05 10.2016 having
its registered office at M/s S, Pyarelal Ispat Private Limited, Plot No. 143, 145 & 148 Part,
IS0 Part, Urla Industrial Area. Raipur (C.G.) ihereinafler called the ‘Lessce’) which
expression shall where the context so admits include this successor and permitted assigns of the
other part.

WHEREAS upon the request of the Lessee, the Lessor has agreed to grant to the Lessee,
subject to the term snd conditions hereinafler specificd a lease of the picce of land in the
Industrial Ares Urla, District Raipur (C.G.) comprising of an area, admeasuring
approximately 3526.67 Sq. Mtrs. (0.352 Hectares), 37,947 Sq. ft. (0.87 Acres)
thereabout situated 1n the Villagets) Sarora Tehsil Raipur District Raipur, more particularly
descnbed i the schedule hereunder and for greater cleamess delineated on the plan hereto
annexed and thereon coloured red (hereinafier referred 1o as 'the Said Land/Building) for a term
of Approx. 91 years commencing from. 2 3¢ (-2 <17 and ending on 15.10.2108 for the
purpose of establishing thereon a Industry/Enterprise(Business) for the manufaciure of /
establishment of' “Manufacturng of Other Bars and Rods of Iron or Non-Alloy Steel,
Not further worked than forged, Hot-rolled, Hot-drawn Orextruded, but including
those Twisted after Rolling, n.e.c.” and ancillary purpose thereto (heremafter referred 10 as
the said business).

| It 1s agreed upon that the Said Land/Shed is allotted 1o the Lessee for the operations of
Said Business, under the provisions of the "Chhattisgarh Avdyogik Bboomi Evam
Bhawan Prabandhan Niyam 2015" (as apphcable and amended from time to time)
1ssued by the Government of Chhattisgarh (hereinafter referred to as the **Said Rules'")
read together with the Demand Note, Letter of Intent and Allotment Order issued to the
Lessee, all of which shall be considered as a pant of this Lease Deed.

2 it 1s also agreed that all the provisions, terms and conditions as referred to in the_*Sald
Rules’’, Demand Note, Letter of Intent, and Allotment Order issued to the Lessee, shall
be applicable and binding on the Lessee for the entire term of lease.

3 In consideration of the premium, ground rent (for land) or rent (for premises),
development, maintznance. street light and other charges (taxes extra as applicable from
time to time) herein reserved and the covenants on the part of the Lessee herein
contamned, the Lessor shall demise to the Lessee and the Lessee shall accept o Lease of
the said land/building 1o hold the same for the purpose of said business for a period of
Approx NINETY ONE YEARS commencing on the date of execution of this Lease Deed

Condt...3
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(3) S

4 I'he Lessee having paid the following amount 1o the Lessor for the said lund -
L. PREMIUM '
S.Na. Head T Rate " Total Area Value Rs. '
f (per ' allotted |
. | hectare) |
SRS, A (Rs. In Lac) j_ =
I Rate fixed by Board as on date 100.00 Lacy ;| 3526.67 Sq. | Rs. | 5.28,820.00
E Mtrs, (0.352
i ! | Hectares), |
i ,_ i | 37,947 Sq. it
L. I (0.87 Acres) | [
! - | i (@18% |
Transfer ‘ |
- _ e h P
2 0% Addl Premium as per clause - . - Rs. | Nil |
i_‘_h___ﬂo_l_ﬁléloflhcsmdmic B | | B ;
3 | 10720% Add!. Premuum as per clause | 20,00 Lucs ‘}V - Rs. 1.05,764.00 |
1025152516 0f the said rule. | ] T _?
4 Effective Premium 120,00 Lacs . Rs. | 6.34,584.00
| (Total of 1+2+3) (Rs.42,30,563.00 P
_ X 15 % = 6.34,584.00) § 4 |
el (Rupees Six Lacs Thirty Four Thousand Fwe Hundred Eighty Fpu_r(_)nly) R
I1. Other Charges:-
5] Head Rate . Total Value |
N, | — R ln figures In words
I | One Year  Advance | @ 3% of E‘mec R | i 126 917.00 | (Rupees One Lac Twenty
Annual Lease Rent. i Premium | 1 Six Thousand  Nine
| - . ! Hundred Seventeen only)

| 2 | Threc year's Annual Lease | Annual  Lease | Rs. | 3,80,751.00 | (Rupees Three Lacs

| Rent as Security Deposit. | Rent of 3 ym as | i | Eighty Thousand Seven |
- prSNo.l | | Hundred Fifty One only)
2 Advance one year Annual | @ 2.5 % of Rs. 1,05,764.00 | (Rupees One Lac Five
| Maintenance Charges | Effective Premium | Thousand Seven Hundred
L _ ! | SixtyFour ¢ |
E 4 | Development charges @ Rs........ Lacs | Rs, | Nil [ ;%lﬂ |
| ! (if applicable) per hectare L | - _
5 | Street Light Charges @ Rs.15,000 Pa‘ Rs. ! 5,288,00 ' (llupm Five Thmnd'
. Hectare '. Two Hundred Eighty |
: R T _ _ Fight enly)
6 | Other Charges. if any As apphicable Rs. Nil Nl
| _ |fomtmewtwe | |
' I Service Tax i 14% on lease | Ra. E 17,768.00 | (Rupees Nineteen
? Rent | | Thousand Thirty Eight
2 Swatch  Bharnt | @ 0.5 % on Lease Rs | 635.00 | only)
Cess Rent 'I f
3 Knshi  Kalyan | @ 0.5 % on Lease ! 635.00 ;
Cess Rent i | e 7
| 19,038, uo 1
53 'Tml of Other Charges Amount Rs. _ i ] TNl '___I = N
Condt.... 4
for & PYRRELAL ISPAT PVT.LTD .
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4)
Thereafter, during the term of the lease the Lessee shall pay to the Lessor the Annual
Charges as given below:-

5 (a) Annual Lease Rent @ 3% of the Effective Premium i.c. Rs.1.26,917.00,

5 (b) Annual Maintenance Charges 2y Fixed by the Board of Director of the Corporation
and subject to reviston in the rates, from time to time, by the Board of Directors as
per the provisions of Rule 2.5.4 of the **Said Rules’* and after the revision, the
amount as revised ghall be payable by the Lessee. .

5 (c) Annual Street Light charges as Fixed by the Board of Director of the Corporstion
and subject to revision in the rates, from time to time, by the Board of Directors
and after the revision, the amount as revised shall be payable by the Lessce.

5 td) Service Tax and other taxes as applicable from time to time, which is presently
Service Tax G) 15% on the amount of | 2ase Rent

The Lessee hereby agrees to pey the annual charges at the rates as are fixed’ may be
revised. as per Clause $ above, from time to time and such other sum as may be
determined in accordance with the ‘‘Sgid Rale’ together with the applicable taxes, on or
before 10® of January every year through the online system of the Lessor or through such
other medium at such place or places as the Lessor may direct from time to time, even if
no separate demand 18 raised in this regards.

Provided that, if the yearly/monthly charges as above of the land/premises of
Industrial Arca or any part thereof is not paid within one month afer the date prescribed
by the Managing Director. Chhattisgarh State Industrial Development Corporation Ltd.
the same will have 10 be deposited with simple interest @ 18% per annum for the first
one vear/12 months of such default and 7@ 24% per annum for the remaining period
thereafter

Provided further that the lease remt as fixed under this lease deed shall be
increased on the expiry of 22 years from the date of execution of this deed and also al
subseqoent, intervals of 30 vears, provided that the increase on each occasion may rot
exceed 5% of the rent fixed for the preceeding 30 years.

The Lessee shall from time to time and g1 all times during the term of the lease pay
except as aforesaid, all taxes, mies, assessments and other charges, which are or may, at
any time hereafter during the said term be assessed, charges or imposed upon the said
land/premises. whether on the Lessor or on the Lessee.

All sums, such as due amount of premium, ground rent, security deposit mainienance
charges, shed rent or any other charges imposed by the Lessor may be recovered as
amrears of land revenue if the same is not paid on or before the due date.

Condt...5
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10.

11

(5)

If the Annual Charges (Sum Payable under clause 5 of this deed) hereby reserved or any
pant thereof shall at any ume be in arrcars and unpaid for one year, next afier the date
whereon the same shall have become due, whether the same shall have been lawfully
demanded or not or the Lessee becomes insolvent and/or goes 1nto liquidation voluntarily
or otherwise or if there be any attachment on the said premises or there is a breach or
non-observance by the Lessee of any of the conditions and covenants therein contained
and the Lessee fails to remedy the breach within sixty days of the notice in writing given
by the Lessor or becomes insolvent or enters into an agreement with his creditors for
composition of the business, this lease will be deemed 1o have been terminate and the
Lessor may, notwithstanding the waiver of any previous dues, take recourse to nght of re-
entry without prejudice to any right or remedy of the lLessor for recovery of Annual
charges remaining due under the lease upon the said land/premuses and reposes the same,
as if’ this demise had not been made.

The Lessee hereby agrees that the possession of the land will be handed over to him after
submission by him with the Lessor, the copy of the duly registered Lease Deed. Provided
that the Annual Charges as aforesaid shall become duc and payable 1o the Lessor from
the expiry of 30 days from the exccution of this Lease Deed or the date of taking over the
possession of the said land whichever is earlier.

The Lessee further agrees that he shall start the production and completely utilize the land
as per the following schedule failing which action will be taken for cancellation of
allotment of said land/surplus land, termination of Leasc Deed and taking back
possession of the said land/unutilized land as prescribed in the ‘Said Rule’, by the

|.essor.

Time Schedule:
T§No. | Statusof | Time limit for commencing | Time limit for complete
Allottee | production (from the date of  utilisation of land (from the
| taking over of possession) | date of taking over the
: :' _possession)

':__(i 'Iu _.I.__hiic_"aMé.;‘d " _52_\:;3;5 _______ a !_ i ng sz
L Swall -
{ 02. | Medium O3Yeas | 08 Years |
D03 | Large 04 Years T 05 Years
i e N AT

05 | UkraMega 06 Yeas 07 Years 1
o6 | Ancllay | 02¥ews | 02 Vears06months

Provided that, complete utilization of land by the Lessee shall be accepted, only if
construction work has been completed by the Lessee as per the details of covered area
given in the application for land

Condt...6
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(6)
The Lessee further agrees that if he is unable to wiilize the complete land leased out to
him within the penod prescribed mn the *Said Rule®, the Lessor shall have the nght to re-
enter 1n the said land‘unutilized land without any payment or compensation and will also
have the right 1o re-allot the same to other, after giving reasonable opportunity for
representing his case to the Lessee.

The Lessee shall obtain all necessary approvals/permissions required for starting the
operation of business from the various concerned government departments and authorities
before commencing the production within the pertod as mentioned in Clause 10 above,

Provided that if the Lessee fails to obtain all the necessary approvals/permission
within the penod mentioned as aforesaid, the Lessec shall surrender the land and obtain
refund of premium as per the provisions of the Offer Letter, Letter of Intent and
Alutment Order issued to the Tessee read with the ‘Said Rule®

Provided further that in case, butlding/other assets have been constructed on the
saxd land, the [ essec shall have the night to remove the asscts at hig/their own cost. In the
event of sale of such assets, the purchaser shall have 10 execute a fresh lease deed after
the payment of prevailing premium in full and other charges/ducs as per the ‘Said Rule’

The Lessce shall, at all times, comply with all the Acts, Rules and Regulations of State
Government/Central Government/Local Bodies/ any other competent authority, in force
from time to time, which are or may be, applicable for the operation of the said business.

The Lessee shall be liable for complying with all the environment protection measures as
per the Laws/Rules applicable in this regards and shall not do anythmg which will
sdversely affect the environment The Lessee, al his own cost, shall also undertake the
plantation tn at least 10% of the land allotted to him, and shall also be responsible for
maintaining the same.

Provided that the lessee shall take prior permission from Competent Authority for
cutting the trees, if at all necessary, subject 10 a condition that the minimum arca of
plantation shall not reduced to less than 10% as aforesaid,

The Lessee shall submit to the Lessor or any officer authorised by him, in wnting, from
time to time, the plans and specification for the construction and the same shall be in
accordance with the plans and specifications as may be approved by the authority
competent in this regards. The lessee shall not undertake any construction activity
without obtaining permission’ necessary approval of maps by the concermed competent
authonty.

Condt...7
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The Lessee shall not encroach upon any land adjoining to the said land or any other land,
and in the evem of any such encroachment, the Lessee shall be deemed to be trespasser
and liable to be evicted therefrom. The Lessor shall be entitled to recover from the
Lessec. expenses, if any, incurred in this behalf.

The Lessee shall use the said premises, land and building structures and works crected or
constructed thereon only for the purpose of the business stated herein above and shail pot
use the same or any par thereof or permit it to be used for any other purpose by himself
or anyone else without the prior permission in writing from the Lessor.

Provided that the Lessec may be allowed to change an activity under the same
purpose after obtaming permission of the |.essor subject to a condition that the Lessee
shall make the payment of difference of amount of premium and consequently lease rent,
maintenance, streetlight and other charges together with applicable taxes which may be
applicable in such cases. However, lease shall be lisble to be terminated if land/shed is
utilized for any purpose, other than the purpose for which it is allotted, without the prior
permussion 1n wnting of the Lessor.

The l.essee shall, at his own expenses, forthwith erect and at all times maintain, repair
and keep in good condition, all boundary marks and pillars along with the boundaries of
the said land according to the demarcation shown in the plan hereto annexed. The Lessee
shall keep the said premises, land and building erected thercon secure and in good
condition through maintenance and upkecp at his own cost. The Lessee shall aiso
develop his own parking armangements on the land/building allotted and shall not allow
the parking on the road.

The Lessee, at his own cost and expenses, shall paint or affix its name, constitution,
address, size of the plot, purpose of the said business. lelephone number, name and
contact number of the Manager/ In-charge of factory/Premises, tn Himdi as well as
English language, in sufficient size preferably 4'x10" size board and shall keep the same
legnble, at all time, 1n 8 conspicuous position.

I'he Lessee shall not dig well or tube well In the Icased premises without the writien
permission of the Authority competent in this regards under intimation to the Lessor in
writing.

Provided that no such digging will be allowed to be done in an industrial area in
which the 1.essor or any other person or agency authorised by the Lessor is operating, or
proposes o operate water supply scheme and it will be obligatory for the Lessce to draw
water from such supply svstem of the Lessor/ authorised person of agency.

The Lessee shall not sublet, assign or otherwise transfer the said premisesland or any
pan thereof or any building constructed thereon for eny purpose whatsoever. except as
provided in the ‘Szid Rale’.
Condt....8
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(8)

The [.essee shall not change the constitution of ownership of the unit without the prior
permission of the ].essor in writing. For the purpose of this clause, change in constitulion
shall have the meaning as provided in the *Said_Rule’ and if there is change m
constitution of the ownership as per the relevant provisions of the said Rule, the
prevailing fees/charges for the same shall be payable on the date of change with penaity
as per the ‘Said Rule’.

The Lessee shall not carry on any offensive trade or business on the said land/premises.
The decision of the allotting authority with regards to what is offenstve trade or business
shall be final and binding on the Lessee.

The Lessee also agrees that while using the said land/premises, if any harm or injury, of
whatsoever nature, 15 caused to any person/fellow Allotiees /Lessees, he shall be liable to
pay compensation or damages to the affected out of his own pocket

The Lessor shall not be liable to compensate any loss on account of any accident
occurred or damage caused to other persons duc to the operations being carried out by the
Lessee n the allotted premises/land.

The Lessee shall continuously run the business during the period of lease, for which the
land premises 1s allotted. For any closurc of the business for a confinuous period
exceeding six months, allotment of land/shed shall be liable to be cancelled.

On the expiry of the lease period or termnation of the lease due to breach of the
conditions of the leasc deed, the Lessor shall have the nght of re-entry over the
land/premises No refund of premium or ground rent or security deposit shall be
admissible due to the termination of the lease deed under such condition.

On termination/surrender of the lease, the Lessec shall be given an opporturaty to transfer
or otherwise dispose of the building, plant and machinery and any other assets on the said
premisesland within a period of three months 1n a manner acceptable to the Lessor.
Afler the said three months' period, the Lessor shall have the full right on all the property
lef over in the said premises/ land withouwt payment of any compensation and will be free
to dispose it ofT accordingly.

The development and maintenance works in the Industrial Area will be done by the
Lessor according to its plan which wall be completed as early as possible depending upon
the availahility of funds with him. Any non-execution or non-completion of any kind of
development and maintenance works or non-availability of any facility in area allotted to
the Lessee, shall not entitie the Lessee (o raise objection or to withhold payment of
ground rent, maintenance charges or any other charges due and payable to the Lessor or
to claim compensation of any kind whatsoever in this connection.

Condt....9
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2\ (9)
For Building
31, The Lessce shall handover the said building to the Lessor, a1 the expary of the said term or

on the earlrer wermination of the lease in the same condition as was handed over when
occupied or received after the normal wear and tear.

Provided that the rent may be enhanced for the grant of every renewed lease and that
every renewed lease shall contain such of the conditions herein contained as shall be
applicable and such other additional conditions as may be thought necessary by the
Lessor

em

Lessee may surrender the lcased area in part or whole, by giving to the Lessor three
calendar months' notice 1n writing of his intention to do so. The Lessor shall have the
nght of re-entry over the surrendered land/premises. On such re-entry, the Lessor may
refund to the Lessee part of the premium paid by the Lessee al the time the land was
allotted/leased out to the Lessee as per provisions of the 'Said Rules’.

Explanation - For the purpose of this clause, period of possession of land with the
Lessee will be reckoned from the date of the Lessor handing over possession to the
Lessce and where possession of land has not been taken, period between date of
execution of Iease deed and date application for surrender of land shall be considered for
calculation of refund of premium.

On the request of bank/financial instirution and the Lessee, permission in favour of the
concerncd bank/financial institution, as referred to in the *Said Rules' may be granted by
the Lessor regarding assignment of lease hold rights. In all circumsiances, the charge of
the Department of Commerce & Industry, GoCG. on land/shed shall be over and above
any subsequent charges created.

Consequent upon the infringementbreach of any of clauses of the lease deed by Lessee
the Lessor will serve a notice to Lessee. for obsenvance/compliance of clause of lease deed
(i.e. rectification of breach) within 60 days and in case of non-compliance of this notice,
the lcase deed may be terminated after the expiry of these 60 days without any further

nolice.

Lease shall be liable to be terminated in case Annual Charges and Other Charges (if any)
along-with applicable taxes for the duration of one year become overdue for payment by
the Lessee. If Lessee makes payment of the entire amount due along with interest m a
single instalment, Lessor may revoke such termination by charging an amount equivalent
to 10% of the premium prevalen! at that time

Condt.....10
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43.

(10)
In the matter of complete utilization of land/building transfer/cancellation of allotment,
appeal and any other matier ansing out of this Lease Deed: compliance of relevant
provision in the ‘Said Rules' is mandatory, and in case of non-comphance of any such
provision(s), Lessor may take action lowards cancellation of allotment.

Any request for due payment on account of Premium/Annual Charges shall pot be
acceptable after termination or-expiry of lease deed. Any such amount deposited by any
person 1n such circumstances shall be refunded, unless it is not allowed under the
provisions of the *Said Rules®

Upon breach or non-observance by Lessee of any of the terms and conditions herein
contained, it shall be fawful for the Lessor to forfeit the security deposit without prejudice
to any other right or remedy of the Lessor in that behalf’ and 1o resume the possession of
the said land/premises.

The secanty deposil, unless forfeited as aforesaid and afier deducting all such sums as
may be due to and recoverable by the Lessor under these lease deed shall be retumed to
the Lessee after termination of the lcase by afflux of time or otherwise

The Lessee, if aggrieved by an order of alletting authority, may prefer an appeal to the
designated authority with appropriate fee within a period of 30 days as per the provisions
of the *Said Ryles’

The allothing authority to which the powers of allotment have been delegated will also be
competen! to terminate the lease deed on behalf of the Lessor.

The Lessee hereby nominates, as his legal nominee as per the Nomination Form attached
with this lease deed

Provided that in case of partnership, 1n the event of death of a partner, respective
nominated person shall be accepted by the Lessor. as partner on his behalf in the Lessee
partnership entity for the remaining period of leasc. subject to amendments of lease deed
as per ‘Said Rules'. However, if any of the original partners has ceased to be partner in
the Lessee partnership entity at any point of time, such nomination exercised by him shall
automatically become null and void.

In the event of permanent disability and affliction with incurable disease, the Lessee shall
be entitled to apply voluntarily 1o the Lessor to accept a person nominated by him as
Lessee, even during his Lifetime, subject to modification in the lease deed as per the ‘Said
Ruies’.
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46.

47

48.

49.

(11)

The Lessee shall not restrict the entry of the Lessor or any person authorized by him, in
the Icased premuses and shall be bound to provide all information relating to said business
sought 1n writing by the Lessor or any person so authorised by the Lessor.

The Lessee shall provide to the Lessor annually the copies of its income tax retumn,
balance sheet and profit and loss account, annual return filed with Registrar of Companses
on or before 317 December each vear.

The Lessee, in case of allotment of land outside Industrial Arca, will have to pay
difference amount, with mterest, if the amount of compensation and/or interest for the
acquired/transferred land is increased by any court or any Statutory Authority after the
execution of this lease deed

The Lessee, in case of allotment of land outside Industrial Area, shall have to comply
with all the terms and conditions mentioned in land Acquisition Award passed by
Collector in relation to Said Land.

The Lessec shall bear all costs and expenses incurred or which may be incurred for
preparation, exccution and registration of this Lease Deed, subject 1o such relaxation, as
may be approved by the Lessor, in this behalf

Any dispute arising out of this deed is subject 1o jurisdiction of court of law within the
State of Chhattisgarh.
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NAME OF INDUSTRIAL AREA

NAME OF VILLAGE

NAME OF TFHSIL,

NAME OF DISTRICT

PLOT NO

KHASRA NO

PH.NO

SIZE OF PLOT

SURRQUNDED BY
ON NORTH

ON SOUTH

ON EAST

ON WEST

Above details shown in the annexed plan.
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H,

URLA

SARORA

RAIPUR

RAIPUR (C.G.)

96, 97 & 148 PART & 150 PART

343 PART

101

3526.67 Sq. Mtrs. (0.352 Hectares),
37,947 Sq. ft. (0.87 Acres)

PLOT NO. 151 & 95

PLOT NO. 146 & 98

PRIVATE LAND

PLOT NO. 148 PART & 150 PART
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[n witness whereof the parties hereto have signed this deed on the daie und yvear
respectively mentioned against thewr signature -

WITNESS :-

2

Signature
Name
Address

Signature
Name
Address

WITNESS :-

Signature
Name
Address

signature
Name
\ddress

i

S Sanseer

Sigaature [;or and on behall of the l.essor
Name  Alok Trivedi
Designation: Chiefl General Manager

(Land Allotmeat)

Address' Chhattisgarh State Industnal
Development Corporation Limited.
l!dyog Bhawan. Ring Road No. 1.
['elibandha, Raipur ( Chhattisgarh)

Date 23 062l

e T
Signature For and On behgif of Lesse
M/S S. PYARELAL ISPAT PRIVATE Limu s wn
Name : Suresh Kumar Goyal
Capacity : Director
Address : Bungalow No A-42. Walifort City,
Bhatagaon. Rapur (C .G}

t
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DEED OF AMENDMENT PERTAINING TO THE LEASE DEED
] | | "
y This deed of amendment is made and executed on this e\ day of--eeeeee.
o 17 T . .
i -----2009 between the Govemor of Chhattisgarh, acting through the Executivs
EDirec:to r, Chhattisgarh State Industrial Development Corporation Ltd, Raipur (C.G.) (hereinafter

Ecrilllcd The Lessor) which expression shall where the context so admits including his successors

;nofﬁce of the one part and M/s ISHWAR ISPAT INDUSTRIES PVT. LTD. Industria!
Area Urla in Tehsil Raipur of District Raipur (C.G.)' acting through its Director SHR!
RNIL PATEL S/o SHRI SHANTILAL PATEL resident of 'Ishw.ar S.aw Mik:
Compound, New Timber Market, Fafadih, Raipur (C.G.) registered as under Indian

%ompam'es Act 1956 and also registered as Small Scale Industry with District Trade & Industries

entre, Raipur (C.G.) having its regd.office at Raipur (C.G.) (hereinafter called the 'L:essee"l
which expression shall, where the context so admits include his successor

and permitted assigns
g :
of the other part.

§  ISHWAR ISPATIND. (PQJ-D.
£,

R

Ko - atirtive Direst;iﬂm .
- K.D.ORECTOR thattisgarh State Industriad
y For, Ishwar ispat Incustrjes (P) Ltd, Deveiopment Carporation Limited

DA I Y
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WHEREAS a Deed of amendment was executed on 9/12/2005 between the
aforesaid lessor and M/s Ishwar Ispat Industries Pvt. Ltd. pertaining to plot
no. 82, 83, 84, 85, 86, 164, 165, 166, 167, 168, 169, 170, 171 & 173 admeasuring
1,57,273 Sq.ft. (3.61 acres) of land situated in the Industrial Area Urla of Tehsil
& Distt. Raipur (C.G.) and was registered in the office of the Sub-Registrar
Raipur vide registration dated 24/ 12/2008.

And whereas this land was leased out to the lessee for the purpose of Steel
Re-Rolling Mill Products etc.

And whereas the lessee has submitted an application dated 21/4/2009 for
amending the purpose by adding other activities i.e. Induction Furnes etc., in the
said lease deed which has been accepted by the lesser, so in view of this an

amendment in the original lease deed executed on 9/12/2005 between the above

said lesser and lessee has become necessary.

And therefore, the following amendment is hereby made to the amendment
deed was executed on 9/12/2005.

Item of manufacture " Steel Re-Rolling Mill Products' be read as " Steel

Re-Rolling Mill Products & Induction Furnes" where ever it occurs in original
lease deed.

All other terms and conditions of the amendment deed executed on
9/12/2005 shall remain unchanged.

ISHWAR ISPAT INDX{R),LTD.
o c"/ﬁ}/ b”

M.DJIRECTOR . Exefutive Dirsstor ~— °
For, Ishwar Ispat Industries (P) Ltd, ~_ Cihatlisgarh State Industriel
[ Devetopment Corporaiion Limitad T

s-T ; RAIPUR (G.G) :
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IN witness whereof the parties hereto have signed this deed on the date and year
respectively mentioned against their signature.

NOTE:- This amendment lease deed kept attached with original lease deed
was executed on 9/12/2005. '

k eehiive Director 9

: , T ThE hhattisgarh State Indusirie
Signed by Lessor Executive Dlrect&sel 0; . e%t Corp(ocraél)on Limitsd

' . RAIPUR (C.G.
(signature) Chhattisgarh State Industrial Dgvelopment

Corporation Ltd. Life Insurance Corporation of India.
Commercial Complex, Pandri, Raipur (C.G.)
Date: On behalf of the Governor of Chhattisgarh

3 i
Witnesses: General Manager -
Chhattisgarh Staté lndusl.na.l!
I Signature DevelopmentCorporaionbimited- .
RAIPUR (Chhatifsgarh)

Name and address

-----------------------------------------------------------------------------------

2 Signature

..................................................................................

Name and address oo et ree s reneren -
ISHWAR ISPAT IND, (P) LTD.

' )

Signed by Lessee ... EN MDMIRECTOR

(Signature) On behalf of M/S ISHWAR ISPAT INDUSTRIES
PVT.LTD.

Date

Witnesses:

L Signature .,_—-—-—_______W

..............................................................................

Name and address ... AN T EGEGDYY,. Kg10dk.....

2, Signature

.....................................................................

HARsH Y7
- Name and address /’ﬂfvrﬂf:#ﬁy@k] _____ 1724728 18...
For, Ishwar Ispat industries (P) Ltd. .

t

\ .

M D INiractor
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ir lLEASc. .J&.w FOR . LAND Ib TiGUSTRIAL AREA .34

r .‘\ ,I A

@ﬁ'}‘ """‘“‘I‘HIS Dé'ECD is made this & day of kuu\.-,e 11990

‘wﬁ;’tﬂ’ween “the Gﬁvnrnpr of Madhya Pradesh acting through

the Managing Director M,P, Audyopik Kendra Vikas Nigam

- {Rafpur) Ltd..,ﬂas.pur (nereinafter called the 'mssoaf
‘which- expression sna;; uhare the context so admits «j
inclu?e his succeal;ors in office of the one part and
GM&’:‘I BPGNGL !RON LTD, through Director Shri Girish
R, hgra\ﬂil Sfo- Shri & Raghuwer P.Agrawal,. resiuen‘t of
J-S,, .&nupam Nagar,,Raipur (MJP,) registered as ‘Indtan
Coupanies Act., and: also-regiaterqdp as Small Scale,
Induat:'y with Diatrict Industries Centr& Refpur (M.P,.
and having its office‘ht J=5, Anupam Hagar, Raipur ‘--;
{hereinafter called the 'LESSEE'J which expreseion
shall, where context 50 admits, include his succeasor

and parmitted‘ aaaigns of the other part, .

i ..032

WP u..ﬁ'aomx KEl
0., BAIPUR; K ?,




N

be referrad to the arbitration of Chairman, N.P.Audyugik
Kendre Vikes Nigaml{ﬁaipur) Ltd.,Raiour, whose decision
thereon shall be r;nal and bind ing on tne parties,

3.  ANY notice ryqutrqd to ha mede or give to the lessee
her&undér ahail baideedsd to have been duly served on hinm
if sent by the Nanaging Director M.P, Audycgik Kendra
Vikas Niganm {Ra,ipur) Ltd., R&ipur on any other cfficer
autherised by him %n thJs-behalI. through post by regig~-
tered letter eddregsed to the lessee et premises of the
sald business or aﬁ registered office of the firm,feiling
above if it 1a_a££ixaﬁ &t the entrance of the said prew
miz&s in the praaer%e o] two witﬁosaes.

34,  THE Meneging Pireoior or eny oiwnar officer whom
the power of allotment a| have been delegated will also’

be competent to terhtnata the léaseé deed on behalf of

the lessor, - E
g b

55, ALL sums raao?erabl& ander this deed may be

recovered as arrvars of land revenue,

Naoie pf Village H h-—%ka&; CV S e La

Name of Tehsil L0 1 ¢ Radpur
i

Name of Dlmtriot 1

Neame of Indu&ﬁrial a{ea

t Raipur

nlahgukwﬂkﬁ
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@“”".J‘V""‘I‘HIS DE‘EIJ is made this Q day of i'\,\h-& 41890
wsgﬁﬂﬁwqen the Governor of Madhys Pradesh acting through

the Maneging Dirtctor M,P, Audyoxik Kerdra Vikas Nigam
(Ratpur) Ltd."Raipur (nereinafter called the 'ﬂESSOR'
which: exprisaion shal} wher! the context so admits %
inclu@e his sucoes ors 1n offica of the one part and
emrﬁ BPONGL IRDN LTD. through Director Shri Girtsh
R, ngrauul S/e shri ] Raghuvner P.Agrawal,. rasiaant of
J=5, Anupan Nagar,.aaipur (M,P,) registered as ‘Indtan
Coupanies Actq and:alao-regiaterqdéas Swall Scale,
Industry witb Dlatrict Industries Centre, Raipur (b1, P,
and havins 1t5 office at J=5, Anupam Nagar, Rsipur
{nereinafter palleg the 'LESSEE') which expression
shall, where Fpnte;t s0 admits, include his successor

and parmittedéaasignh of the other part,
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2/
WHEREAS upén tn€ request of tne lessee, tha

lessor haa agreéd toégrant to the lessee, subject to
tho.terma and1oondip;ona perein&rter speodfled 2 lease
of the piece of land.in the Induatrxal Area, Urla
comprising of an am:al,I measuring approximately 178045
54,1t ( 4 09 acnes; there about si.u:taa in- tho villagc.

ﬁFK&ti\ of . Tehsil Raizar fvraipur_piatrlot, more
particularly deabrihaa in the 3cheduit heroundgr ard
for greater clemmum dclmeated oh‘ the planuhe:-eto
annexed and thereon colour&d red (hero!narter referred
tc as 'the said land'J for 8 terd‘dr ‘99 years commencing
from..,.....iél.:%;..:.......1990 and endéng cn..g{
2089 for the pur?oae ©f construction and establishing

.
400.!.'

thereon a factor? forithe manufnctufiﬁé'01 Pig Iromn
¥
and purpase ancilliar¥ thereto { hereinarter refarrou to

as ‘the said buninaas*). ¥

T




E i 3/
AND WHEREAS the lessee has agreed to take the

lease on the sajﬂ terms and conditionsy=

NOW THEREFORE this deoed witnesaeth and it is

hereby egreed and dealsred as follcus.

T

1. IN oonsidonation'or thn premlum and rent herein
reserved and tha' oovenants on the part of the lessee
herein eontained.. thef leesor shall demse to the leagee
amd the lessee shall accept a 1eaae of the suid land to
hold the same ror the purpose{s; of establianing a
factory for a period of 99 years (Ninety nine years)
commencing from the date on which the possession of the

said lemd is h&nded over to the lessee,

2o ‘I‘H.E lesaea ‘has paid to the lessor for the sufd
land, the amunt.or ppemiuw of Rs. 2,31,729/-(Rupress

Two lakhs thirty ione tbouaand seven nundred twenty nine
onlly) and has also pa;d tbe following amounts -

0
a,‘.’-}"' \'.
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(b)

o)

(d)

. ______2000Rs

PR

I ALY
Annual ad@anca;or lease rent Rs, 5,794/«(Rupeesi

! |
Pive thouﬁand deven hunared. ninety four only);
Annual advance or davelopment fund for meintenance

of Industﬂial Awea Ru. 3,794/~ (Rupees: Five thousand
geven nundrod ndnaty four only);

Annuel advance bf Street Light cnargaa of Kka, 982/-
(Huaeeaa Nine hundrod e1ghty two only);

Sequrity dbpolit for lease rent of Rs, 17,382/-

{(Rupeess Seventéen thousand three hundred elghty
two only} |

|
'

THER!APTER durinz the term of the lease, the

lesgee shall pay to the lessor the annual lease pent

of Rs, 5,794/- (Rupoasa Five thousand seven hundred

ninety four only}. Anqual devalopment fund for mairte=

- '8nce of Industrial anes Rs,

54,753%/= {fwpees: Five

‘thousand seven hunured ninety four only) ard Annual

“.’, M olatt Bl vb‘\ Y. r" “Io‘u ! i
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~ :
- Street light oh%irg,esERg. 982/- (Rupeess Nine hundred
e eighty two on‘ly? aniisucra other sums as may be deter-
- _ mined {n accordénca with clause '3’ hereunder on or
- before the lothgd&y 6: J\pt;il of each year in the office
- of the Menaging: Danator M.P. Avdyogik Kendra Vikas
Nigam (Raipur) Limltod.. Raipur or at such other place
- of places as tm Msnag.tng Director say from time to time
- direct,
3 IF the yqar-ly leasa rent of the land, development
v,_\ fund for uintename or Industrial Area, Street light
Ghargts ar any ﬂart tharcof is not paid within one month
= after the prescribed date the Managing Director, M,P
- Audyogik .Kandra !V.Ucu-ﬂigam (Raipur) Ltd, ,Rgipur (heree
- inafter rerarred to aa the' 'J-lanagmg Director') shall
o charge intereat 0 18%i on qutstandmg. dpount till the

date of payment o

f - ":U 00‘6
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. ? 16/
4{a) THE ground rant of Rss 5,7%/~- (Rupees: Five

thoysand seven Hundred ninety four unly) per annum shall
be liable to be dncreased on Tthe expiry of 30 years
from the date: oﬂ exrouticn of this deed and also at
subsequent 1nterpals ?f 30 years, provided that the
in¢rease on the %ccasion BAY not exceed one quarter of

the rent fixed fﬁr the preceeding 30 years,

; | ,

4(b) THE charges aIfdevelopnent fund for maintenance
of {ndustrial aréa an& s treet lignt charges are pubject
to revision at every 3 years and the lessae hrreby

agrees to pay tha revﬁsed chargea 80 rixed by the legsor
from time %o timﬁ. :

95 THE" 1&58&9 shall Trom time to time and at a)l

times during the term of tho lease pay and discharge

excgpt as axo;e-gid, all taxes, rates, assessments and

: ' RRLLY
' ghPA'ms?ONGWRQ- e
+ 9 l F N e, WS
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S/
other charges und ovtgoings which are or may at any time
hereinafter during the sald terms be assegsed, charged

or inposed upen the sald land whetner on the land lord
or on tenant, !

i
i

G(a) THE hsaor may aupply water to the lessee on

the terms and conﬂit;cns &5 may be fixed by the lessor.
The water chargqa are subject to revision after evepry
three years and-tre lessea hereby agrees to pay the

revised charges : no ;med by the lessor Lrow time to tjme,
i - ;

6{b) THE dandpment*' works in the Industrisl Ares

will be done by"the lesaor according to its programme of

work and complste as early 83 possible depending on

availability of funds|but non exe¢ution or non complisnee

of any work shall nutientltle the lessee to with-hold

or raise objaetion to?tﬁe payment of street light or

maintenanca chargea ot- any other amount due and payable
to. the lessor, '

i R U ‘FH‘IJL\I— ' ooca
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6(0) UHE lassge egrmes %o %ake posssssion of the land

leased out to him 1nfthe condition it exist on thﬂt date,

6(d) THE'leasﬁe he%aby agrees that he will not sink
we 1l/tube well f\ii;nogt the written permission of the
lessor or any o&her érricgr authorised by him, The
permission uilljbe q;bjaot to such terms and conditions
88 the lesaor may de%m £it and Lt will be binding on
leasse, E ; :

7(a) THE 10::}- na%uby nsmoo& that he shall within a
period of one yeer being the Small Scale Industry from
the dete of tak?na over poesession of the lend shall

commi*noe commertiol bruduction.
7(b) THE 1enha§=her$by agreeg thet he shall utilise the
complete land lpased!out to him herecunder for implementa=

tion of project: or f%r its expansion within a period of

AT
sou b P -
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Wkl RE G

]




2000Rs.

P 5
&J

(

{
Y“
oy
tare

",

(
‘__.:'-v\i.‘

- P . /9/

3 years gs a snall soaln Industry for the above s8id pur-
= pose, from the date o.. teking ovey Pogsession of the land,
B 7¢c) THE 153393 further agrees thet {f he is upable to
- utilise the conplete ‘land .‘Leased out to him within the
- period presoribed under clause 7(b) the lesase will
= surrender the aurplun land to the lessor or the lessor
- hes the right oI rn-entry in thet oortion, (Ene lessge
- agrees to providc appvoach road for the suvrendered land),
- - ~ The lssaee also agreea that if he fafls o surrerdar
_— the surplus 1and he will pay fiteen times of the lease

o rent, ;
i 7{d) THE lease; horéby 8greea that where the land is
_ obtained fgr expansioﬂ also, he shall corpletely demay~

cate it and snall not start any w

ork in such demarcated

land t411 Tet phnae of lmplanentatlon ol the projact ig
sempleted, ' '

- ' o e | ;‘b.- Iall } - oy -10
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8(a) ' THE lesset shall aubmit to the lessor or any othep

officer as gay b? dirécted by hi@ in writing from ki time

to time, the olans and specification for the said constru.

stion for nupiovy] of the competent Suthority and the

construotion aha}i baéin actordance with the plans ang

sppcification asim&y Se approved by the Competent autho=

rity. In cage of anyéamandment, add {tien, modi ficetion

.o the approved iayauﬁ Proposed, the approval of the

52me shall pe ne@eaaaﬁy brior to undertaking such an
addition, modifidation?or amendment,

&(b) THE'lessaa ﬁgrae} to obtain permission, whenever

&pplicable from M}P. R?adushen Niwaran Mandal

for water
> i
and Alr Pollution

ba!o?e the unit (s establisped and
shall ohearve allfine §endition specified thare on,

8(o) THE lesses %lao égrena “het (n case licenc
mission i

e/per-
reguired un&er any statutory provisi

manpfacture of registered /licenced
: : & LTD-
gROKOEROM & =

Grp | ¢, CANPATI S

o 0-11
TRERETRTN '“':.& ! - | ' ¥ D"RECT ol

on for
item/product, the

5
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same will be ohﬁainediby him before eatablishing the

industry, in cage of kailure Yo do 80, on the part

of lesses, the ﬁessecéabQQIVGn lessor from a)l liabily~

ties that may arise on this accou
obtaining

Nt, The lessee aftepr
such pbrmispionflicence snall observe all

the conditions 1iid therein or perescribeq from time

to time by the c?ncarﬁed adtnarlties.
9, THE lessee %halléuae the said land for the purpose
of said businessicr ménufaqturing and for construction
of office, administretive buildiMg, godown and shall

use the same or any other part thereof or permit tt-ta

he used for any ¢ther§purpasa without the previous per-

mission 1h-ur1tiﬂg from the lesgor,
. | : | ;

i
H .

fshalﬁ 3% his own expenses forthwith
erect and at all@t;nei“maintain

10; THE lesses
» repair apd keep in good

i
i
i

TQ- !lllz

: EN Bl = « b \!
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/12/
Condition all biundsrb wark® amd pfllars alongwith the
boundaries of the sag

? land according to the demarca-
tion shown in th? plan hereto annexed,

S5 THE lesaeegahali keeﬁ the sajd land bulldings

erected thereon in a ¢ondition fit for habitation and

uge and shali-qoﬁnactgat his own exgenses the effluent

concerned.

12, THE 1easeefoha11 notfsuhlgt. assign or gtherwise

transfer the séié land or sny part theregf or any huildf

ing structures oé worﬁ Constructed thereon fop any

PUroose wﬁatsoevér. except as provided in ruleg 20 of

the Madhya Pradesh Indﬁatriea (Allottaent of sheds, land
; :
ord plots) Rules 1974 (hereinafter referred to as the
sald ‘ryles') witﬁout the previous sanction in wfiiihg
of the lessor o any other officer authorised by him,
i I
FQR|E!"::__;:¢.-|'--¢-‘-"‘ - . 'I
T u i i ’r"_' " P
; Y . [ t-.?v‘__,..l
WP, £USITEY 120AA V.KAS KIGAR : ;
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12(a). THE 1essqe agraos that in case where the industry
is being run by him/them on the safd land and the consti-
tution of the rirHIQQrtnershlp/company has been changed
without prior pqrmiaaion of the lessor in writing, the
lessor nay gr&nt perminalon on his/their request by impo-
sing & penalty or 10% of the premiua.

12(v) Tﬂl-lﬁll%l agqces thet in case where the lessea
has neither taken any effective atess nor the industry
1s established Gr rumning within the time period as
mentioned in clquse~7 and the constitution of the firm/
partnerahip/company fa chanbed without permission’ of
the leaaor. the leaaor has rignt to cancel the allot-
ment of land In 8Uﬂh caaas.

13, mHE }oaneo nhall Not enoroach upon the land 8djof=

ning to the said 1and 8nd in the event of such encroac h-

ment he shall bq daemed to be trespasser and liable to

L1 S PP L)

‘i/

.(Di‘ .e -lk
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5 /3&/ _
be ﬁvlﬁidd thanarnom. The laason ghall, bs entitled to
recover from ths lessno expansez if any, in;urrad for
eviction of the 19359&.

14, THE lansee shall not oarry on any offenaive trade
or busingss on nhe said land premisea, the decision of
the alloting authoritw with regard to what is offensive
trade or buainesa snall b- final and binding on the
lesses. 5 : .
14(a) THE lsslfa ahail nof change the constitution of
the unit withouﬁithe irior-peruission dr the allotting
authority in writing.gir due to the change in the constie
tution of the unilt, tiﬁe share of the original allottee

is reduced to le'ss thm 30% share than it will be deemed
to be taken that unit hasg been transferred to some other
hapd and uccordingly, the caege of transfer shall be

dealt by lanuar,

bl ‘Tm
'npouaﬁ“9JL

,?31
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15, wHily us;ng tha said land promisaa. if the lesmsee

QBUsEE any hurp or Lnjury to the permon he shall be

.1iable to pay ?ampeqaation or demages in the same manner

as a tenent o£;land§is'generally liable to pay,

15(a) THE lﬁ&;ll nﬁall plant wtlesst 50 trees pep
heotare or_lnné'allétted'to him at nis own cost and
shall he liablﬁ to @ainth;n them, The lessee s3hull not
be entitled to!reco¢er aﬁy expenses on this acaount,
Failure to 00m§ly with this condition shall be desmed

88 a breach of! conditions of allotment of the said 1and.
| H

e, 1TE laaaéﬁ nbéll aoquire no proprietory right or

claim whatloevér ovér the said land,

17. THE lessee shall provide regular employment to

at legst one périnn;of the family of each 'Bhumisws

whose land:haafbeensacquired fo



ma L

B

: 16/

oempeny shall qx-mnge to ;mpart Spprapriate training
for nia/her an& abaorb himfher in & post commensurate
with hia/har qunlificntiuns. ¥here there is no such
peraen In the ramaly- epployment as unskilled labour

shall be given to onn peraon of the really on a regular
bagis,. i .
18, THR lalsak shall comply with el a0ts, rules and

regulations in force1from time to time in respect of the

-_wonuing ot'GAHP$TI SPONGE “IRON LTD,

19, ‘THE loasea ahall nontinueualy Yun, during the pericd
of lsaae, tng fuotory for which the lamd {3 allotted,

Closure of the factory for e contineous period exceeding

6 months without proper reason to the satisfaction of the

allotting authqrity snall be considered as a breach of

the condits.ons.E
20, THE laasue sha}l du.rins the said term keep the

3aid land Ln a reaaenahle good condition.

- pea L3¢ D
ropc, o Iuwa"" f( . al7
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T 21, THE lessor f:nrob;f covenant witn the lessee that

the lessee pay:lngithe gharges ds mentioned in olauge 2

hereby reaerved and obderving '

and performing the covenants
and conditions hq:'nln c;ioutaj.md 8nd on his mrt tobe

—

- = - obsarved and pcrf;?rmedé ashall Peacefully ang Quietly
- . bPaegsess and -qri:_io:} the Is'aaid land 'durlng the term of this
';' leage without aﬁyfinteér;ptién or'diaturhance of the
- lessor or any pezéot.: 1ai-w:ru11y claiming undep hia,
- 22, IN the cvan'é. of fany dispute regarding lesgor's
£ title to the land ;haaeéd outf hereunder and /or 1n the
- | évent of such t:l.tl.e be.tlhg found defective the leagop
- udertakes to aﬁt_{iré 'tl'lhe land and bear the cost of
= acquisition, '
B 23, IF the remt, waintenance charges ang street lignt
. charges hereby raa_’?rvedé .oF any part thereof shall at
.’ ’ any time be in arz-éaan. and unpaid for 6 calender months ,
et | next after the d'a't".:t”'ﬁhax;l: the E‘e.lamar shall have becoge due,
-r whether the same shall have been Yewtfully demandeq or -
. not or if the lesaa_iu- ' | :

begomes insolvent and or goes nte’
~ liquidsgion, volan{:'arilfnor Otherwisé or if there pe any

attachment on the 281d prewises or there is s breach op

. | ; : .
fion observgnce by the leissee of any oy the canditions

-4
e

and eovma{gta thers in cfonta.u;ed and the lessse fails tq

X . i;-‘.-"‘_ S
pargn TR, i : / |
= m.' s Lefan VK28 KGN :
: M. RET ] |

1
. ‘{ma:rutu 40, burven W
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an agreement with his creditora for compesition of the
industry this lsése wﬁll be deemed to have been terminatea
and the lessor may not uithstanding the waiver gf any
previous cause orlright of re-entry and without prejudice
to any right or reundy of the lessor for recovery of

rent remaining due under the' lease enter upon the said

land and repoasens the . samn 2s if this demise nag not -

been made, 5 !

i Ci
24, ON:tha exﬁiéy of.the 1aaae period or terminntioen
of the lease duye tu the brasch of the conditions o2 the
lease deed, the leqsor uill heve the right or re-entry
over the land, On such-re-entry, the lessor mey pay
to the lesses 50% ' or pplnium paid by the lesaee at the
time the land was | laased out to the legsee or the market
Value, whichever 2: 1053. The lessor way also pay to
the lessee the coat actunlly 1ncurred by the lessee on
the canatructionu utanding on the land less their depre-
ciated value as datormined by the Chief Engineer, Public
Works Department QB&R) cr the market value on the date
or re-entry as eatimated by the Chief Engineer, Public
Works Department OB&R) uhich ever is less, in case the
legsor decides to take bossesaion of the construction
8lso, In cage the staor does not propose to take over
the congtruction, pha lessee shell be bound to remove
them within the perlod tixed by the legsor if the ocons-

tructions are noet wemovgd within tha period fixed, the.

h 0.19

9
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constructions shalliiapué to the lessor and no compen-

8ation on their aco&unt vill be nayaple to
the lessop, : o !

t
i
i
)

the lesseg by

i

. i ! g
25. MHE lessor may at hiae discretion, 1f the lessgeq

' 8hell have duly puid the hent waintenance oharges and

Street ght charges hersby reperved amd observed and
pereormed the conditions herein contained at the request

further period

shall oontain gych of the; conditions herein contained
i r .

8s shall be ‘applicable and such other conditions as may
! i -y

be thought necessary; for the leasor,

. THE losase may surrpnder the leageq area in papy
or whole by glving t? theéleaadr } calander month's
notice in writing ni% his intent%ion, surrender of land
will be acoepted onl? ir éurrendered area has access

tor road, C

27,  ALL oopsts ard éxpensjéa incurred or which be Incurred
for preparation, axeefutio:@ and registration of this lease
shall be borne ang péid bﬁ the lessee, subject to such

Felaxations as mey bg approachied by the lessor in this
behalf, P

i ,' ;

noMt b ev 20
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- 28, IT 18 WﬂTHEI_:’! doc:}_;.ar-ad IthH.t the lessee has already
o d¢posited a sum a:;'m. 47.382/-_(Rumea: Seventreen thou-
S ' sand threg nundrad;{eighf'.y two: only; as 800Urity for the

- due paymsmt of thsércn‘t fand Qbsobuanon and performance
- by him of +he solvc;_!'al cc;nultl.fons herelin containca,
- 2 29, UPON breach qt nonf-obu-rwnca by lessee of any of
the terms ang cond {tiong herein ¢ontained it shall be
- lawful, for the 1&4&0:* ’q':o forfeit the security deposit
- referred to in clnt._;tae"E:B’ above without prejudice to
= - any othexr right or Ere‘uediy of the lessor in that behalyp
e and to resume ‘bhe. éoa.aeaiaién of the land,
...m 3G, DHp ourify gdumaitt Unie®s forfe itee as aforesaid
= and after 'daduo‘tion: of a?.l 8uoh sums as may be due to
~ end'moowr‘ubla by :jthe _léuor_:undar these presenta, shall
- be returned to the ;Eleaaegi.-' after determination of the
- lease by efflux of ft‘ime tr;:r otherwise,
. i .

e 31,  NOTHING h-roiim con?ain’edl sball be construed ag
- giving the lessee &hy Tight or interest in the land and
-’ If put in posseasiot__}l of éhe px-femiseé before the execution
~ of tha’ lesise deed, Jf:ze shafll be deemed to be a licence
- only. | ‘
N 32, IN the eveny qllr any: dispute ariging between the
_ parties in vespect qfi‘ thqf qlemf or an any matter whatsoever

‘¢onnected, thl!‘lhﬂ.tl!_i, excfept in respect of the mattera on
- which decision 91’ thén Haniiagmgihire'ctor 18 declared herg-
x under as finel and bl'indinig on the lessee, jthe same ghall"
- | - i . : . 7 .,
@ m.éx‘::p:;n s.r?ész‘:f;.u o

. .' L PIRECTOR

. 5\1/’ i
o ; i
- ; ;



be referred to thafarbiiration of bheirman. ¥.P.Audyogik

Kendra Vikes Nigan (Raipur) Ltd.,Ratour,

whose decision
thereon sbell be Zined dnd Bings

LE on the parties,

33¢  ANY notioe PRULLTEd to be

nede or give to the lessee
heyeundey ahmll ba}deedéd 1o ha

ve been duly zgrved on hinp

if sent by the Hanéging?Direator, M.P, Audyogik Kendra

Vikas Nigag {(Raipur) Ltq

«» Raipur on 8ny other offiocer
Authorised by hig in
!

this behalf, through post Dy regise

tered letter adareg_’sed gn the lesgee at Premises of the

$31d business op at regilstered office of

the fipp, feiling
8BOVe if 1t lu afgixeq 4

t the entrance of the said pre=
misés in the prueriue ol twe witnegses,

34, 7THE Mamgana-?iz-_w'
the power of nlla’cn;ont a

t0¥ Or any other 0ffiger wnom
have been delegated will also’
the leaszed deed on behalt of

be competent to tor&tnate
the leggop, ' J

35,  aLL aums num?enbl} unRder this deed may be
recovered ag arreiaré of liand revenye,
! : '

| ERHRDy L

Nawe of Village i l\%%\.,gl_; CPermye ton
it Raipupr

Name of Pehsil }
"1 Redpur

Name of Indu&‘tr:lal g.é-ea :'; hxka

"
P

Name of Diwtriot

&
FOR: *

"'22

garern et : i !
Wr 2 e KNS NIDAN : :
"l’l&.fd.l} I Bl WP i
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. [22/

Plot No, i L1136, 139, 142, I, ¥, Sivianyt)

: 138, 140, 142, 1k, 146, B azetr)
; ‘101, 100, 99, %, ¥ 95tpant)

Size of plot . :450’%2.!5{,7 500"+ 4sc’
Khasra No, ' 1P e Ty

b A "z‘m 1y

i i ot s
i | ;

wﬁmumm Bx:

On North- i

‘ t Plot No, 144. 150 & 95(part)
On South : : M/s, Raghuv-er Ferrg Alloys.
On Egst | {1 Private lang,.
On West | Yo 80" wide road,

-

Above detaily | mhowa in tha annexed Plan,

IN witnesaeth vhercpt the parties heret
thia deed on the data and

0 have gigned

year re spec‘c ively mentioned
8gainst their M. nai;.ure. ;

II!HE&HE&‘ : l, ! :
3 8ignature, M,({

Ctenrr.’f ‘A :"*' . .
’@., Aﬂdghg{i. II\NILJJ b} u.-ah oz RiLid, R OAU
Mddregs, 4P (. 1)

S.Lgn urn-o.'r ;ftt;e Hana ing
’ | ~ Dirsoctor, !'LP.Audyagik Kendrs
: P Vikas Niaﬂminaim}Lw..aaim

i % Mad hya Pradash .
2, aignaturetaig@l‘.j@—"—

A
Name ‘éf';;;r NVM fﬁ’:&,m: Dates

Address, 199. ﬁ SIade wfh:{-.h

. ? E/i'
S r/ ﬂd."*{

1. Signature | N /
Name __.- ignature on behalf of
: ' OANPATI SPONCE IRON LTD,
Addresgs, i !
. i ; Detes
2, 8igneture ‘E‘M T ———
. gna e "T‘f\hlgx
Naps 8§10 . Cncrusu ﬂrha.ul a» TTove,

Address, -QGJ—%&__&; G °&‘:’t\
—""‘t-.h_______‘___‘."

L i e “\

\R3)



3 cop ot © "
vzl-islsx DEED FOR LAND IN LIQUSTRIAL AREA i+

I
' -

g _UﬁﬁitﬂAV“TﬂIs DﬁED is made this & day of ‘&kxhﬁe 1950
““ggﬁﬁ%ween Xhe vaernpr of Madhya Pradesh acting through

3 ,)1.

the Managing Director M,P, Audyogik Kerdra Vikas Nigam
.~ {Rafpuk Ltd.”Raipur (hereinafter called the 'ﬂassoa'
‘which: exprasaion sna;; where the context so admite 'j}
inclu@e his succeskors in office of the one pert and
Gﬁhﬁﬁi& SFDNG&-IRON LTD. through Director Shri Girish
R.Agrawal S/o;Shri & Raghuveer P.Agrawal,. res;Lent of
J= 5 Anupan Nagar,.Raipur (M,P,) registered as ‘Indtan
Companies Actw and also. registerqdpas Small Scale,
Industry with Diatrict Industries Centre. Rafpur (M,P
and having its office at J=5, Anupam Hagar, Raipur
{hereinafter called the 'LESSEE*) which expression
shall, where context 50 admits, include his successor

and permitted asaigns of the other part,

i . 'ctoz
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WHEREAS upon t h

r2/

request of toe lessee, the

'
:
i
:
i

lessor hag agreed To grant to the lessee, subject to

the, te;ms anﬁ*conﬂitiona pereinérter speodfled a lease

of the piece of !

84,T¢,( 4, 09 acnes) there about si;uatea in- the village°

}'\‘kwr. P of .

w comprising of aq area

1and in the Innustrigl Area Urla
measuring apprqximately 1780&5

Tehsil Ralzur of*raipur,pistrlqt, nore

© . particularly deacmbeﬁ in the Schedule: hereundpr and

annexed and thereon coloured red (here!nafter referred

to 88 'the satld

-

from..,.....i?.l

for greater claemness delineated dh‘the plan-hereto

'
!
| I

.............1990 and endbng on..gi

2089 for the purpoae of Construction and estadlishing

thereon a factory fori {the manufacturing of Pig Iron

E s ¥ 5 and . purpose ancilliary thereto ¢ hereinarber refarrea

as 'the said bus

[ LAt § i rfm:
WP, ALDVASK KE il‘lh.s HIGaM
N hnll'll!; NP,

)’ [2A0PUR] LT
2

lness') ’

' d« iy B .

. g ik s, ““- L4 s Ly o
,H?Fu't ‘13{1}"“ ' ’

A ‘Siem

' . , b E\{-".‘ \

/ﬁ W

land ) for g terni'ﬂ’ ‘99 years commencing

O‘.l.l"
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AND WHEREAS the lessee has agreed to take the

lease on the aaid terma and conditions;

NOW THEREFORE tnis daed witnosseth and 1t ia

hereby agreed . and dec&ared as follcus'-

T

i S ™ considenation of the premium and rent herein
reserved and th@ aovenants on tho part of the: lessee
herein coniaineuu the*lessor shall demzse to the lesgee
amd the legsee ahall accapt a 1ease of the said land to
hold the same for the purpose(s; of establi"hing a
a factory for a pebiod er 99 years {Ninety nine years)
Commencing from the date on which the possession of the.

said ldnd is handed oyer to the lessee,

2. THE lesaea has ¢aid to the lessor for the said
land, the amount of premium of ﬂs. 2,31,729/-(Rupees:

o T Two lakhs thirty one thousand seven nundred twenty nine

only) and has also pa;d the following amounts -

l E "-"-I'I‘_ . o'v.&

®.P, AUDYRLIS .m.wx.a HigAH i ,
)vw.;iwit; LI, Bawis; ¥, ' i 4

~ . 5 | T P
«V . o [ :



N
(a) Annual adyanca af lease rent Re. 5,79%/-(Rupees:

Pive thouaand ae?en hunared ninety four only)s

(b)  Annual advance'of davelopment fund for meintenance

of Industﬂi&l ﬁwea Ra 3,794/ (Rupees: five thousand

seven hundrad minaty four only};

{c) Annuel advance bf Street Light charges of Rs, 982/-

(Ruﬂeeat Nine hundred e1ghty two only);
|

(d) Segurity depoait for-lease rent of Rs, 17,382/-

(Rupees: Seventéon thousard three hundred eighty
twe only),:

)

|

I

THERBAFTER during the term of the lease, the
lesgee shall pay to tqe lessor the annual lease pent
of Rs, 5,794/- (Ruoees. Five thousend seven hundred
ninety four only) Annual development fund for mainte=
pance of Industrial nrea as, 5,794/~

'thousand seven hdmar

{fupees: Five

ed ninety four only) ard Annual

-

|
: ' - T
i i '
]
i
I
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Street light chbrges

eighty two only? ard

mined in accordance with clause -

/5/
Rg. 982{-:(Rupeea: Nine hundred

BUCh other sums as mey be detep—

hereunder on or

before the 10th| day ?f april of each year in the office

of the Managing‘nireator.
Nigam (Raipur) Limited

of places as the
direct, ! |

3, IF ‘the yqarly

fund for malntenance of Industr;al Area,

charges or any ﬁart

M.P. Avdyogik Kendra Vikas
. Raipur or at such other place

Managing Director #ay from time to time

leasa rent of the land, development

Street light

thereof is not peid within one month

after 'the pmacribed da‘te, the Managing Director, M.P,

Audyogik.Kerﬂza Nikas'wigam (Raibur} Ltd
inafter refsrred'to as the;ﬂ

charge interest @ 18%

date of payment, E ?

|

L‘ﬁll\h]‘:l\ 1
ME. RUDYRCI KESDIA VLKL smaj :
;lr\IUI’J 1.|-| AP Uiy M ;

L™

f O\‘j !

+1Rgipur (here=
danagihg Directort) shall
on qutstandins.amount €ill the

_‘.“:D- 3006
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4{a}) THE ground rant of Rs. 5,7%/~ {Rupees: Five

thousand seven Hundred ninety four only) per annum -shall
be liable to be dncreased on the expiry of 30 years

Irox the date: ofaexecution of this deed and also at
subsequent interuals or 30 years, provided that the
increase on the occas}.on By not exceed one quartep of

the rent fixed for tha Preceeding 30 years.

. E '
4{b) THE chargea ofi development fund for maintenance
of industrial ar¢a and sireet lignt charges are subject
Yo revision at eyery 5 years and the lessece hereby

agrees to pay the revﬂsed charges 80 fixed by the lessor
from time to time.

I

5, THE lessee | ahal; Irom time to time and at all
times during the term of the lease pay and discharge

except ag arornsaid all taxes, rates, assessments and

agon V10
i S?O“G'-"'RO ] ?
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i
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i
i
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other ocharges und outgolnss which are or may et any time

hereinafter during the s8ald terms be asseassed, tharged

or imposed upcn the said land whetner on the land lord
or on ‘tensant, § '

6(a). THR lesaor may: aupply water to the lessee on

the terms and conditions a8 may be fixed by the lessor.
The water chargqa are subject to revision after evepry
‘three years and | tre lessee hereby agrees to pay the

revised charges: 50 fixed by the lessor from time to time,

6{b) THE davalopment'works in the Industrial Area

‘will be done by'the lesaor acoording to its orogramume of

work and complete as early 83 possible depending on

availability of funds.but non execution or non complisnee

ol any work shall not entitle the lessee to withehold
or raisge objection to the payment of street light or

maintenanca chargea ob any other amount due and payable

to. the lessor,

: Ay L .
| : oy BRI vs.8

fal..'.tl‘l.ifu 3. Harath tJ .
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6(e) THB launea asr&ea tn ﬁake posasssion of the land
leesed out to hLm Ln tbe conditian it exist on that date,

6(d) THE lessee heraby agrees that he will not sink
we 1l /tube wall w:lthout the written permission of the
lessor or any other orricar authorised by nim, The
permizsion will,be aubjeut to such terma and conditions

a8 the lesaor may deem fit and . {t will be binding on

'
i

leasse, ! i

7(a} THE lenn?n he?eby agregs that he ahall within a
period of one ybér b&ing-the Small Scale Industry from
Y. the date of taking over ;essession of the land shall

eommenoe commarcial brod\ction.

?{b) THE lasbe;*é"v har'feby agrees thet he shall utilise the
complete land 1§aaed§aut to him hereunder for implementa-

tion of projeoté or fér ites expansion within a perioed of

ek N
-,':'\.- AJ -tog

PTG : ] : |
P IS e Roglh VRAS NM? : %
f e wiby i Lukdlhe K F i "
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Y
3 yeare mg a Bm&ll Scale Industry for the above said pur~

pose, from the date or taking over possession of the land,

7{c) THE lassee furthar agroes that if he is upable +o
utilise the conplete land leased out to him within the
pericd prescribad under clause 7{b) the lessee will
surrendsy the sqrplua land to the leasor or tis lessor
hes the right of ro-entry in thet portion, (Tne lesaee
agreas to pravide appvoach road for the surrendered land),
The legsgee alao agrees that if ne fails to surrendep

the surplus 1and he will cay fiteen times of the lease

rent, E i

7{d) THE lessea heraby 8grees that where the land 1s
obtained fgr expansion 8lso, te shall. conpletely demar.
cate it ‘and anall nottstart 8ny work in such demercated

land t&;ﬂ Tat phase oﬂ implementat ion of the ﬁrojact ig
Completed, ?

ot fow, o T
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8(9)  THE lessee sha;l submit to the lessor or any othey

officer =gz may be direotee by him in writing from k Ltime

to time, the olans anq specification for the said constru-
ction for ugprovml of ! 1he Competent autbority and the
Construction sha}l be 1n actordance with the plaps and
epecification agl |may be APproved by the competent autho=
rity. In cage uf any amendment, add {tion, modificetion
,to the approved iaycut Proposed, the approval of the
same shall be neceasary prior to undertaking such an
addition, modificatlon-or amendment,

&(b) THE lesseaiafrees to obtain permission, whenever‘
applicable rrom M P, rradusnan Niwaran Mandal for wﬂter
and Afr Pollutionlbefore the unit (s established and

shall ohserve all[tne OOndition specified there on, -
i

8(c) THE lesses plso agrees that in case licence/per-
mission ia‘raquier under any statutory pProvision for
ménufacture of registeredflicenced item/product, the

roM LTHe
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g e wim

Ay
taine@ by him before establishing the
irdustry, In case of. cfailure to

same will be ob

do 80, on the part

of lessee, the lessee-abaQIVea lessor from all liabily-

ties that may arise on thia account, The lesgsee after

obtaining such parmisaionflicence site@ll observe gmll

the conditions 1aid thereln or perescribed from time

to time by the concerned autnaritiea.

9. THE lassee §hall use the said land for the purpose

of said business of manuracturing and for construction

of office, administrative building, godown and shall

uUse the same or qny other P&rt thereof or permit it-to

he used" £or any other (Purpose without the previous pers-

mission in writing rrom the. lessor

10; THE lessea.shall 2t his own expenses forthwitn

erect and at all. times maintain, repair apd keep in good

! i - . |
i ? . ev il
: : 7 aEROM L D,
. CARAAT| CPOSHRDY !
FOL- L : ‘I;L s (
i I ARSI
i t 5 : 5 L Raw :
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Wb, 2UTITEY DR V.KAS MIOAR : !

ey
condition all boundary marks and pillars alongwith the

boundaries of the said land according to the demarca-
tion shown in thb plan hereto annexed,

1l. THE leaaea shall keep the said land buildinga
erected thereon 1n a ¢ondit10n rit for nabitation and
uge and shall. connect at his own expenses the effluent
channel with the undergrbund drainage. systenm which may
‘be laid by the State Govcrnment or the Local authority
concerned,

ahall not sublet assign or gtherwise

12, THE leasee’
tranarer the séld 1and or any part thereof or any build-
ing structures cr work constructed thereon fop any
purpose wnatSQever except as provxoed in rules 20 of
the Madhya Pradesn Induatries {Allottment of sheds, land
and p}ota) Rules;lQ?& (hereinafter referred to as the
sald ‘pules') witnout the previous sanction in writihg

of the lessor or any otner orficer authorised by him.
i N -m*_"IL s L.'D‘_q
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12(a). THE leasae agraes that in case where the industry

1s being run by him/them on the safd lard and the consti-
tution of the firm/pqrtnerahlp/eompany hag been changed
without prior permission of the lessor in writing, the
lessor nay gran; parmiaslon on his/their regquest by impo-
sing a penalty cI 10% of the premium.

12(b) THE lessee ag%aes thet in cese where the lessee
1 i
has neither taken any effective atess nor the industry
is established Sr ruﬁning withiﬁ the time pericd as
mentioned in clquse-ﬁ and the constitution of the firm/
partnership/company 1@ chanaad without permission of
the leaaor the | lesso? has. rignt to cancel the allot-
ment of land in such C&BES.

1%, THE }eaueé-shall net enoroach upon the land adjoiw
ning to the said landzand in the event of such encrosch-

ment’ he shall b% daem%d to be trespasgser and lisbls to
P :

_(2 voodd
FL-L S /




fau/ .
be evkﬁtea thansfvemh The 1aaaom shall, be eptitled to

~

ragover fpom the lesaee expanaea if any, incurred for.
eviction of the 1esaee. '

1

14, THE lnsaea shall not cerry on any offensive trade
or business on ﬁhe said 1and premisea. the decision of
the alloting authoritw with regard to what is offensive
trade or business ahadl bs final and binding on the
legses. ‘ E ; -
14(a) THE lssnée shaﬁl nof change the constitution of

-~ the unit withonﬁ‘the irior-permiasion df the allotting
authority in writing. If due to the change in the consti~
tution of the unut, the share of the originel allottee
is reduced to l@sa than 30% share than it will be deemed
to be téken that unit hag been transferred to some other
hand and secordingly, the caae of transfer shall be

dealt by 1eanor,

.‘tl's
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18, WHILE using tﬁn sajd land premisea, if the lessee

 OBuses any harb nr'injury to the person he shall be
. 1isble to pay #ompe@aation or damages in the same manner

ag a tenant crglandéis'generally liable to pay,

, 35(8) THE laséea aﬁall Riﬂnt si{least S0 trees pep
heotars of 1ané’a11$ttad'to him at nis own cost and
shall he liahlf to maintain them, The 1esaee shall not
be entitled to recover any expenses on this acaount,
Failure to oomPly w%th this condition shall be deemed

RN 55, B cféconditi°“s of allotment of the seid land,
I i
]

. THE laaage shall soguire no proprietory right or
clalm whapauevér over the saild land,

B i g8 THE laaeoo ahsll proviﬁe regular employment to
at least one psrson ‘of the family of each ’BhumiSJM;
whose land-has beenlacquired fo_ry_-

is am- educated



. 116/

CQIpENY shall qm‘anse te impart Sppréprinte training
for nim/har anm absorb him/her in a post commensurate
with hia/her qualificﬂtiona. Whe re there ia no sush

person In the xamily, epployment as unskilled labour

shall be given to one peraon of the femily on a regular

basis, E

] =

18, THR Iesaei shail comply with all acts, rules and
regulations in iorce!from time to time in respect of the
- working -of GANP.&TI SPONGE “IRON LTD, : '

19. THE leasee snail naﬁtinunualy run, during the periocd
of lease, tng factory for which the land is allotted,
Closure or the ractory for a contineous period exceeding

6 months without proper reason to the satisfaction of the

allotting authqrity anall be considered as a breach of
the ccnd.ltions..

20. THE 1easse aha}l during the said term keep the
aaid land in a reasonable 3ond condiﬁion.

' l
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; /17/
21, THE lessor hereby covenant with the lessee¢ that
the lessee paying the qharges ds mentioned in olaysge 2

i
I
i
l

A |

”“ |

D 9)
S

hereby reserved ahd obéerving and performing the covenants

and conditiona herain Qontained and on his part tobe
obsarved and perfbrmed; shall peacefully and quietly
bassess 8nd enjoy The said land durlng the term of this
leage without anyfintevrupticn or dlsturbance of the

legsor or any persen 1awfu11y claiming under him,
i i

22, IN the aven; oruany dispute regarding lessor's
title to the land lcaaed out hereunder and/or in the
event of such title being found defective the leasor
undertakes to acquire the land and beapr the cost of

acquiaition.

e IF the rfmt, mamtename charges and street light
tharges hereby roafrved -or any Part thereof shall at

any timze be 1n arrears and unpaid for & oalender months

' next after the date when the ‘same shall have become due,

whether the same ahall Aave been laW£u1¢y demanded or
not or if the lasaea bermea insolvent and or goes into
liquida§ion, volantarilyror ctherwiseé or if there be any
attachméﬁt on the qaid premises or there is a breach op
non obaervqnce by the lessee or any oI the conditions

and covenaﬁta there in cpntained and the lessse fails 1o
remedy the breach within 60 days cf the notice in writing

given by tha, lessor or becowea inselvent or enters into

uccla

. ‘I B E F 6“‘_ I__..-.'_"_L‘. _"'. d . -
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an agreement with| his creditors for composition of the

Industry this le?se wﬁll be deemed to have been terminated

and the lessor may not withstanding the waiver of any
previous cause or| right of re-entry and without pre judice
to any right or remedy of the lessor for recovery of

rent remaining due under the lease enter upon the said

land and reposaeﬂf thefsame as 1f this demise had Rot
been made, ' i

24, ON ths expiéy oféthe leage period or termination
of the lease due éo thé breabh Sf'the conditions of the
lease deed, the léqaor uill have the right or rE-entry
over the land, On | such re-entry, the lessor may pay

to the lessges 50% . of pnemium paid by the lessee at the
time the land was]leased out to the lessee or the market
Value, whichever is 1858. The lessor way also pay to

the lesses the coat actually 1ncurred by the lesszee on
the constructions | stan&ing on the land less their depre~
cilated yalue as determined by the Chief Engineep, Publiec
Works Department (B&RJ or the market value on the date
or re-entry ag estimated by the Chief Engineer, Public
Works Department OB&R) mhinn ever 1s less, in case the
legsor decides ta‘take possesaion of the construction
also, In casge theuleaaor does not propose to take over
the congtruction, nhe lesaee shall be bound to remove
them within the perlod rixed by the lessor if the conse

tructions are not removed witnin the period fixed, the.

‘ .'Ilg
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i
constructions shall! lapae to *he lessor and no compen-

sation on their acoqunt w111 be phiyaple to the lesseg by

the lessor, . i ; | S,fﬁf‘%f

25, THE lessor maq at his diseretion, if the lessee '

- 8hall have duly paid the rent maintenanee charges and

Street light chargeq harehy re?erved ard observed and
performed the oondiéions Lhrein ¢ontained at the request
and cost of lessee, renew,the lease for a further period
of 30 years, ' '

. |
|
|
!

PHQVIDED that rent may be enhanced for the grant

of mxmstky every renemed lease and thet every renewed lesse
shall oontein such oi the conditions herein gontained

82 8hall bhe applicabhe and such other conditions as pay

! ' .
be thought necessaby,rcr phe lessor,

N
G, THE lossee may'auvnanﬂep the leased aypea in part
or whole by giving tp the i lessor 3 calander month's
notice in writing cf his intention, surrender of land

will be acoepted only if surrendered ares has acgess
tor road, -

27, ALL costs arg expensea inuurrEd or which be incurred
for preparation, exeeution amd registration of this lease
shall be borne and paid by the lessee, subject to such

relaxations as may bg apprioached by the lessor in this
; :
behalf, : f
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28, IT 18 FURTHE$ deciaredfthut the lessee has already
deposited a sum of{ﬂg. }7.382/-,{Rupeeaz Seventreen thou-
sand three hundradieighﬁy two only) as BeQurity for the
due payment of theérentéand ébaebmance and performance

by him of the several eonditions hereln containca,

29, UPON breaoch ét noé-obaarvance by lessee of any of
the terms ang cdnditioné herein ¢ontained 1t shall pe
lawful, for the leééor ﬁo forfeit the security deposit
referred to in c;a@ae"%é' above without prejudice to

- any other right or?rémaiy of the lessor in that behalsf

and to resume the éoases?ldn of the land,

! |
e THB sweurity ﬁapae?t Uni&ss fopfeited ag aforeaaid
and after Qeduo%ioﬁ of ail 8uCh sums as may be due to

and recoverabla by ‘the 1§aaor;unger these presenta, shall
be returned to the ﬁease%.after determination of the
lease by efflux of %ime éf otherwise,

3%,  NOTHING herei% con%aiﬁeq sball be construed as
giving the lessee a%y rléht on interest in the land and
1f put in possaasio$ of éhe pﬁemiseé before the execution
of therlaaae deed..ﬁe shéll be’ deemed to be & licence
only. _ i i j
32 IN the evant éf anj dispute arising between the

parties in respect ér theédeedior an any matter whatsoever

‘Connected, therawitﬁ, excﬁpt i@ respecl of the matters on

which decision of t@a Han?ging_nirector 18 declared hera-
under as final and Qindink on the lessee,;the same ghall:

5 EOR.?A::?F".‘I = -',:,:ép\ i <21
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be referred to the| arbitration of Cheirman, ¥.P,Audyogik
Kendra Vikas Nigami(ﬁaihur) Ltd.,Raiour, whose decisien
thereon shall be finel an binding on the parties,

i ‘
3% nﬁ? notioe r%quiréd to be nede or give to the lessee
hereunder shail bagddedéd to have been duly served onm hig
if sent by the ﬁanégingéﬂirec¢or, M.P, Audyogik Kendra
Vikas Niganm (gaipu¥) Lté., Ré:pur on any other officer
authorised by hin %n this behalf, through vost by regig-
tered letter eddregsed to the lessee 8t premlises of the
s53ld buginess op aﬁ regilstered office of the firm,feiling
above if (% 10 affixed at the entrance of the s8id prew
miaés in the praaeﬁna of| twp witﬁosaes.

34, THE Mensging Pirector orp any:other offiger wnom
the power of allotment a|have veen delegated will also

be competent to ter&ﬁnate the leaged deed on'behali of

i the lessor, L |

35,  ALL aums raco?erabii‘qndbr this dead may be
recovered as arrearg of ﬁand révenug.
i | ,
: BEH EDULE
i ; _
Name of Village i 4 {\_—U\,..\,.,gg; Ve o
Name of Tehsil |

! i § Reipur
Name of Di‘a;hr.lot P }' ! Raipur
Name of Industyial a?ea I x ﬁukxa\y

v 022

wanatan snifedR, . : :
M. 40T R VKLS NIDAS :
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FlotNo. 1 5136, 139, 11, T, w4s, Sidioert)

138, 140, 142, 144, 16, mer-amete)
103, 100, 99, 98, =R S5tpant)

‘ % = 2 ] /!
Size of plot | . s G'yaas X oo + U5¢
Khasara No, f R e T ‘
R e T O
. ' I
SURRQUNDED BYs =~ | .

On North: -t Plot No, 144, 150 & 95 part)
On South .3 M/s. Reghuveer Fepnrg Alloys,
On Egst . .1 Private lang,. ; !
On West .1 60! wide road,

Above details %howniin the annexed plan,
1 H \ t

i
IN witnesseth ;whsreg;t the parties hereto have signed
this deed on the da#e and

Year pre spec-‘t‘. ively mentioned
9gainst their signature, |

wﬁ' ’ Ll ;
Genera) ‘Mafapts - |ANLSNIT SECTOR,

Nﬁ.lp?.&ndyagis; <encsa Vilas Nicza{R)Lid RiP. R :':.:..:_ J;ti :lﬂall

1yt . b ] LoaL 0 orid b
Addraas.”""';““ b'fhil il Signgfure oI the Managing

i i - Director, M, P, Audyogik Kengra

: i Vikas Nigam(Rgipur)Ltd, Raipur
i : on. behalf of the G_ovemér of

[ O _' ¢ Madhya Pradesh,.
2, 31gnaturewmﬁ'a-dd -

| I .

¢ HAM, .
s ST BRSNS i
Address, 194 .FISM wfﬂfé__

FW' .).? ' E/ s
; '”‘.“' x."’?ﬂ{.ﬂ' 5 .

1. Bignature | e f/* I
Name lgnature on bengls of
: o GANPATI SPONCE IRON LTD,
Addresa, : ! '
g . Detet
famlen '
2. signature ™ g
Nanpe S ,C-.c..w Q}\g""bjm, T e

Address, ﬁ@%\.ﬁ_{&.ﬁ&.}&%\
I.UH Pyl

I ! : T~

H 1 e o
T, . oL : y
. E . : e h\\ 1

H
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SCHEDULE - VI

WRNSFER (LEASE DEED FOR LAND/SHED IN INDUSTRIAL AREA)
%Common for land/building)

This Deed is made on this..... '30“5 ...... day 0&&2?.."1’2!0.‘51297...2014 between
#he Governor of Chhattisgarh, acting through the Executive Director, Chhattisgarh State

I"lclustrial Development Corporation Limited, Raipur (hereinafter called The Lessor)
which expression shall where the context so admits including his successor in office of
t‘le one part and M/S SHREE HANUMAN LOHA PRIVATE LIMITED (UNIT -II)
kdustrial Area Urla, Raipur (Chhattisgarh) in Tehsil . Raipur of District Raipur
dcting through Director SHRI AMIT JINDAL S/0 SHRI MAMAN RAM
.-;GRAWAL Resident of 11, Jalasaya Marg, Choubey Colony, Raipur (C.G.)
registered under Indian Companies Act 1956 and also registered as Small Scale Industry

with District Trade & Industries Centre, Raipur (CA&.) having its regd. office at 251-

211521 Urla Industrial Area, Raipur (hereinafter called the 'Lessce’) which expression

shall, where the context so admits include its successors and permitted assigns of the

Gther part. A :
nlt]I [.'.' .!:\rw;fnve Mhrector
w7an Loha Pvt. Lid.Uni X i ‘
] of, Shree anu Chnattisgerh Sizte e 1dust”a.2-.'
Deveicgir ot '_": roorate |t
§ D1r cl*"f Rz et ok
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(12)
SCHEDULE
Narﬁe of Village ACHHOLI
Name of Tehsil  RAIPUR !
Name of District RAIPUR
Name of Industrial Area URLA

T
—

SURROUNDED BY:
On North

On South
On East
On West

Above details shown in the annexed map.

"For, Shree Hanuman Loha Pvi. Ltd.Unit-IC

99,979 Sq. ft. (2.30 Acres)

257, 258, 259-A, 255, PART 253, 254
& 256

PLOT NO.259 PART

60° WIDE CSIDC ROAD

PLOT NO.256, 254 P, 253 P & ROAD
80’ WIDE CSIDC ROAD .

) g B
ExeCutive Director

<l Daveinpmeni-Cerpc-ra!i':-n‘_:ﬂ.
. / Reipus (Chistisearm

e AN -
ector

Chhattisgarh State indusirial Contd.....13
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.: ..-.:"-.. i ‘"ah a

M. P,

P.Jgﬁ@%%ﬁ?“*ﬁi%”

Thudi

e e -,K‘.k‘ik .

"t Gprperpee’ T

T

» between the Governor of Madhys Bradesh, acting’

ugh the Managing Director, H.F.ﬁudyogik Kandra

e vy bon o fa wpor: '5”}4’

'.fofyﬁlabr ct Rs&puw, acting through itse miraw%or Sh:i

-3 ,gq..:g 'Apﬂ’ A -

d‘.- S/q abri Sewakram Ka‘k&'adsi%ééi::ns i w{*
3w hs "'.%}x"l’s"
? g?ab; Colony,

3% B T e
Katora Talab Rs;pur

'tersd a8 Indian Companz.as Act,, 3.3-56 and also

i off;_i

I;Haip

| exprs

i‘his

i
]

For, Delite Industries L,

indu'

as Small Scele Industry w:.th District’

't_ria -Centre, Ra.{pur, M. P, having its ragiatarad

ce at Kakkad Bhavan, Punjani Ccldrry. Ketqra Talah.

F‘

ur, 'M.P (hereingfter called tha "LESSEE‘ ,} u-rh:.ch

shall, where contaxt so gdmits, 1ncluda

Q/j.éf
Monaging birmot,
B P. Audyopk Nendra Vikas Nlgam
Rarmppg \M. P}

Direetor

S DEED is made thls........day gf,;ﬁ.h%@fﬁ?ﬂi

[acaon
uccessor and parmittud aas:.gna of' thn uthar part.:

oo ':I-- LY _2.0.0 .
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Falar Delite Indy

|

ié(har

wH

lesshbr hg

0-2-_

.REAS upon the request.of the lessea, the

agreed to grant to the lessas, sub ject

:tg;thn.tq ms and conditiuns hereinafter specified,

e,

'a lewse of

Area

| mately 159
eituted i)
"ofjt1a Rai

 Lin Skh edulle

.éof 9 y;ax

.| and

-éfagﬁ y fo

& purpose a

to ‘a

Urla

ingfte

nding

' |PuTpgse of|

"the| sai

the pieca of a land in the Industrlal
comp:ising of an area measwing approxi-
acm Sq.«ﬂ"- 4134668 “actés) thers about,

n tha Villagll.............of Tehsil Raipur
pur District b More partlcularly described

e harutn annexed “5hd* 't hereon coloured red

er raforﬁ;ﬁ*&r'th;e:sa:.dn‘land *1J. for a term .
s commsne&ﬂb‘Trom.....:iqgfh *efL....kaJIQQG

uﬂ.....i":?.)...“l-q.el’.... 5&&...,2095 for thu

e A

congtrqg@;gn and&aatablishlngv%heragn a

r the manu? 9%@:3 ofynarollad Pruducts
Tl ,\2' .

stries Lid,

=

Directar




s iadus

-Lﬂﬂﬁﬁ%fgigiﬁﬂli :% WHEREAS upon the request of the lessee,
‘ : | the lesson has agreed to grant to the lessees
E % ; subj €t td the terms and conditions harein Contained,
E i _g a lesse of the plot of land situated at...,,T.......
l : : :.n the Industzial Ares/Estatpece—cec—a- measuring
? ;h éabnut..a:... 8q.meter togethar wi th building erected
5 ; ?thsr on being buildinghﬁo,...?.....mo:e particularlyi
; g édasp[ibad in the Scheduls ﬁa;aunder gnd for greater ﬁ
| ! 1 :iclea ess [delineated on ths plan hereto annexed and
St % E :ithlr on:ahﬁwn with boundariess caloured red ( herein-
g é éafte_ ca;lﬁd a8 the said premises) for a term of TEN
i E ya.rl.from the date of handiqg aver its possession
g ! :th the leslses for thgﬂpytpbé@i-f;.;....,...f.......
i ¢ P & e A 4 i
(Comman for | : '
lgnd/buildin } | AND as agreed to take the
| E ‘!-lagsu an thi onditions, .
!. ]
Lo

8 3.0

| S PR { R i):ﬂ.‘:ol_
RL P, Audvi-o
RALPUR (M. ¥y

ries Lid,

Haaten Yikay Niguw,

Di-ectog

oa.d'. .I

- i
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.-dm
@ NOW THEREFORE this deed witnesseth and it is

' hereby agreed and declared as follows: ~

(Comman for

dand /byilding ’ ‘ i-l. IN iconsidexation of thes premiunm and rent

‘(for|land)| or rent (for premises) harein reserved and

the covenants on the part of the lessee herein con-

tained, this lessor shall demise to ths sagid land /

_Ebuil ing to hold the same for the purpose of rerolled

cts for a period of 99 yesrs commencing on the

,I"—\.

_ |datefon which the possession of said land/premises is

?h;ndad ovelr to the lessee,

il.A THE| lessee hereby agr;as‘ia take possession

|of the lanf lessed out Yhin thizty days fzom

T%the date o
Lo ; 1
|agreds to

J__e deed and he further

land in the condition
g -.Eéit exist o

s 5
&Ll
| Mo »

| = N fog ‘)i"..'ﬂl‘n.
2 g P, Aulvegsy Limiden Vikay N
¥ 3 Y oA ) 4 SCinien Nigam,
o 5-‘ o — RAIMUR (M, py

Directog

Ff)ri, elite Indusiries Lid.




583.Ld

THE

land

(Rupges; F

%aigh%-—aen t:nly) as prescribed under Huls 10 of the
* Madhy

land Yand)

_?said

Eof Rs

rules

- 38,

a Praénsh Indugtties (Allotment of Shsda, Plots

-5

lesgee having paid ta the lessor for

ive lakhs ninsteen thousand six hundred am

Wles, 1574 (hereinafter referrad to as the:

) deposit for the Seid land three years ren

i

the agdvance rent znd premium of Ra.5,19,_618/-‘;

973/- (Rupeess Thirty eight thousand nine

thund

thirt
ithe 1
_?ant

~hundr

maintenance of

nglv

For, Dxi

gsses

d nin gtyonq_ %

thousand nin

tv Indy

of Rs, 12'99l/r>£39'

ed ae\ronty th res only} as security amount within

e e

y days of the exscution of this deed,

| ettt & i o

o it - s

THEHEQFTER during the terms uf’ the lease

shall pay to ths laa@{ the Annual ground

;7&3 we thousand nine

ﬁ!ﬂevelooment fund for

s, 12,9951/~ (Rupees;

"-\.U

¥ . ;i‘mw& ':'

NoEL veob

stries Lid, Fansgine Director, ; :
M. P. Avdvouit Tendra Vikas e

RAIPUR (M. T.)

Di-cctar

...._",d'___.__...____._._._._ SOYEPIRY.. O

1
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£ build
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f

ingj

Street light charges of Rs, 2,570/-

thous and

pramium aI

Raninr b
Fifty ons

auchinthnx

Claqﬁa '3

{Aupses: Twa

ine hundred ssventy only) and 10% Additional
the plot is situated at B0' or more wide
ing the Comer plot Rs, 51,962/~ ( Aupses:
thousend nine hundred sixty two only) and
sums a8 may be determined in accordance with

haraundar on or bsfors 10th day of Januaxy

aiy A s e S

2 of sach yesar in“thg office of the Managing Uirector,

- or places

- said premi

Audycg

" may direct.

Ruls.lﬂ o

L el o h i ey e M

)gik Kendra Vikas 'Nigam {R) Ltd, or such place

as the Managing Director from time to time

{
i _
: ko the lessor for the

aua tf#ay
SR TN h_x\f ER

ey

shall pay to the lessar

as prescribed undar

o 3 U

for tha said p:smiéas gne year's rent as security

. deposit wi

thin thirty days of the execution of this

124

‘O L s 5w 1 ale ]
Wt GRS (% !
Fiansging Director,
M. P daedie gl Menita Vikas Nigam,
FAIFUR (M. v

Ustries Lid,
LR
Dizect~¢




5000Rs.

‘. i' i
z |
i
i i{ } deed, Thereafter, during ths terms of the lesasse, the i
i P ) ,
; || lessee shall pay the lessor a monthly rant of &, 0131 .
P | : , - :
’ : {Rup:eﬂsi.-aa---o-o;.ooc.....Dnly) on or befurs thﬂ loth
fr ! day of sath calender month at the office of the Managing
I i " : .
{ !ih i Director, |M,P, Audyogik Kendra Vikas Nigam (R} Ltd, ar
i | "y 3 . : ) o
| ' || gt such places ss the Managing Director from time to
i I 1 E : .
b 3 i : .
3 |§ i time may rect, : t
N I - ‘
b 2.A THE charges of development for maintenance
| [ L . of Industrial Aree and strest light charges are subject
l; (.| %o z?eviSith from time to time and the lessee hersby |
Py . -. : ?
] | | sgrees to|pay ths revised.charges so fixed by ths . |
i 5 . lesssor fr g
Pk, 3 ;
P e ' ;
s. P33 . IF i
i
; oo p:amxses and "d‘mﬁaﬂavelopment fund for ma;.ntananca ,
§ ; ' j of Induatrial Area or any part thereof is not paid: E
? P el ;
_;_ O ._ . o . .'B.! H
i ; o ; - ,
! ] i a . L o
f : ; . F}‘r. Delit: Iadgstries Lid, - fe
; . , : ‘ Maw.ging Divevtunr,
| by * E?dldal-ﬁ-—-— : M. P, Audves . tlon, o6 Vikes Ny,
B i : o Ty ' Rasind vabien
Eoog 3k al ' ;
[ I ® ! |
P
P}




: ! f within ofe month after ths date prescribed by the

' Managing [Director, M,P, Audyogik Kendra Vikas Nigam
: {R)| Ltd, , the same uu..Ll have to be deposited with |
1 :i.rlats_resih@:{%?;'per aln.num f‘ir the f‘z_mm 12\:
’ . m;nﬁtr;;l; off such d-s_fa.ult un:ﬁ o 24% pgrﬁagqﬁujwfiug
: . | ‘;::n-;:i;\-;'ng period thereaf ter, |
{ - i | USSR DRSPS (ST . SUU - - L, | ."
::_'_qur lg_fyid! ; 4, THE ground rent of Rs, 12,991/= (Rupses : :
e - | _ . Twelve thousand Nine hundred ninety ons only) per |r
i i 4 . i
. annum ahjll be ligble to be increassed on the expiry

| . .~ of B0 years from the date of execution of this deed |

Y
and| also te vale lof 30 years, pz‘nvidad
g ft

i - that the gn may not exceasd on-i

quarter g preceeding 30 yeara:.

NAT T TH Mtioned in clause 2 |
% ¥ - ) g T |
! sboye shgll be rsviewable from time to time aubject :
! : ' '
E . to the conditions that the enhancement of xent at
| B
’ é _ : - _—
! , For, D¢tite Inqusiries Lid, Sobin
i ‘I E o k;- 9 A Mun.yleg Direcior, !
E ‘a< T D RTY. | CURSNE RN s Yinds Migaw, ¢ i

DEIQ{‘:{& FALCK i)




(Comman (for

1,nd£bu41d;ngj

.

A=,

3]
[
SV S —— .-,._|I g:_.‘_. _._-.‘_.__...—' -

it

{
i
H
!

ths time qf review,

S. THE

all times

' charge exc

1

| ments and

may at an)
psaa?asd,

prémises

6o THE
Qithin a I
Scalu Ind

the case

dats of hmqu

ﬁent the pro ject and go inte prodw tion,

F_oi". Delite Indus

trics Ltd,

Bt e

- —

Director

ntxy,:gq*

ept as aforesaid,

®

all taxes,

‘lessee shall from time to time and at

any one tiime may not axceed 30% of rent payable at

during the term of the lease pay and dis-

rates assess-.

hlndustry.

Lo

other charges and outgoing which are or

cherged or imposed upon the aiid.land /

: leassu hcraby ggreaaiqhat he shall

from the

Managing irector,

WM, V. Audvog:s IKzndra Vikas Nigam,

KAIPUR (M, F.)

¢ time hersafter during the segid terms bs

ﬁhathar on the landelord or on the tenant,

..--10.
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7. TH
‘utilize t
éfcréimpla
%witﬁin a

years in

E lesses hereby agreces that he shall

he cdmplete land leased out to him hereunder

mentation of the projsct or for its expansion
period of three years in case of 53] and five

case of Medium & Large Scale Industriss faor

Lithli;den'said purpoases,

‘his casss

;the_plan

Fer, Delite Inds

satiun after giving
; ¥

E lesses further agrees that if he is
‘utilize the complete land lease ocut to him

e period prascribed in clgaguse 6 or T the

lhall have the right of re-entry in the surplus

"By him in writing from time to time,

and specifications for the said construction
1 11
1stries Lide A st
Y ; Wamaging Direcion, v
BB, P Audeegit flondiy vikss Nigam,
Pirector (T A FRT S PR
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{Commonrfur

i Nhic

. 5000Rs.

~-11l=

h shall be in accordance with tha plans and speci-

fications as may be approved by the lessor,

ig.

THE lessse shall use said premises, land and

huild;ng structurns and works, errected or constructed

therson only for the purpose of the said businsss of

' mgnufacturing of Re-rolled products and other allied

étivﬁ

products as mentioned in pro ject report / provisional

;ragiLtratinn for consttuction of offices, administrﬁ#

building, godowns and shall not- use the same or

.| any pther part thereof or permit it or any otheg part

;othB

Foﬁ

1044

thareof.to.be used foxr ggf

prev

wi thq

Delite Todustries Lid, . v f,

ke A ——

Ny

3?%9! purpose without the

‘T

of the lassa r.

fnk / well tubs well

,r

tn of the lassor or any .

him, The permission will .
e .t 12

- : : Fanaging I")irn:rur

' K. P Altﬂxn*"-"'-"':' ks '\' y
- IS IEA¥ Nigam,
Di LAIPLR (Al s,




ba subject to such terms and conoitions as ths lessor

may

11,

fit and it will be bindinyg on lessges,

THE lsssse shall, at his own.expensﬁh forth~

with asrecdt and at all timss maintain, repair and keop

in
wit

dem

12,
and
tat
sy s

Boa

13,

;ood cnndxt;on all buundary marks and pillars alang.
boundgagriassg of tha said land according to the'

arcation shown in the plan hersto annexed,

'THE-lassoe shall keep the said premises, land
ing errectsd tharaon in condition fit for hab;-
d -at his own expanaﬁ%t}h& effluent traatment

'anution Control

temporary

sal

ises without obtaining the prior conssnt in

; I;’or, D¢

lite Inquslries Ltd,

e Ve

Kinmsglng Director,




'ifor.f

wWI

tut
bin
14,
or
lax
the
in
asi

rab

al

cogt, if|

the

ting

es ad
ding
1

altra

nf thae Industries Commissionser, The decisian of

the Ihduatrias Commigsianhr with regard to what consti-

ditions or altsr;tiona, shall se final and

on the lesssa,

F there is any necessity of any additions.

tions to the said premises to suit gny partic u.

requivement of ths lessse the same may be mgde by

lesa
writis
on ma;

le or

rqtioIs carriad ol

-tolnsmov-

delite In

ks

8 at his own cost with the previous permi-ssion
g of the Industries Commissioner. This permi-

vy be rafused if the same is coneidered undedi -

3.2, .

unsafe for thqﬁp§g¢$EQa. Any additions gnd

o esape sH.ll ba sgbjoat'
N

said term at the lessea's

InduT e N _:"iﬁh-: does not insist an sucﬁu

dustries Ltd, ' (ol

Al g i o,
k_n_«._..__. X v &

DR R X TR S silae el

Di-ector Soibiitig e




(Common for

dand/building)

1 . 2000Rs

removal, no compensation or gxpenses incurred in making

| the additions and altrations shali he paysble by the

lesspr to ftha lessees,

5 P A8 THE lesses shall not sublet, assign oz

géntharwisa_transfbr the said premises/land or any part

| to0 @

" For,

. changa in tha conat}

thergof or any Duilding construc tsa thereon for any
purppsa, whatsoavar. except ag provided in rule 19 of

the said rule,

18, 'THE'IUSSQQ shgll not chanée the constitution

i Lyt nunsrship of the unit: w;thnuq the prior permissian

of ths Allatt;ng Authﬁﬁu lf“_ii;tzng. If due to the

- “share of tha originsl
Hﬂi

ar

.;ii allottee haa ra&ﬁhvdwbahliaﬁ'thgn S0% share than it will

| ._H‘:uf'

' be dEamed ‘to be taken that unit has been transferrad
me other hand and sccordingly, the case of transfar

-ghalll be dealt with by the lessor,

Delite Industries Ltd,

| o . i

ra(okkc;«..i-—-——' o B
‘Di-ector
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*ilTs . 'THE lessee shall plent gt least fifty trees

.Per hectare of land allotted to him at his swn cost

end shall be lieble to maintain them. The lasses

i shall not ba entitled to recover any expenses on th;n

:%3|accnunt. Faxlurn to comply with this conditioen shall

r

;;|ba daamud 88 & breach of the condition of allotment nf

tha agid promiees.

-;é;lﬁ. THE laaaua shall nat carrxy on any offensive

?_trads or. buulnaae on the 'said land/premises, The decm-

sian pf tha Allot ting Autho:ity with regard ta what 19 

: pffanszva trnda ar busineasighail be final and Dlndxng

J_d/PeriSBS if tha

\\.-, !4”&.‘;?:: y : 3 g
Juzy to any person; he ;hail

lzasae cause any‘hérmq

be Iiable to pay compenaatzon or damagas in the same:

 For, Delite Iadistries L, \ -

Director AT ot



R R e e R iy

G
manner as g tenant of lond / building is genersl lisole

20, . THE lessee shall insure and keep insured the.
....}......ln the nagme of the Industrics Enm11551nnar
end shall at all times during the sgid term keep ths
samﬁ insutad independently ‘and separately against any
.1oaa or damaga csusad by fire and against all other
r;ake, as the Industries Commissioner may require, in

th! !I.ll'n Df RS-.-.......(.HUDBES=.... -.............Oﬂly)

with an Insurence Company approved oy the Inoustries

-Cummzsaxunar and shall deposit with the Managing Director

M P. Audyug;k Kendra Vikas Nigam (R) Ltd, all such

insurancefpolicies and receipts of payment of the

premiums in ruspect of %&ﬁ,ﬁimak The lessee shall

required under clguse 20 above and deposit the insurance

-

Delite Industries Ltd, Lo A

Mansging Direcior,
M. P Lodvorrk Kendra Vikas Nigam,
RAIPUR (M, F.)

Director



‘(Common for R
-1 I'\d bu ldil‘l

A

T Eagy T

i
|

“of_gakipg;nver possession of the said premiaés.byfthéT'

24, | THE laenf“

pol;cy and racaipt of paymﬁnts towards the sama with

::’thu Hangging Director, M.P. Aud yo.gik’ Kend:a V;kas Nigam

(R) . Ltd within the period of one month from the dgtg

lesses,

33, - THE lessgse shall comply with gll gcts, rules

gnd ragulatinns in foxce from time to time in respact

-5_ uf tha wunkzng of M/s, Delite Industries Ltd.

IJ.ZB.E '-THE laéaee shall contiﬁuoualy run, during
‘the pariod of lease ths factory far which the land /

-,} pramiaas ia allattad. Closure of the fnctu:y far ai

continuaus period sxceadxng aix manths Hithaut prupar

reaaona tn the s;tiaf.ct%nnuffi' a Allot;ng Autho:ity

be Cnns;darud s a b  " WG f Dt 46 cnndxtion.

the aaid lund r- pramiaas in a raaaonghly guud cunditiona

' i%l_ . ': : ;;;iﬁ

- ‘For, Delite ladustries Led, _ 5 7 LR &

ik

e Fnuuging Tircctue,

7 B, P, Avdyegik Xandea Vikes Nighm,
- Diector RAIPUR (M. .
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(Cammon for
/b

o T T T R,

I-‘or?, chlitc Industries Ltd, i 5

P et e - . B e e A ——

;25.  THE lessor shall carry out all such normal
irepairs:to the sgid premises as he may deem necessary, |
If aqy repair and accasiuned by any negligence for

'.dafault on:the part of the lesses, the seme shsll bs

f:écarrind out by the lessee at his own cost by the
.;Indu#trids;Cammiaainner as to what shalli constitute

':.no:mal :lpaira and whether any repairs are occassioned

? by any negligence or default on the part of 'the leassa!
' |
lshell be finel and binding on the lesses, '
26, | IF the rent hereby rsserved or any part

» ‘thereof shq;x at any time be in ecrears and unpaid for

'f.six Calendar manths in the casa af land and two montha

otharwiua or if there bo uny attachmant on the sgid

premisas or there is a breach or non-obssrvance by ths§

28

-_—

]
019

Faaaging Direstor,
&, ¥ l.'\’\r‘-c\- Flamieq V

Director i

vkox M LIERm,




)

-lessee of any of the conditions and covengnts therein

Contained and the’ lussee fails to ramedy the breasch .

fthhin sixty days of the notice in writing given by the

' For, Delite Tadustriss Ltd, - __ AL

leaaor or beconea dinsolvent or enters inte an agrusmant
with his crad;tora fur composition af the industzry,

this laaaa will be deemed to have been tarm;nated aod

fﬁ:tha 1:339: may nntwithatand;ng thas waiver of any p:e-'l

u:.aua cauaa right of ze-antry and without pra.}ud:.ce to

'5§gny hight ax remady of the legssor for recovery of rant

o

jEramaining due under the lease upon the said land/p:o-

misaa and repessaas tha Sams ag if this demiss had nut

bean. n;da:

;

27,

tha 1essa: mar.

mofund tu ths lass.a tha prcmium/uns
| % & .20
}Zaﬂjng

. . "}i:cczg.
a'_‘- 2, }.whg, K

sndsn '»“_“ ‘\- vt
3 “.rul{ ML By
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e e o s e i L e

s i s |

of acquisition Paid by ths lessee at tha time the lgnﬁ

Was ! allottcd/laaSad out to the lessze in the fullowzng

¢ 4

(141)

1A N

F or, Delite Industries Ltd,

: [ !r 5, |
‘_‘m Fivee ey U‘iﬂ.tfuu o it |

.“lui 1888, if surrandar of allotted/leased out
-land eccurs gftar BN year but within two yeax

and madium industry respactively;

. manner;

Full premzum if surrender gf allotted/legsed

land occurs within gne Year, and three years

'-;n«rssp-ct of Small Scale Industry, and large
: aﬂd medium inddstry, respectivaly;

and’ after thres’ yesars, but within four years:

!
8,
|
|
in: r-apact of Smgll Scals Industry, andg large |

fZU% lasa if surrender of allotted/leased out. ?
land occures after two years but within three
.years, and after four years but within five
"yaana in respect of Small Scale Industry, and

large/medxum indua%fgg aspectivaly;

..c..‘r_ uxa: .\‘a-am |

1T L‘tOF = i ] ZCe o
D ! * EALUR G,
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j 28.; Dﬁ.ﬁerminationfﬁﬁﬁrégdér of léa;é; the lasaaé
'shqll be given an oppartunity to transfer or ath-rwzss
: diaposa off tha building, plant aznd machinary and any
othar constru:tian on the said premises within the:
psriad uf 3 mantha in a manner acceptable to the. Lesaor.
Aftar tha said 3 MOnths period the lessor shall hava
-fthe full right on all the property left ovar in tha
said prsmxsqs wlthaut paymant nf any cumpanaat;ungf

;,na uill_b-

fraa tu diapoal it off accordingly._-“”i

"29;? THE 1essea sh.11 hand aver the said bu;ldzng

to ths laasur, at the axpiry of the said term. or nn tha

ea;;isridatarminationﬂof thu

:tion as WQs handad ovsr whnn
¥
\weax and tear axpactod

1!;53 in.the game :ondi-_-

$+§$piad or re:eiVad by

‘.\\"

lssaaa ahall ha“:c %w&mﬁ.,. '

-t ~—-‘_

::5 R 2.

: ?For, D;:litc Industrics Lid.

~lsnan fu: 3 farther period of r:vs YEARS, -_7T?I?***

O.Lu

. Flaursdne !'Hreo!or
WP, Audrogs 1 nden o’..n’ls l"isn!n,
E Ral?UR \nei ey e

i T O o

Director’




SR

EATIAR RN

22 R

PHDVIDED that the rent .may be anh*mcad for

tha grant. of ‘every renewed lesse and that avsry renawsd

ls sa ahall contain such of the conditions harsin. con=-

ay bs thought necaasary by the lessor,

'31'. Lsasea may surrender the leased ares in part

_a:;uhale by giving to ths lsssnr. THREE calendar months

of this.Luaa;_shall ;o barna and pu;d hy thn laasan.

-4 aubjact tn such rnlaXatlona as may be spproved by the

lesgor in this behalf. .- . °}

o
R o £
e,

.-;.‘J)

; 023
: \ LN ]
For, Delile Industries Lid, Mensging Dirwtot.
: ——SR ", P, Audvoeik Keadra Vikas Nigam,
N w o ———— RallPUGR (AL k)

" Di-ectar




(Enmmn for

: |
P ¥ i

-

\gnudhg;;d;ng] ”

36, ' THE £
i's aggrigved;by

caslunders~.

b -ty

'éj;in~pursuanceeof Clauss 2 of this lease deed for. th“ due

u"paymant' f;tpe rant ,nd absarvance and perfnrmance by

e ;him of tha n'sevnral conditions hersin contained, .

i

4, UPDN braach or non=gbgervanca by lessen of

.any af tha tprmo and conditions hersin contazned it

shall be law?ul for the lessor to forefait the aecurity
daposit refarrad to in clause 33 abovse, w;thuut pre-

judica tn gny other r;ght ox remedy of the laasor in

'thqt boh lff?nd to. rpsumo the possession of the sqid
-land/prnmisak, '

o
35. THE abcurity depusit unless forfeited as

.aforssaid and after deducting all such sums as may

"b. du- to and nscoverabls by the 1assor under thaaa

.prdaants, uhall ba returned to the lesaua after deter-

.minatian uf the leaaa by afflux of time or otharuisa.

[
1oiger

see may file a ¥Bpresemtaticn if he -

ie

2

:i;ﬁﬂ@{rop?ghentatinn:mgy be filed before ;-

o)

P

r Klanealag Divecior, .
M. Py Avdresis Mandey Vikus Nltnm
BATUH 0 b
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3
i
i

f'e.For Dehte-:',lpééésit_rié“s;-ﬁL;:c;,-f-_;_..-'_f-f.-"3'. e

' ‘D i ¢ N —

‘.3?.:1%.FHE icssgeiéhall pravide regular omﬁluymant
;féldnéQEEraanE Hslunging to those families who h;va
{'ilba-n dispnaasaaad from thuir lend due to its acquisi-

ition fnr tha Industrial Araa/Estata/Ernwth Centre

E with;n_onc_yaar of its going into production, Ths list

.i“' entitlsd fur congideration under this cleuse

a8 p:uvidad by the Diotriet Collector,
o8

j(Hhsrs the mgjur portion of acquired land is

_y:tubs(uggghfp; £ pgrticular inJUatry).

' SN lasaaa shall rshsbilitata one person:

:_-_halongth_tn each of those families which have been
“f'diaposagd dua to acqu;s;tiun of their land for Indus-

:trisl pu:poes accordzng to the rehabilitation programma

'fhaa .pp:oved by thl Industr;as Commissioner, This

hation prog:amms will have to be implemented

1fully within one’ year of its going into production.

 '(5tg1k5pput whichavgr is not applicable),

7..&

ey 28

l‘rmawh; IJlrmm g
ﬂ.. P. J‘udyc, % 1';'1rJ lells Nignm
BAlPLR (N5, F.)

.+ Dirzetop
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_4q; o THE dlvslopm&nt works in the Industriasl
: b;;{ﬂ}?af.‘ar!g will bu done by the lessor according to its

.prugramma of wark ahd completed as sarly as possible

G
| i

ide anding'o 'availabilzty of funds but nan-execution

dmpl tion of any wnrk shall nnt entitlp thaf

ﬁfgf.52:“'Iiasan.to'withhold ox raise cbjaction to the- puymsnt
uf streat l;ght or maintenanca chargoa or any othar;

 amnunt dhn and payabla, ta the lealur;
: .iif.f'~lﬂ tha event of any disputa aria:ng out
- butuaen tha parti-a in respect of the deed or - any

othar mattor whutlaavur connectad thereuith tha Raipur

'_E _;;' Courta ahall havatha jur;adicttun.mm——m

{ ,n;? :? :;ﬁff ”liﬁ; 1§;§_ﬁ;§_g;g_s_§ :
1 Name bf-viiigg- )
st s : f" Neme of Tahail .'a.ipur'

: :f; .-_?- Nﬁqn;of Qist:ict L Raipur
; '.? .“.E' N;éeJof"nduatria1 &
G U UL AARee b e ‘Fl:Url- s
:ﬁ ':ﬁééffﬁﬁ.f;Z'i;: BN 4. _  '
g size of pi 3 470 x 340° . 159303 aq.ft.
-E ~f.,( 3. ssa acres) -

g

. lo 26




net their signatuze, -

o cheead § Cap

Ll i
R
Flssaging Direcior,

B, P, Avdvoys 1 =ntryg Vikas Nim.
' RAIPLR (M, FJ)

Signature of the ‘Man sging-
Director, M, P.Audyogik Kerd ra
Vikas Nigam(Reipur)Ltd,,
Raipur. on behalf of the - -
Governor of Madhyg Pradesh,

Date: _

‘For, Delite Industries Ltd.

_ ' Dicector . -
Signature on behalf of .-
M/S-DELITE INDUSTRIES LD, -
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clummon for land
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This Deed ib
Governor iol:C hy
Stale ll‘ld'ualilr
Lnamr which e
sucmssor; in
URLA . Raipur,
it's Direclor #r
Urla, Ralpur; G
Acl, 1956 and g

Raipur, Ch:hafuhs'gam'f having -&3.

and) ‘3
Where as upbn
lassee, subjact it

npp:oximaté;rg 2
SARORA of.Tei
e L

o~

irectog

"Lesses) th expression
and permitied a5 gign,

ase dved for

/bulidling)

3de on (his |
hatlisgarh, actin

tal Devalopme;

xpressiun. shalf
ofiice ) of

Chhatlisgarh in

_Vindd Agrawa

s0 tejgl.ﬂeer ayg

land/She

g"u

M Corpora
Tohsll Ral

Small Sca|

Ihe ruquesy of

O s o g4
piece of a.laﬂdiufl}!e intlustrial a¢

where tha

he lesge e,
T eonnditivy g

1 nslate at I
09140 sq, i (4.8 acres) or
sil Raipur of 1

S 08Y Of LS\ g 2003
4 through (14

whera tlia conlex|
" One part ang M/S

L Sto Shri

G régisteted Otlice al Raj

regd. office

rsesigiog Divevtor
isgesh Slale Indusirial -

d-in Indu_it'riin! area)

belvaun ihy
Chhalllsghth
ler calleg The

e Addy, Manaﬂlug Dlmciuc.
ion Lid,, Raipuyr (hareinat
' $0  admils

pur of Distrigt Ratpur

acling through
\.L.Agrawa, Sector b, |

ndustrial Area
Purreglslered under Indlan Companies
¢ Industry with Distrigy ln'duslfies Cenlia,
al Raipur (C.G) (herelnafier called the
Canlaxt sg admits include ils Successors

the lessqr has agreed 1o grant (o 1hy,
5 hereinadlue Spocilieef, u leiye ul U
RLA Comprising ot an urea
gm’u abouwt, siluated jn Ihe

iSthict, More Parlicularly o

measuing
\rﬂlaga-'city
sscribed in

R~ ST Comd a2,

ment Corporation Lid
Ralpur (C.G.)

e e e mem——
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i A D U
This Depd it made on this .. S.70..
" Gaverhpr of Chnatiisgarh, ac

r
Lassor Wwhich expression shall where
[ s : .
Buccessor in olfice ) of |ihu one

Act, 1§m and also tegislered|as Smiall S
Raipui'. Chhatlisgarh having
Lessaa) which expression siall, where |

riang), !
Wherel 95 uildn the reguest

Iassee{ JURY %‘l o the wamns
phctmra

e A0

4 () ONE HUNDRED RUPEES

7mn1*éab

D

SCHEDULE . v|

) 2R .
) / tLease deed for landiShed in Industrial area)

iror tand/bullding) -t

- n day of SR 2003 Lelwuon iy
Ing vonghithe Add, Mapag}lng Direcior, Ciy wallisgyarh
Slate Indu rial ;Demluun"ml Corporation Lid.. Rslpur [harnipaﬂer called The

I the contexi so adnils Including  hig
parl  and MIS SHIVALY UDYQOG () LYD.,
URLA, Raiplr, Chihallisgarh in T ohsil sipur of Distric| Ralpur acling Ihrough
i's Dikedior }

r. Vinod Agrawal, Sia Sk N.L.Agrawal, Sector D, Industlal Area
Ipur, €G registered Ollice af alpur ragistersd under Indlan Companies
le Indusiry with Distric] Indusirias Cenlre,
Is regd. offlce a1 Rafpur (C.G.) (herelnalter cafled the

_ he conlext 5¢ admils Include lls successors
and pepitied assigns ol the cl lher pari, '

ol the lessee. Ihe lessor has agreed 1o grant 1o (ha

Al condithons hurgiog ey spucilied, i ks of e

LY l-l.&

Jandin \he incustial iren. nstale LURLA compising of an giea measuring
Imatelyj 209140 30. 104,80 acres) o there aboul, situated in Ihe villagercily
smoﬂm 0I~'Jei\sl Raipur of |he Ralpgur {Jlslricl..Mgrn parlicuiarly describaql in
e : : [F R I k 2 \_‘_,'-gja ) Lunad (2
Liirecrar e Adgifimging Die wl‘:"
i " Cringflagan Liale Industrial
!. s ) 4 DWﬁ' panent Corporation Lid
14 . d ﬂ-ﬁ‘D‘-'l' iG‘G',
+ . . A s
i \""‘--..—-
1
t S s S -
¥




SCHEDULE

o

Y : : .

. \{_._, !:!.m\c_..i;aﬁ" i ‘Lg‘asj: tleed for tand/She
SE T B ]

E“M‘gm:mmonjlor ian Jﬂ:ul!cliugi )
" e * This Deels 14 nadeonthis .| 2. o day of SN £ 2003 Lelvourn
' Govern nft Chhallisgar, acling ll\rr.muh_l 18 Addl, Managing Direclor, Chhallisgar
Siale Induslthial Qevalopment Corparadtion Lid.. Ralpur {herainaller called Tha
Leuq- witich exprussion shall .whera ii{a, context 30 aumils Including  tus
successor  in office ] ol ihy one parl and Mis SHIVALIUDYOG {hLyo,,
QRLA:. Raiput, Chhatiiagarh i Tohsil Rajpur of District Ralpur actin,

d In Industrial: faraa)
- -

9 Mrough
. i's Diﬁeclrx Mr. Vln_bd Agrawal; Sfo S|yri! .L.Agrawal, Sector D, in:.luslrlal Aroa ) . B
Urla, h-l ur, CG q:*egla_slered, fice =l erpur registered under Indian Companins. '
Alt, 1956/and aiso reyistered as Sy '

Smal| Scata Industry wilh Distriet Induslries Centre,
al Ralpur (C.G.) (heretnafter called |he

)i . where the context so sdmits Include its siiccessors
and pe:mitie) pssigns ot he otilar par. ;
(Forianyy | | ;

Where|as up%n the’ reuest of 1he lessed. the lassor has agreed (o grant 1o the
resua= $l h,m_-: I,u ql.- erny il Gonelitions heerginaller §|nm§ll]a:l__ i s ol la: “ B ;
wilip the indusuiat g i nslale al|URLA comprising ol an area Meusurig t
approxjin tcp,.-rum&o #0. 1.{4180 acres) qr Ihere about, sltvaled in the vittagaycity
SARDI:TI:A o). nelllsstl Raipur of |the Ralpur Disirict, . More perlicularly describe i,
‘or, Shivali L'+ .1y Lia e ; 1 :

Ralw%.

o 3 ) 1 7] % \_;-‘;’:"" ('(ul.-J...l".?]
et L _ : s
Cal Direcinr Adcilfuenging Dire :;:;I. L
1 Crhgiisgart Slulo lndus .
{ Davelopment Corporation Lid ..
4 [aipur (C.G.) d
. vk o
T .
\ % ! 1

—




vr, §

i

ivali Lo, -
e

.succa:ssorg i
ite Direcior mr

A, 1956 and 81

Wherel as inidy
loss-mi Subjerct
nlocs of @l

SARORA of- Tei
L :
WL |

Direcrar

!
i

thease dued tor lnanIShlL |

nmonifor :Iu'nd.'_builiiing) el
This Dead it li'lﬁale it s | A"
Guvernor B Dty i, acting
Siale lml:ustr al Davalopmar
Lessir whiu:l) t;mre':ssmn sha

URLA , Raipus Chihatlisgark iy
Urla, Ralpur, GG . registered (
Raipui, Cijhuuls_garl! having ils

‘Lesses’) \ﬂ;'hic)l‘ expnl'iaaum shal

and pea::nﬁtie:il AsS9NS ol he uthir part,
{Forlasl). ' 1 .

'a.l;:pmximal:ﬁl‘,'l 00140 5q. I1.(4.00 acres) or

SCHEDUL

n lnduslrlq! Aloa)

{,
- tay of LS5 2000
b Huough the Addi. Managing Diracior,

Chballisyuri
L Coiporalidn Lid.. Raipur (hereinafier called The
wheie

cantext so  adiniig including g
olfite ) of {1y .one  parl, and M/S SHIVALI UDYOG (HLTD,,

Tubsil Ralhur of Distrct Ralpur aciing Inrough

Mool Agrawal, so Shrl N.L.Agrawal, Sector B, Industrial Aren
Ipur registerad undsr Indian Campanies
sorayistered as Smaf Seale Industry with Districl Indusiries Centre,

retl. ollicg a't Ralpur (C.G.] (hereimnalter called the
. where the cenlex! 30 adinils inciude ils BUCCassors

"
i

hat s iy

Difice &l Ra

3
iie lessor has agraed 1o grgnl 1o i
= Tttt Bpucitied. iy s

he reguest of [ing lessee )
[ TR T Caanddition wies 1ol e
JRLA comprising ol an nies MIBBSUMY
there aboul, situgley

Ihe indushial ardi uslate al (

i the village/ciiy

isil Raipur of (he Raipur DQistricl, Morg Particulaily dusi:ribag)

3 1 I - 1.'_‘.;‘:__"
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IS | NS
Addbponeaging PDivector
Lalual i
Chtvgisgan Lilale Indus
Cevalopment Corporation Lid
.54 alpur (C.G.)
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2.

T UGN, P, R

1

e hereto amexed

Al 'J-\'_ S 2edor Hig

a)

and theraot, coloured red {lmreina'lle; relerred Lo the sawl
land') far| 2 term of 99 years cormmebcing fram V2. b0k,
Migs
lor the it 1Bnula_fclura of R
{hereins fler refen_ed o aj
(Common fhr land/buildin

T .3 and ending on

purpose &f construction and establising thereon a faclory
-RO}.!.ED.
the said buginess),

RODUCTS ete. and purpose srciliary therslo

And whereas Lhe lessge has agreed lo take lhe lease on Lhe said lerms

and conditions,
Nz Iherefore this degd wllnesselh and il is hereby agreed und declared
as foltdws : - i

{Comman Ig

/ a

r land/buildiy

a)

n tonsida:qlion ul thg premiumi and renl (lor 1and) or real ((or prenusac)

harain reservad and

- contanied, the lessur shall deause (o he lessez and e lessu -

the ronv

pnanis on the parl ol the lessea Lianan

o Y| P T

a lease of the suid landfbuilding| to hold the same for’ Ine purpose ol RE-
ROLLED PRODUCTS 6lc. for a peiod of 99 years commencing on lhe dale on
which (he possassion ol soid land/premises is handed ovor Lo lhe lessee,

1.(A) 'I'i't;e 1
M';kl‘lll

hirty.days lron

Tseq hereby agrees lo take possession of the land leased out lo im
) the date of execulion of the lease deed 2nd he lurther

agrees lo lake possession of the'land in-the condlilon it exist cn thal date

(For tand) i
The lgssee having p
premium of.Rs.11,85,

id to e

Hessor for said land the advance ren! and

10/- {Rs. Elaven laca Sixly Five thousand Eight hundred

- Tan only) én plgscrlbnd um:mJ Rute 10 ol lhe Madhya Pradesh lnautlriu

(Anorrent.of shea, plots and lan
(he sgid rules). and|deposil 10
(Rs. §ighty Seven tlousand Fc

amoupl within Muly days ul the

Thereafter, dufi

lessojl Annual Gromyd Renl ol
hundrcd Forty Six op

ol Im‘ ulnql Area Rs|
Gllx a

nd Seven hund

DA

ly) and
29,1460

Wy} and Annyal Struot

ng hy tef

id} Rules, 1974 (hereinaller referred o as
r the said land thrée years rent Ri.ﬂ?.‘t 381-
ur hundred Thirly Eight only) us scuunty
2 cuculion ol this deed.

ms of.the lease Ihe lesseo shall pay v M
&. 29,146/ {Rs. Twenty Nine thousand One
nnual Davelopment Fund lor mainlenance
5. Twanly Iﬂm thousand One hundred Forly
Light charges <f Rs. 7,773I- (Rs. Seven

red §wo

'urmined in ac¢ordance

ty Three anly) and such olher sums o may
th Clause 3 hereunder on or bafore 101h day

f bary of each year in Ihe gifice of the Managing Direclor, Chhalusgarh
Induslrial Owno-pnum
Ing‘Director [fom lime |

orporation L1d. or such place or places as the
lime may direct.

‘1) W

AddiinIgnaging Direclor

f ~hartlisgoon State Indusionl

SN \um Corporulicn L1
j Raipur (C.C.)

Lol ()




{For

' (For

3

For, Shivs

" from lim:'e 1
o 2.{A) The chlune ol tlwaloprnt
Foi

Light char_as are ‘suljec).

v .Je;osn

al any ope
(Common for

- '2ase pe

1 Udyer l

C<

aving paid 1a |
under Rule 1¢

as p:nsc ibe

ERC 15 | plu nises una years

axecution of lhes deed. Thiy
shall u'.ﬂ, the fepsue o om
: earvint <=s OAIQY
at e ollice of ihe Man|
Development: Coipotallon
uma may dire

Mroby agrees m pay llm
la tlme. <

" M the ygarl nucnlhly reni

fund tor. ma nlenam:e of Ini
one momh fler ihe dale P
State 1nu lrial .Developn
f\ 0 lll,l tfil‘.mc 1 @
such ‘defaul a

Forty 5 x gnly) per annur
ears from the dale

g of |30 years, proi
excead gne

hulldmﬁt 8
Th mgn_mly renl as

teont tipe (o tinle subject
ime may nol e
landfbuilding)
The tesgee shall from limg
j,- and discharge e
and olhgr harg:u and oy

~during the s8id torms be

.llndlpmnusas whulhur on

) Lud

eclor

I
i
.
i
i
1

'ol‘lho saif
cnf as seq
:eal’lu du
_mlhly ({1
n fgr belor

-ld,‘
Bl

or al

:dI revisi
avised ch

lugirial ‘Are
estribed b
i Corpo
Ili % e
@ 24%
"
|
146/~ (Rs.
1 spall be

'
5

KCE%BG 30
y Ié lil‘llé
'n:e:pi as a
L-gbing wii
nssessed

olilha Ilar:'

he Jcssor fer lhe said pnmlus the advancs rent

i rules he shall pay 1o Ihe lessor for the
weily deposil within thirty diys ol 1he
rmg the tom\a ol the lense, thi e swin-
1L of Ra. ., N e Sr R
e-the 101h day ol each calender monin

hging Oireclor, Chhatllsgarh Sials Indusirial

such places ss Ihe Managing Direclor

nt I|‘ar malrenaaco of Industrial Area andg Sirgul

n {rom lime lo time and ‘Ihe lessee
#rges so lixed by (he lessor lrom linme

d/premises and annual developmani
23 of any parl theraol is not paid within
y he Managing Director, Chhallisgarh
ralion Lid., the same will have 1y be
annum (of the lirsl une Lo L T &

Per annum for ihe remaning penod
f

-'I’wonty Nine thousand One hundred
izble to be increased on the expiry oi

ol e'xec'ulmn of lhis deed and also al subsequent.

Jeq Ihat the ‘increass on each occasion may naot
quasker of lhe nen[ nxea (

7 the proceeding 30 years,

ncpllona in clause 2 above shall be reviewable
lo; lha conditions, thal the enhancemant of renl

of renl payable al Ihe lime of review.

Tu al all limes during the teim.of the

oressid, all laxes. 1ales AsSSUSSMEenls
lch are or may al any lime hereoller
¢harged or imposed upen Ihe shia

m? land lotd or on the tenanl.

Comid . .(4).
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o, SE

(For Iluil:)

of Ia'ru

Large
(For land)

lensa

(For land)

wri!in

10, THe e

i wilh
10.(A)
of the

*.be biy
"Provi
lasgor
or, pry
amou
shall

6. The ledsee hecey ayfees mat |
“case of sinall scale i

a. pencnj al lI‘Il'EI.‘ réan in case

8. _The lussee further aglees hal |

shap llavej he right of dusantry iy

of any sort or :cmpér salion afle
his case,

9. - .T.‘m: I&Esée $ha|l subi

conslr ;cunn.whir.h shall be in ac ordant:e with the
as t'nar b@ appfoved y lhe lessor.
i ' i
(Common Ir.r land / bullding)

erected or conslructe

of mailulacturing of REFROLLED AIRODUCTS etc. and other alli
menti -ner.il in project re
adiinsirative building godown ahd

ihei::.}I OF pEINNL it Or any olhor pi

subjedt 1o such terms

e shall wilhin a period of ong yuor, ue thy

usity, and|within a per'lad of three years, in the ase
land medium sesle indust
1

ol lhe land lmplemenl 1he projscl and go inlo production, .
(For land) i
7. The ledsee ne:eu\ a geees that h .mall utilize the o:omplnle land leased oul
" (o him

mreunder lor implementitjon of the projecl’ or for its expansion within

[ 881 and five years in case ol Hediiom &
Scale Indusmas for llu: abgve gaid punma

he is unable 1o ulilize the complete lang
d prescribed In clause 8 nor ? Ihe k:nsms
he surplus unutitised land wuhoua payment
31 giving due opporlunity for rspresenting

oul:ta hins. withify the rarig

i

§sor or any officer aulhonsey by him in

lr;o'm lime { « Ihe plans and spacification for the saig

id pramiu s.land and building structurces and wurEs,

ihereon nly for the.purpgose of the said busimess

ed protlucls as
rl.rprovi onal ragistration far consifuclion ol officus,

shall nol use tha same or any olher, par)

rl thareof to be used. for any other.purpose
biha previous pdrmission wriling of the lessor, .

‘l'h& Iesseg shallinol sink well/tube well wilhoul Ihe wrilten permission
lessor or any olrer olficer [authorised by him. The permission win be

and condilions as Ihe lessor may deem fil and it will
dmp on lessee.

nd‘, lhnl no pernlission willlbe given in an industrial area in which lhe

or any olher person or agpncy aulhorised by the lessor is opetating
Jpopes lo operale a waler supply scheme, withoul imposing a lixed

it ol waler charges [ lor diawing water from under Whe ground} viueh
hot pe ]eu than, !

v ]
!'!.“.

y 5o a.l-!! anuging Director
' syarh Stote Ind‘mug:'
: {_., o ,:meru Gnr‘potal vn
JRalpuc (€.6)

, from the dale of his taking over possession

plans and specifications”

). f\»\f_j/// Condl (54 )
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12.

|43,

¢ {Cammon Tor landlbuil ding)
S 15.

{Cnmmon ior Iandlbuil lng

(For bl.nldingl

- ahter |I\ont shall be rnél and
(For bull lm;]r i
14.

’ :‘Q&n.m_issiénar. 1 the lndusl

(Common for land!bulminq}

.16, Thu__lt;se__e shall nul change tijy: :

For, Shivall ledyua ::(lj: Lt -

o e b e e

i)’

1 IRs five \hou onty]
: al wamrb nol sed lor a
s F

Ii} I-i_s. '.’s’OGOJ-

10,000/~ (Rs Tep tha
:ommelcial ac vil!u il wa
Tha I suq shail. al His own e

u:pair and keep in oomoons-
; Iha bbundpnes ol e saad lan
nlan hluto annex

The Itased shall kaap the swd
in a condlhon fit fpe habllal
!remmanl syslams as prPscrih
" “Bdnrd or lm local aulhbmy c
,.

The essua shali nloi muke 2
atlel tmnu whalsu[ vet n the

i
InduBleies Con\mlssioner Wi

con ru in writing of Ihe Incj
i

Il ihgre isiany nuca:.nity]nl any

tlu esaea al lus gvp #osl w

o sail. any particular mquimn]

lpu {,ﬂasl Commissionar 1
condiderad 'undesirabl!p o u
allefalions carried jout !by ihe
éxplry of the said I1drm él the

.rempval, no compyg nsa,llnn o
and|alterations shajl be paya

The| Iusei!s shall no| sublet, as
tand or any part (he

s QGOJ- [Rs. live nundre only) per month In case ol SSI1 & Rs, 5000/

f month In case of LML, or conwnercial aciwily,
Y process al productlon.

(Rs. Two lhousand only) per manth in case 'of SSI & Rs.

sand only) per monlh in case of LML, or
eris also used lor any process of praduclion ”
nses larihwilh erect and al all limes mainlain,
ion all boundary marks and pillars alongwilh

[premised, land and bullding errected thereon
on and al nls-own expenses the elfluent

pd by the M.P, {Chhaltisgarh Potlution Cmmol
Dncamad

Ny permanen! and lermprary additions of
said premises wilthoul aobtaining the pelor
ustrial Commissioner. The decision ol the
h regard' lo what conslilutes additions or
binding on the lessae.

additions or allerations 1o the said premises

anl of lha lessea the same iy be madu by
i 'lhq nrevious premission wriling ol he
= ﬁurlllh.hln Mmay be refusud il the samp 1y
nsale lor the premises, Any addition and
lessee shall he subjecl lo ramoval of the
essea s cosl, If so required by the Indusiries
es Commissioner does not insist va such
expenses incurred in meaking Ihe addition
e by lhe lessor lo lhe lessee.

sign or olherwise Iransfer the-said premnsas.'

eol t;:;r any buitding constructed thereon for any prupose,

whiflsosver, axcapl as pcowd ed in rule 19 ol Ihe sald rule.

“the |priar permlssin pf Uie Allo
in Ine consiliution ine ishiio

\C I

! Director _ I

Cconstilution-of ownarshing ol U uatl wallvsn
ling Authorily in writing. If 1luo 1o the change
of the ariginal allotiee has reduced 1o loss

5
N

A2 N Ly ping Director

: syarh Btale industiial

Gt ent Corporation Lid
Relpur (C.G.)

Vol (6)

i acpordlng 10 the du:marcnhun shown in the -




s

ik
Y S’;‘Fé‘a
g 27

3

-1

-

Py,

(Comm
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byl
{For lan
17.. Th
at

be
wi
of

sonje ollier hand ahd acrordl
thelassor. '
&) !

e

essee:shall planl al least {
his own cost and shall (1 Jid
uniilledilo fecaver. any oxp
h lliis condivon shall be deen
the. _said; premises)

18. T
RE]

in
.fﬂ

Co

Ov
(Commyg
22, 7n|

tin

Six i Ud

%

qipyr ol such insurance policid

n far Handibuilding)

e lessae’shall not [carry on o
dlpiemises, The d ecision of
ltensive lrave or Lusiness
n for, landibuilding)

& imanner as a lenant . f tar
ldipng) ’
iessee ‘shall insyre and ke

d ferm keep the jame insy
1bss of danwige| cauni 1
usiries Comimissigner tmay r

D el
the indusiries Commission
adlor. Ghhattisgarn Siate |

rekpectiol Ini same, The
ependently of and| not alqu

eposil the insurance policy
h Ihe l\;lénag[ng
rpration Lid, witllin thu par
13 ;sn'&slnn ol the said pr
4 | 9
ssee shall com
¢ |o.time}in respec| of the

! Dircior

"N 50% sliare that ithvitt be dea):

1pme of the Industrial Commissioner and shall a1 all

1ed lo be lqkée_l ihat unil has been l.rm:lslunml
gly-lhe case of transfer shall he deallh willy

Ity trees per heclare of lang allolled 1o him
ble 10 maintain (hem, The lessee shall nol

#nsas on lhis accounl. Failure 1 Comply

ed as a breach of the candilion of atisimeany

ny. olfensive lrade of business ‘on the said
the Allotiing Authority with regard lo whal
hall be final any binding on lessew.

es. i the lessee cause any harm or injury
€ 10 pay compensalion or damages in lhe
rdibuilding is general flable (o pay.

Ep insured |he .. in

limes during Ihe
rad lnuap'endanuy and separalely aguss
y lire angd against all aiher fisks, as b
Bquire, in ihe sumoflRs. ... .. :
1ly) with an Insurance Company appraveg
er and “shall deposit with the Managing
ndusiriail Deavelopmen| Corporation Ltd
s and receipts of payment ol the prenuums
lessee shall insyre the said premsses
3Lh any of Ihe properly of the lessee.

Prmalities réquired under clause 20 above
and receipl of paymeants lowards the samna
hhallisgarh State Industrial Development

oc ol one month from the date of tnking
PMised by the leseee.

rking o1 MIS SHIVAL UDYoG () LTD.

Iy witly ajrar:ts. fules and regulations in force (rom

6) Canwd (2
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(Commop 1o landip uliding)

23, The leshes shall cont
for hic

nuously rin, 'd'urlng the pariod of lease lhe {actary A
l!hﬂ;!ﬂl‘lﬁfpl’?lh"ﬁ. Is aligligg, Closurg of the faclory lor a conlinuons

perlod uxt::eg;dln,g 8Ex monihy wiy ul praper raasons to the salisfaclion of Ihe
Alloling Authorily pe Cansidered

® 8 breach of ihis condition, . ]
{Commaq jof 3nd/building o o .
24.  Thetles se8 ghan durig the $aid 1erm keep the saijg Iandfplemisas in a
feagonably goog condiljon, .

{Far hulldlnu), g 3
25. .The lussos: shall carry o
may geem necessary. i
! on tHe Paif of'the lesse
2 OWn Lost ar by the Indys
e ;.‘..,{'? " repais aur.i: Mjauwr_aug
On Ik pactiof the lessse

e {for buitding) |

26.  If the|rent Iiarqbv feserved or.any
and unpaid

ML all such I
ANy repair a
2, (he sam
ries Com

shall be fj

Lfon, six calen er monlh
lhe casa of ‘Preniised p
Lecome dua, whaimer ¢
O I the legsee become
or othbrwjsg or.if Ihere b
a bredch aé nqa-obscrvzmce by th

convenanis itherein coni;
©owithin |gix

0 the sajg

lesseg qof any of the condllions and

remedy the breach
lessor of bacomgs
for Compositiun o

Y days af 1he 1alice in
© .msolvdnt by _femfe:s into af
ihe indus :r,-i this 12a8e Will be dgag
lessor mal ninou?imsnandii
enlry aphg prithouir Prajudic)
. of renl|e na’jniqg due pn
fepossggs tne same as, |
{For land) Lo 5
27L  On the EX| iri ol'ihe leage
ol the ¢pny ili?ns:u.' the lea
ol leagq ¢ Ped, e lessor. shall hay
SPremises, 0-':!' st:tl:ll fa-enlry, [ha | S80r may
premiun fegsi; of 'Incquiaillo Paid by the lessee
allolledﬂe&se# oul 10 the ssee in tHe following
(B} Fufr Agel'plugln, it Surrgnder of 4
T year nd hrae years
4. . anda au_iuu'liunduslry.:
for, S1..§ - (C I

the righ| of '&-enlry over Ihe Loy :
reidnu 0 the lesseo e

al the time the land wag

manner :-

Olledfleased land occurs within one

in respedt of small scale indusiry, gn

d large
especlively,

i ' : Comd )
¥ 231 I : q - .
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s viealag: -
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(iv)

{(For 1a nd}
.
20,

29.

(For land)
30. The

cant

copd
(For tana)

lassoq

32, Allco

lesse
this. b

hivali Uy

v S

e —

_jms.pectiveiy

L but' within thed
wof i;mall scale

On teepiination / gy
fo lran[nte;r or olhurwise dispg
any other. constrye

(Common fo

:10% less, il
respect of
z 1

20% less if 5,

No'refund of
calegory iy,

SUFrendor ¢
LUl within e years, 4

ymall scal

trender of
evyears, a
industry,

render uf

ian on Ihe

n a nianger accaplable (o 1y,

BCI:'J_

(For bpnaiq"g_j;
The lessee shall hahd oyer th
the daig 1erm or o
conty ton ag avag p

. aller réa_s:inabla wehr and lea

s‘sorg may al his discrelic
hare y}l teserved a
ined at the ro,
periofl of Five years.
4 P[ovl_ded that Ihe rap)
l'ahut’l.'gi re},:uu g

t

3 i ‘ ’
21, l.ca_iss & r'nay' Surrend

landibyitg
£ andl expens

() Lig

iseigp
£ g

1

o

'Ie:soris'néll ‘have he fuy gl
dispose it off

dingly,

the earli
nded ove

r the leg

JHR:EE Calendar months

ing)

incurred
* « exgcdion apng registralion aof ¢
ool and

+ Subjecl (o sug

£ indus(ry,

d Obsurvpg and perfor,
esl and cost of lessae r

LT Uvary
li?ns-nbmi'u conlaing

condilions s may be thouyht o

h relaxatid

lallalleuﬁaasau oyl 1a

nd occurs aller ong Yeur
nd alter (hree years,
1

but wilhin four Years in
and large and medium industey

ase, lhe lessap shail
se offl {he bu'i:dng.
sald Premises wiiny
b lessor, Altet (he

be piven'an opporiunily
plant ann machingry ang
N the purioy pf 3 awonilg
salg 3 nmqills Deries 1y,
ly tell over 0 e trey ter

H saig buildflnq to the lessor,
r determination of tha
‘whan occupieq or reca
expecled, '

a the axpiry of
lease in jhe Same
tved by the leszeqn

Nt the lessae s)a1 have duly paig rang

ned the Cunditions hereny
» f8new the leasg for a lurther
may be enhanced for tha grant of Gvery

Continm syeny of Hire
a% shall be applicable ,

ecessary by the lessoyr,

fUnewud leysy shan

g suech Gl

d area in par| or whole by giving o |he
nolice In writing of nis intention (o de 5o,

or which may be incurrey for Prepasiimen
is leage shail pe borne Bl pay g,

v the
NS as may be approved by (he lessor g
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For,

B T

{Conuman t
33. nisF
Rs.87
assectfrily in pursuance of claus
the ‘ren| and observance and pg
ontdined. ..
lCo:n_-lnm!u id l:nnfurhull_dingl )
34, Up?.m bl‘ e;acii or non-gbservance
herein fof‘w""“ Hshall be lnwiug
fefeired lo in clause 33 above, w
ol the fesso
pmm}s-p;’. .
(Comman f::r;ilndrbuildh)g) .
35.  The va.curft{ir deposit unlesu forl
SUCh sUME ¥s may be dua 1o |
presents, ishallibe returned to th
by alfiyxiof time or otherwise.
(Common f ritand/buliding)

faricl.ﬂ.mildiu.gij

herein

£ im bt buballiipg

see shall provide rogular
U.E:!;lerG:nwli-! Centre
oy

provias iihy the District Collecto
K
indusls

.'lfnarai the n'.ai'm" porlion of
) :

L, -

Iamflln

by the|Indusines Commissioner,
wt:@' \ples

FhiveH Y

THER DECL'_ARED_THAT: THE lesses  shali
38/~ (Rs. Eighty Ssvant

36. The e séa_a may I’ila_a:cepiuen_t
Allotlin Aulhorily as under :.
A %epiesanmti{m may b
« Chhaugsgarh State Industrial Deve
Or'i'gln i iQr&el' of the. Managin
Develchmeni Corporalion Lid., R
ageins} {n origing) order af Lhe
Indst of Developmeriy Coipora
; ;WE(VER-anch & rupres
days ofithe feceipt of an o igina
37. The le

r'lfl_ilkg;s who bean dispos:fl Irom Ihelr tand due 1o its acq

9l persons entitled for ¢

d lessee shall"rshalallilm’a
;vhiéh_have been dispos
Indusl izl‘ PufROse according lo IJI

wmgnted lully withwn une

} H : s

(Surike c-.i: whichuver is na) spplicable)
e = .

deposil a sum ol
lousand Four hundred Thirty Eight only)

!
L'g of this leasa deed for the due payment of

Qrmance by him of the several condilions

bﬂesgee ol any ol the tenns and conditions

tar Ihe lessor 1o forefeit the sscurily deposi
thoul prejudice 10 any other righl or ramedy
O Tesume the possession of the said Ianey

elled as aforessid and aller deducling an

d recoverable by the lessor under these '

e lessee after delerminalion of lhe lease

tion if he is aggrieved by an ordar of the

liled belore 1he Boary of Directur ot
lapmenl Corporation Ll | Ruipu: RIFETIAES
Diracior, Chihaltisgarh Slate Industnal
Ii}ur. Commerce and Indusiry Deparimeny

3 Board of Direclor, Chhatlisgarh Siare
ien Lid., Raipur,

Bilalion shall be made within Thirty 130)
order, ’ :

employment lo one persons belonging to
uisltion for
Ithin one year of its going inla production

onsideration undar this clause wifl be as
N .

OR
acquired land is to.be usaqd lor a particutar

onea person belonging lo each o1 those
ed due lo acquisition of Iheir fand 1or
@ rehabilitalion progranume as approved
‘This rehabiniation Progi amme will have
Year ul its going Inte prostuction

iy ; LE . () Connd g1y
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{Con

1onffor land!build_ihg}

8. . :Thaé iri'_du:slrles Commission!

'alloj'n‘_an:t have been delega
f . .

or any ather officer 19 wham the powers ol
ed will also be competenl {o lerminale e

leash deed on benail of the'|essar,
(Commoniter tand/bultding): )
38. ;'-\Il.l .ar"ht;caooveralile under this deed may be recovered as arrears ol tang
5 . feve:r\t}l,' ; W
. 40, The bgvéiopmem works In Ihe Indusirial Area will be done by lhe lessor
! hcc?tqlné 1o Ils programme bt work and compleled as ezrly as possible
uap?n'ginb on availability of n.ids bul non-execution or non complition of any
~work shall not entilla ihe lessele to withhold Of ralse objection to the payment
l ‘ot .-.llkllq:e,l light or Malntenant.e charges of any othar amounl due and payable
V. to the |essor. ) 2 ' _ : ’
‘u' 2 41. ' in lraiev:enl of -any dispute rising belwsen the parlies in respect of g
’”‘7""{ ' - deed o any other. malter w}atsoevar connecied therswith.|he RAIPUR
. Cou s shall have the Jurisdiétion. ¢
L NP i ' '
3 el
; -.3 ‘:;:Tf ] o
W gl i
‘;;::':"%'@4 ! SCHEDULE
: Name of Village: SARGCRA
; Name of Tepsii: ‘RAIPUR
' ‘Name jof Bistrict . RAIPUR
¢ Name -:ofl_ _ﬁslr!al Area : [ URLA
- : Size of PI ot | 209140 3q. N.{4.80 acre)
A 3 SURROUNDED: BY :
LB LR
t On'Norlth, i C‘SIDCLand
: OnjSoutn | ! | CSIDC Lang,
{ Onlgast ||+ : CSIDC Land
; On Wesl ; : 40'Wide Road
Abuve deihis showit in 1_nell annexed hap.-
- For, Shivuli 12 e L .
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g o5, i SCHEDULE - VI

'1‘RNA5'#'11:”R (LEASE DEED FOR LAND/SHED IN INDUSTRIAL AREA)
E(Cnmmon for Iztlid/ﬁifildi::g_}

. e Daad i o e this 3 547 Fapactahe, : C-th
i This Deed is made on thisw o nBdasssssis day of @& ¥2..2007 between the

4
Governor of Chhattisgarh, acting through the Executive Director, Chhatiisgarh State

tilndustrlal Development Corporatien Limited, Raipur (heremaﬁ»r calleJ The Lessor)
E\\luc‘.; cxpression shall where the context so admus 'mcludmn nis 5uccessor in otf‘lc'e‘oi'"-“
the one part ar}d‘iMlS ISPAT INDIA Indusmat,/\rea Siltara (Ph-I1), Raipur
_(Chhattisgarh) in :ﬁ:.hsi} Raipur of District Raipur acting through Partner SMT.
PRATIBHA AGRAWAL W/O SHRI YASHWARDHAN AGRAWAL Resident -
ERcc:calit:'; Ground, Choubey Coleny, Raipur District Raipur (C.G.) registered as
Small Scale Industry with District Trade & Industries Centre Raipur (C.G.) having its
repd. office at Raipar (C.G.) (hereinafler called the 'Lessee') which uxpreqf;lcm shall,

B where the context so admits include its successors and permitted assigns of the othel part.

g ) =18
SO =
; For iSSP a1y NI, - ‘
: E‘(crunve Director
g s B Li':har qqa’hs'at"fndustriai
. = Qpr1e ¢ Gr =
. #A RTNEH RSl Jo I Limited
2

Tl



(12)

SCHEDULE ?')l/
Name of Village g SANKARA
Name of Tehsil : RAIPUR
Name of District : RAIPUR
Name of Industrial Area . SILTARA (PH-II)
Size of plot | : 172166 SQ. FT. (3.952 ACRES)
Plot No. s 4&9
SURROUNDED BY:
On North : CSIDC PLOTNG. 5& 8§

CSIDC PLOT NO. 3& 10

CSIDC ROAD

40 M WIDE ROAD

ot Above details shown in the annexed map.
Contd.....13
) pLL
or & 3 ' oD
HSPAT INDIA Executive Director
AV,_ . Chhattisgarh State Industria)
evelonmer,t Corporatign Limited

i
PARTNER PDUR G 7y
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SCHEDUILE - VI
TRANSFER (LEASE DEED FOR LAND/SHED IN INDUSTRIAL AREA)

(Common fer land/building)

This Deed is made on this... 06.7 ....... day O s O < e S 2015 between
the Governor ol Chhattisgarh, acting through the Executive Director, Chhattisearh State

Industrial Development Corporation Limited. Raipur (hereinafier called The Lessor)

which expression shall where the context so admits including bis successor in office of

the one part and M/S HINDUSTAN COILS LIMITED Industrial Area Siltara

Phase-1, Raipur (Chhattisgarh) in Tehsil Raipur of  Distriet Raipur acting through

Pirector SHRI ANKIT GOYAL S/0 SHRI DAY AKISHAN GOYAL Rexident of

B-15/06, Secior-3, Udya Society, Tatibandh, Raipur (C.G.) registered under Indian
Companies Act 1956 and also registered as Small Scele Industry with Distriet Trade &
industries Centre, Raipur (C.G.) having its regd. ollice at Raipur (C.G.) (hereinatter
called the 'Lessee’) which cxpression shall. where the context so admils include its

suceessors and permitted assigns of the other pan

5‘"‘."'7' '; Diector

VA T T ale I'{"JU::'..'lg.'i

Vo S TTTENRN L omiten

G 085592



(2)
(For land)

Whoere as upon the request of the lessee. the lessor has agreed w grant w the
lessee, subject to the terms and conditions herginatier specified. a lease ol the piece of
land in the industrial area‘esiate at Siltara Phase-1 comprising of an area ‘measuring
approximately 2,40,880 sg. ft. (5.53 Acres) or there about, sitwated 1 the village
Sankara of Tehsil Raipur of the Raipur District. More particularly deseribed in
Schedule hereto annexed and thercon coloured red (hereinafter referred to ‘the said land’)
for a term of 88 years commencing from 0£..-.0.3 ~=RelS.. and ending on
29.10.2103 for the purpose of construction and establishing thereon a factory for the
establishing of INGOT, TRON/STEEL, STEEL. STRUCTURES, M.S. BARS &
'RQQ“S‘*—&NGLES/PLATES/SQUARE W'IRE TRON/ML.S., G.1. WIRE, BARBED
OR NOT“BARBED WIRE, WIRE, BINDING/STITCHING, NAILS, WIRL,
NUTS &. BOLTS - EXCEPT HIGH TENSILE & SPECIAL TYPE,
CONDUCTO'R A.C.S.R, OTHERS & GAS, N.E.C. and purpose ancillary thereto
(hereinafter rf:_j red to as the said business)

(Common for Ind/building)

Andi¥vfiereas the lessee has agreed to take the lease on the said terms and
condltlons 7
oS U\iv:}}-{ercf re this deed wilnesses and it is hereby agreed and declared as follows:-
“{Car for land /building)

T#Z"In consideration of the premium and rent (for land) or rent (for premised) herein
reserved and the convenants on the part of the lessee herein contained. the lessor shall
demise to the lessée and the lessee shall accept a lease of the said land/building to hold
the same for the purpose ol ol INGOT, IRON/STEEL, STEEL STRUCTURES,
M.S. BARS & RODS ANGLES/PLATES/SQUARE, WIRE, IRON/M.S., G.I.
WIRE, BARBED OR NOT, BARBED WIRE, WIRE, BINDING/STITCHING,
NAILS, WIRE, NUTS & BOLTS — EXCEPT HIGH TENSILE & SPECIAL
TYPE, CONDUCTOR, A.C.8.R, OTHERS & GAS, N.E.C. for a period of 88
years commencing on the date on which the possession of said land/premises is handed
over 1o the lessce.
1.(A) The lessee hercby aurees 1o take possession of the land leased out to him within
thinty days from the date of execution of the lease deed and he further agrees to
take possession of the land in the c.ondmnn it exist on that date,

(For land)
5

Rs.40,28,215.00 (Rupces Forty Lacs Twenty Eight Thousand Two Hundred Fifteen
Only) and (including 10% additional Premium, as the plots are situated on 8§07 wide road

and/or camer plots & 20% additonal premium for plot bearing situated within the arca of

Nagar Nigam & Nagar Palica, Birgaon Disuicl Raipur) as prescribed under Clause No.
2.5.1.4 & 2.5.1.5. This rule shall be governed by the provisions contained in Chhattisgarh
Audyogic Bhoomi Avam Bluwan Prabandhan Niyam-2015 (hereinafier refared o as the
said rules)and deposit for the suid tand three vears rent Rs.24,16,932,00 (Rupees Twenty
Four Laes Sixteen Thousand Nine Hundred Thirty Two only) as security tmount
within thirty days of the execution ot this deed.

Conmtd..... 3

Foi g2 L F e ey
# ERe
Mis. Hirvt. dan Srils Lid. . Executive Director... ,
Chhaltisgarh State tndustrial
Development Corporation Limj ed
2 Birnctcs RAIPUR{Chhamsgam)\

2. The lessee having paid to the lessor lor said Jand the advance rent and premjum of’
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OR
(Where the major portion of acquired land is 10 be used for a particular industry)
The lessee shall rehabilitate une person belonging to each ol those families which
have been disposed due to acquisition of their land for Industrial purpose according 1o the
rehabilitation programume as  approved by  the Industries Commissioner. This
rehabilitation programme will have w be unplemented fully within one vear of its going

into production.

(Strike out whichever is not applicable)

{Commeon for land/building)

38. ‘The Managing Director or any other officer o whom the powers of
allotment have been delegated will also be competent to terminate the lease deed on
behalf of the lessor.

Xbr land/building)

s recoverable under this deed may be recovered as arrears of land revenuc

‘The development works in the Industrial Area will be done by the lessor
according to its programme ol work and completed as early as possible depending on
availability of funds but non-execution or non completion of any work shall not entitle
the lessee to withhold or raise objection to the payment of street light or maintenance
charges or any other amount due and pavable to the lessor.

41, In the event of any dispule arising between the parties in respect of the deed or
any other matter whatsocver connected therewith the RATPUR courts shall have the

jurisdiction .
Comd.....12
oot L T
txeCuuye Dirgclor
Lhnainstuas. S fedeiiest
. Devain e
M/s. Hindustan Coils Lid. BN

L Tt

x Director



() By’

- SCHEDLULTE
Name of Village i SANKARA
Name of Tehsil : RAIPUR
Naine of District : RAIPUR
Name of Industrial Area ; SILTARA PHASE-1
Size of plot : 2,401,880 Sq. f1. (5.53 Acres)
Plot No. - 19 & 20

' SURROUNDED BY:

PLOT NO. PART 19 & 20
M/S AKRUTI TREXUM

\ ;
B £

f% : SILTARA — MANDHAR ROAD
-~

On Noxthy

e o

on§
On East : PLOT NO. 21 & 22

M/S MAHAMAYA SPONGE
On West : 24 M WIDE CSIDC ROAD

Above details shown in the annexed map.

Contd.....13

<IN
sExecutive Director
e Chhattisgarh State Industrial
Development Caiporation Lim'yt}d
RanUR{Chl\iJ”ngafh‘.

4

Director
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For, Maa Mahamaya Steels Py, L.!d,.

‘Governor of
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SCHEDULE vI
(Lease deed fPr Land/shed in Industrial area)

~ (Common forlandlbuildiq\g) .y

This DEED tsimade on this .. Bh... day of ....AAJ8Y.2004 between the
CHHATTISGARH acting ithrough the Executive Director
Chhattisgarh, State Iudt[lstnal Development Corporation Ltd Raipur
(hereinafter called the, Lf.ssor whu:h expression shall where the context
s0 admits indluding his euccesesc)r in office) of the one part and M/s
Maa Mahamaya Steels Pvt. Ltd. acting as Director through Shri
Anil Kumar Shlvdas ni SIo Shri A.K.Shivdasani Rfo Aakash
Deep, Dayajband, Bila‘spur (C.G ) Registered under Indian Companies
Act 1956 & Registered under SSI Unit having its office at Sirgitti  Distt.
Bilaspur andiregistered pvlth District Trade & Industries Centre Bilaspur

g 0% (herema ter called fhe Leséee) which expression shall, were the
context’ admlts mclude its successors and permitted ass:gns of the
‘other part. Pl .

( For Jand) . i

‘Where as upon the 1equest of the lessee, the lessor has.agreed to grant
to the lessee; subject to rhe terms and. conditions hereinafter specified, a
lease of the! piece of ajland in the industrial area/ estate at Sirgitti,

- Sector -B, hl!aspur a compnsmg of an area measuring 1,80,000 .

Sq.ft. ( 4. 13 Acres) Orthere about 5ttua£ed in the village Parsada of
Tahsil Bitha of the Blilaspur District. More particularly described in
Schedule hereto annexed.and théreon coioured red (hereinafter referred
to 'the said l] nd") for a term of 99 years comnencing from Q6. day of

Contd..2..

PlGhs M/
ﬁ:;::' : EXECUTIVE INAEGIOR

H _ Lhhattisgarh StateMddustrigl
: : Lﬁevempmenl Corperation Ltd.
Raipun(C Gt

A\
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(Common fo
39. Allsumst

revenue.

r land/bu
eco&erabl!e]under;tﬁis deed may be recovered as arrears of land

]
e |

.10,

{wing)

40. The devalopment Wt‘!.)rks in .-tﬁe Industrial Area will be done by the lessor
according to its programme of work and completed as early as possible
depending on avgi!abiliw of f{.%lnds but non-execution or non complition. of
any work shall nfot‘;ehtitie thé lessee to without or raise objection to the

- paymentiof street ligl'ht or maintenance charges or any other amount due

and payable to the lessor. " .
41, ‘Inthe e rent of any l;flspute airising between the parties In respect of the
deed or aLny other matter whatsoever connected therewith the RAIPUR

- Courts sh

Name of Villag!;e
Name of Tehs{!

alt have the

Name of Distrfct

Name of Industrial Area |

Piot No.
. Plot Size - -

ROUNDED BY

ON NORTH
SOUTH
EAST
WEST

For, Maz Mabamaya §

teels Pvt. L4d, :—

Jurisdiction,

| SCHEDULE,

Parsada
[ 3 Bilha
B Bilaspur
"'+ | Sirgiti, Sector-B
1 52&S53
: | 500%360'= 1,80,000 Sqft.

11 .. 60" Wide Road
at - Cutoff land of CSIDC
o . Plotno. 54

"+ PlotNo. 51

ntd..11..

o EXECUTIVA D

_ CTOR
; Chhalhsgarh_Slate Industrig)
. 1 . -.,.,DWE’f’Pment Corporation Ltd.

Raipur (C.G )
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é E ’-ffa .w\lu 1936 and also registered as Small Scale Industry with District Trade & Industries Centre
. Aimhﬂs_-pur (C.G.) having its regd.office at Raipur (C.G.) (hereinafier called the 'Lessee')
: which expression shall, where the context so ndmia\inclu'de his successor and permined
assigns of the other pan. Eyeculve irertor "
' ""'l‘"ibﬁt \Itﬂ;;e i_r.--‘.‘fﬂ‘ G
. AT
For,UB VENTURES P (77 e eopment X
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! (Lease deed for land/Shed in Industrial area)
(@ommon for land/buikling) _
g This decd is made on fhis... R4 ...y of. S¢hFrsebfnn.. .. 2008 herween the -

 Gpvemor of Chhatisgarh. acting+¥orough, the Exeeutive Director, Chhatisgarh State

tqsus&isi‘nmlomr- Corporation Lid.Raipur (hereinafter called The ‘Lessor') which
“i"mi““' shall where the context so admits include his successar in office of the one bén and
n%rs U. B. VENTURES (P) LTD. Industrial Area Naysnpur-Girwarganj in Tehsil
Si.l.rlu'pur of District Surgujs (C.G.) acting through its Dlrectm - SHR1 BRHAM SINGH
MALIK S/0 SHRI RAGHUVEER SINGH MALIK residetitof * Flat No. A-dth Flaor,

Giolml Apartment, Gayatri Nagor, Raipur (C.G.) registered as under indian (ompanies

A 588366
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2)

(Fer land) -

Where as wpon the request of the lessee. the lessor has agreed to grant to the
lessee, subjeci 10 the wrms and conditions hereinafier specified. a lease of the picce of
a land in the indusirial area’estate- st -Naysnpur-Girwargan] comprising of an area
measuring approximately 3,39,201 sqft. (2787 neres) or there about, situated in the
village Nayanpur-Girwarganj of the Surguja District. More particularly described
in Schedule hereto armexed and thereon colored red (hereinafier referred to ‘the said
land) fora term of 99 years commencing from..=m4%.=3-.2¢8%..........and
ending on... A2%..3. 2. 88 .o for the purpose of  construction  and
establishing  thercan a factory for the eswblishing of M.S INGOTS, SHEET RE-
ROLLED INDUSTRIES ese.and purpose ancillary thereto (hereinafter referred 10 as
the said business).

(Commeon for land/building)

Aond whercas the lessee has agreed to take the lease on the said terms and
conditions.
Now therefore this deed witnesses and'it is heseby agreed and declared as follows:

{Common for land /building)

1. In considerution of the premium and rent (for land) or rent (for premised) herein
reserved and the convenants on the part-of the lessee herein contained. the lessor shall
demise 1o the lessee and the lesseeshal) accept 8 lease- of the said land/building 1o hold
the same for the purpose of M.S INGOTS, SHEET RE-ROLLED INDUSTRIES
efe.for a period of 99 years commencing on the date on which the possession of said
lond/premises is handed over to the fessee.

1{A) The lessece hereby agrees to take possession of tbe land leased out to him within
thirty days from the date of execution of the Icase deed and he further agrees to take
possession of the land in the condition it exis! on that date.

(For {and) . &

2 The lessec having paid to the.lessor for said land.the advance rent and premium of
R4.12468,540.00 {(Rs, Twebve lacs sixty thoyssyd, five hundred forty only) and
10% additiona) Premium Rs.2,52,108.00 (Rs. Two lacs fifty two thousand one
bundred eight onlyjas prescribed under Rule 10 of the Chhattisgarh industries
(Altotmem of shed. plots and land) Rules, 1974 (hereinafier referred to as the said
rules) and deposil for the said land three years rem Rs. 1,89,081.00 (Rs. One lac
cighty nime thousand eighty one only) as security amount within thirty days of
the execution of this deed.
thereafter. during s lermy of the leasc the lessee shall pay the lessor Annual

Ground Rent of Rs. 63,027.00 (Rs. Sixty three thousand twenty seven only)and Annual

Development Fund for maintenance-of fndusyial Area Rs. 63,027.00 (Rs. Sixty three

thousand twenty seven only): and annual Street Light’ Charges of Ra. 15,757.00

{Rs. Fifteen thousand seven hundred fifty seven only) and such other sums as may be

determined in accordance with Clause 3 hereunder on or before {0th day of January of esch

year in the office of the Managing Director, Chhantisgarh State Ingustrial Development

Corporation L. or such place or places as the Managing Director from time -lo-time may

direct. Contd..(3)

Fer. UB VENTURES P LTD VA
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3)

(For bailding)

The lessee having paid to the lessor for the said prewises the advance rent as prescribed
under Rule 10 of the said rules he shail pay 1o the lessor for the said premises cne year's rent as
security deposit within thisty days of the exccution of this deed. Thereafter, during the terms of
the lease, the lessce shall pay the lessor 2 monthly rent of Rs. ...co.oonivmvninnnnivniicrnnfo
§ U - ~ W —— only) on or before the [0th day of each
calender month at the office of the Managing Director, Chhattisgarh State Industrial
Development Corporation Ltd. or at such places as the Managing Director from time to time
may direct.

2(A) The charges of development for mamtenance of Industrial Area and Street Light
Charges are subject to revision from time 1o time and the lessee hereby agrees to pay
the revised charges so fixed by the lessor from time 10 time,

3. if the yeary/‘monthly rent of the land/premises snd anoual development fund for
maintanance of Industrial Area or any part thereof is not paid within onc month after
the date presoribed by the Managing Director, Chbiattisgarh State . Industrial
Development Corporation Ltd., the same will have 10 be deposited with imerest @
18% per annum for the first one year/]12 months of such default and @ 24% per
annum for the remaining period thereafer.

(For land)

4. The ground rent of Rs. 63,827.90 (Ry, Sixty three thousand twenty seven
only) per anuum shall be liable to be increased on the expiry of 30 years from the
date of execution of this deed and also m subsequent, intervals of 30 years, provided
that the increase on each occasion may not exceed one quarter of the rent fixed for the
proceeding 30 years.

(For baildiag) :

The montbly rent as mentioned in clause 2 above shall be review able from time 1o

time subject to the conditions, that the enbancement of sent at any one Lime roay not

excoed 30% or rem payabie-at the time of review.

(Common for land/building) = .

L The lessee shall from time to time apd. & all tmes duripg the term of the lease pay

and discharge except as aforesaid. aff tixes, rates assessments and other charges and

outgoing which are or may at any time here after during the said terms be assegsed.
charged or imposed upon the said landipremises whether on the land lord or on the
renant.

(For land)

6. The lessee hereby agrees thal he shall within a period of one vear, in the case of
small scalc indusiry, and within a period of three years, in the case of large and
medium scale industry, from the date of his taking over possession of the land
implement the project and go intg production.

(For land)

7. The lessee hercby agrees that he shall wtilize the complete land leased out to him
here under for implementation of the project or for its expansion. within a period of
three years in case of §SI and five years in case of Medium & Large Scale Industries

for the above said purpose. o) .
Eupcitive Direttar ontd..(4)
+ Cmnan i 3 1 Insuatrisl
Far. UB VENTURES P | T1 Besetopmen. o o.c i Cutels
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(For land)

8 The lessee further agrees that if e is-unible to utilize the complete land lease out to
him within the peried prescribed in clause 6 or 7 the lessors shall have the right of re-
enoy in the surplus unatilized land. without pavment of any sort ar compensation after
giving due opponunity for representing his case.

{For land)

S The lessee shall submit to the lessor oragy officer authorized by him in writing from
time to time. the plans and specification for the said construction which shall be in
accordance wilh the plans and specifications as may be approved by the lessor.

{(Comumon for land/building)

10.  The lessee shall use said premises, Jand and building structures and works, erected or
constructed thercon only for the purpose of establishing M.S INGOTS, SHEET RE-

ROLLED INDUSTRIES efc. and other allied products as mentioned in project .
report/provisional registration for construction of offiees, administrative building,
godown and shal) not use the same or any other, part thereof or permit it or any other -
pant thereof'to be used for any other purposé without the previous permission in writing

of the lessor.

104A) The lessee shall not sink wellfube-well withoul the wrillen permission of the
lessor or any other oftiver authorized by him. The' parmission will be subject 0 such
_lerms and conditions as the lessor may deem fit and it will be binding on lessee.

"Provided that no pesmission will be given in an industrial area in which the lessor or

eny other person or agency authorized by the lessor is aperating or, proposes to operate

a water supply scheme, without imposing & fixed amount of waler charges (for drawing

water from under the ground) which shall not be less than.

D Rs.500/«(R=five hundred only) per month in case of SSI & S5000/~Rs.five
thousand only) per month in case of LMI, or commercial activity, if water is
not used for any process of production.

i)  Rs.2000/(Rs.Two thopsand only) per month in case of SSI & Rs.10,000/-
(Rs.Ten thousand only) per menth in case of LMI, or commercial activity, if
water is also used for any process of production.”

1. The lessee shall. at his own exponses forthwith erect and at all times maintain,
tepair and keep in good condilion all boundary marks and pillars along with the
boundaries of the said land according fo the demarcation shown in the plan hereto

annexed. (L
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(Commaon for land/building) _

12. The lessee shall keep the ssid premised. tand and building reerected thercon in a
condition fit for habitation and &l his vwn expenses the ¢fflucnt Lreatment sysiems as
prescribed by the Chhattisgarh Envirenment Conservation Board or the local
authority concerned.

(For building)
13, The lessee shall not make any permanent and temporary additions or alterations

whatsoever in the said premises without obtaining the prior consent in writing of the
Industrial Commissioner. The decision of the Industries Commissioner with regard to
what canstilutes additions or alterations, shall be final and binding on the lessec.

(For building)
4. If there is any necessity of any-additions or alierations (o the said prexnlscs 10 suit

any particular requirement of the lessee the same may be made by the lessee at his
own cost with the previous permigsion in writing of'the Industries Commissioner. This
permission may be refused if the seme is considered undesirable or unsafe for the
premises, Any addition and alterations carried out by the lessee shall be subject to
removal of the expiry of the said term at the lessee's cost, if sc required by the
Industries Commissioner. If the Indusiries Commissioner does not insist on such
removal. no compensation or expenses incurred in making the addition and alierations
shall be payable by the lessor to the lessee.

(Common for land/buildimg)

15.  The lessee shall not sublel assign or otherwise transfer the said premises/land or
any part thereaf or any building constructed thereon for any purpose, whatsoever,
except as provided in rule 19 of the said rule,

(Commen for land/building)

16. The lessee shall not change the constitution of ownership of the unit without the
prior permission of the Allotting Authority in writing. If due to the change in the
constitution the share of the original allottee has reduced to less than 50% share that it
will be deemed to be taken that unit has been wansferred 1o some other hand and
accordingly the case of transfer shall be dealth with by the lessor.

(For land)

17.  The lessee shall plant at leasi fifiy irees per hectare of land alloued to him at his
own ¢osi pnd shall be liable 10 maiptain them. The lessee shall not be entitled to recover
any expenses on this account. Failure to comply with this condition shall be deemed as
a breach of the condition of allotment of the said premises.

arst
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(Common for land/huilding)
18. The lessec shall not carry on any offensive ade or business on the said
land/premises. The decision of the Allotting Authority with regard o what is
offensive trade or business shall be final and binding on lessce.

(Common for land/building)

19.  While using the said land/premises, if the lessee cause any harm or injury 1o any
person, he shall be liable to pay compensation or darnages in the same manner as a
tenant of land/building is general liable o pay.

(For building)

20, The ilessee shall msure and keep insured the............ccooveieinnpeid the pame of the
Industrial Commissioner and shall st all times during the said term keep the same
insured independently and separately against any loss or damage caused by fire and
against all other risks, as the Industries Commissioner may require, in the sum or
R i BBt i w0nly) with an Insurance
Company approved by the Industies Commissioner and shall deposit with the
Managing Director. Chhattisgach State Industnal Development  Corporation
LwlLRaipur all such insurance policics and receipts of payment of the premiums in
respect of the same. The lessee shall insure the said premises independently of and
not along with any of the property of the lessee,

(For buflding)

21.  The lessce shall complete all formalities required ender clause 20 above and
deposit the insurance policy and receipt of payments towards the same with the
Managing Director. Chhattisgarh Swaie Industrial Development Corporation Lid.
within the pericd of one month. from the date of taking over possession of the said
premised by the lessce.

{Cemmaon for tand/building)

22. The lessee shall comply with all acts, rules and regulations in force from time to
time in respect of the working of M/S U, B. VENTURES (P) LTD.
(Common for land/building)

23.  The lessee shell continuously run, during the period of lease the factory for which the
land/premises is allotied. Closure of the factory for a continuons period exceeding six
months without proper ressons to the satisfaction of the Allotting Authority be
considered as o hreach of this conditien.

ok
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{Common for land/building)

24. The lesses shall during the said ferm Reep the said land/premises in a reasonably
good conditian.

(For building)

25.  The lessor shall carry out all such normal repairs to the said premises as he may
deem necessary, If any repair are occasioned by any regligence for default on the part
of the lessec, he same shall be cared out by the Jessee at his own cost or by the
Industries Commissioner as to what shall constitute normal repairs and whether any
repairs are occasioned by any negligence or default on the part of the lessee shall be
fioal and binding on the lessee.

{Comnton for land/bailding)

26, If the rent hereby reserved or any part thereof shall at any time be in arrears and
unpaid for six calendar months in the case of land and two months in the case of
premised next after the date whereon the same shall have become due, whether the
same shall have been lawfully demanded or not or if the lessee becomes insolvent
and/or goes into liquidation voluntarily or otherwise or if there be any aittachmem on
the said premises or there is a'breach or non-observance by the lessee of any of the
conditions and canvenants theréin contained and the lessee fails to remedy the breach
within twenty one days of the notice in writing given by the lessor or becomes insolvent
or cnters into an agreement with his creditors for composition of the industry, this lease
will be deemed to have been tierminated and the lessor may notwithstanding the waiver
of any previous cause right of re-entry and without prejudice to any right or remedy of
the lessor for recovery of remt remaining due under the lease upon the said
land/premises and repossess the same as. if this demise had not been made.

(For land)

27. On the expiry of the lease period or termination of the lease due to breach of the
conditions of the lease deed or surrender of land after the execution of lease decd, the
lessor, shall have the right or re-entry over the land/premises. On such re-entry, the
lessor may refund 1o the lessee the premium/cost of acquisition paid by the lessee at
the time the land was allotted/leased out to the lessee in the following inanner:

(i Full premium. if surrender of allotted/lcased land occurs within one year and
three years. in respect of smgll scale industry, and large and medium industry,
respectively.

(i) 10% less, if sumender of alloted/leased out land occurs after one year but
within two years, and after tuee years, but within four vears in respect of
small scale industry and large and medium industry respect ¢+

(i) 20% less if surrender of allotied/leased out land occu s afier two years but
within three years, and after four years but within five years in respest of
small scale industry and large/medium industry respectively.

(iv) No refund of premium shall be permissible to unit not falling under

category (i),(ii) and (itt) above. oLt Contd..(8)
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(For land)

28.  On termination/surrender of lease, the lessee shall be given an opportunity to
transfer or otherwisc dispose off the building, plant and mac .ivery and any other
construction on the said premises within the period of 3 months in a manner
accepable 10 the lessor. After the said 3 months period the lessor shall have the full
right on all the property left over in the free to dispose it off accordingly.

(For buildipg)

29. The lessec shall hand over the said building to the lessor, the expiry of the said
term er on the carlier determination of the lease in the same co "I 'n as was handed
over when occupied or received by the lessee after reasovable we . o d tear expected.

(For land)

30. The Tessor may at his discretion if the lessee shall have duly paid to rent hereby
reserved and observed and performed the conditions herein contained at the request
and cost of lessee. renew the lease for a further period of FIVE years.

Provided that the rent may be emhenced for the grant of ev - - renewed lease and
that every renewed lease shall cantain such of the corditic w¢in contained as
shall be applicable and such other conditions as may be thougliL necessary by the
lessor.

(For land)
3. Lesscc may surrender the leased area in part or whole bv civing (o the lessor,
THREE calendar months notice in writing of his intention 1o Jo «

(Common for land/building)

32. Al costs and expenses ingurred or which may be inc. .| for preparation,
execution and registration of this fease shall bc borme and paid by the lessee, subject
to such relaxations as may be approved by the lessor in this beliali,

{Common for land/building)

33. It is FURTHER DECLARED THAT THE lesse¢ ' -“posit a sum of
Ra. 1,89,081.00 (Rs. Ope lac e¢ighty pine thousand - on¢ ouly) as
security in pursuance of clause 2 of this lease deed for the | ~ment of the rent
and observance and performance by him of the several conditic . L1 contained.

(Common for land/building)

34 Upon breach or non - observance by lessee of any of th- »rms and conditions
herein contained it shall be lawful for the lessor to fore” : security deposit
referred (0 in clause 33 above, without prejudice to any otl = or remedy of the
lessor in thar behalf’and (o resumme the possession of the said |n/ “gS,
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(Commoa for land/building)

35.  The security deposit unless forfeited us aforesaid and ati-r dcducting all such
sums a5 mav be due 1 and recovernble by the lessor under ti. - uesents, shall be
rewumned 1o the lessee after detérmination of the lease by afffux ol 1, .« or otherwise.

_{Common for land/building)

36. The ledsee may filo a representation if he is aggrieved by an < “r of the Allotting
Authiority as tmder:-
A represcntation may be filed before the Chairman . .hattisgarh State
Industrial Development Corporation Ltd.. Raipur against Or ..nal Order of the
Managing Director, Chhattisgarh State Industrial Developmeit Corporation Lid..
Raipur. Commerce and Industry Department against in eriginal ¢ i1der of the Board of
Dircctor, Chhattisgarh State Industrial Development Corporatior: 1.il., Raipur.
HOWEVER such a representation shall be made withia Thirty (71 -!ays of the receipt
of an original order.

37. The lessec shall provide regular employment to one per ‘anging to those
families who been disposed from their land due tw i ‘uisition for the
Arca/Estate/Growth Center within one year of its going into + .. -tion, The list of
persons entitled for consideration under this clause will be as J by the District
Collector.

OR

{Where the major portion of acquired land is to be used fora p: = - industry)

The lessee shall rehabilitaie ane person belonging 1+ [ those families
) which have been disposed due to acquisition of their lan. dustrial purpose
Y according to the rehabililalion programme as approved bythe I© . s Commissioner.
N This rehabilitation programme will have 10 be implemented fu!' :n one year of its
* going into production,
? (Strike vut whichever is not applicable) u
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{(Common for land/building)

38.  The Managing Director or any other officer to whom the powers of allotment
have been delegated will also he competent 1o terminate the lease (ced on behalf of
‘the lessor.

(Commeon for land/building)

39.  All sums recoverable under this deed may be recovered as arears of |/nd revenue,

40. The development works in the Industrial Area will be e by the lessor
aceording 1 its programme of werk and completed as early as ;v ¢ depending on
availability of funds but nom-exccution ar non completion of ary work shall not
cntitle the lessee to withhold or raise ebjection 1o the pu: ot 7 sueet light or
maintenance charges or any other amount due and payable 1o the 1+ ¢

41. In the event of any dispute arising between the parties in ro.o~t of the deed or
any other matter whatsoever connected therewith the RAIPU' . ¢« shall have the

junisdiction. Q_,_LL-_;_
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SCHEDULE
Name of Village : NAYANPUR-GIRWARGAN)
Name of Tehsil ; SURAIPUR
Namé of District : SURGUJA
Mame of Industrial Area : NAYANPUR-GIRWARGANJ
Size of Plot : 339,201 sq.ft. (7.787 acres)
Plot No. : 94 to 115
On North : 60 WIDE CSIDC ROAD
On South 3 60 WIDE CSIDC ROAD
On East : 60" WIDE CSIDC ROAD
On West : 80" WIDE CSiDC ROAD
(B
¢ Above details shown in the annexed map. EcposlVg wiceah !
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IN wilnesses whercof the parties hireto have signed this deed on the date and year
respectively mentioned against their signafure.

Gt

okt : cw-wfﬂ%@x

S e ""ﬂ'.l..a{ i
Signed by Lessor wa '!g!?&l'f L | 11ited

. AAlRL - 'Lr GJ
(signature) Chhanisgarh State Indu ctrigl Develor nent
Corpommn LtdLife Insurance meomion of India
Commercial Complex, Pandri, Raipur (C.G.)
Date: .24 i On behalf of the Governor of Chhaitisgarh

A Witncsses:

NEme Bnd 80OMES ..oveivmmssrmmsrscessiisisrisessorssmmrsomsrsnssssiioemst e

N

Signed by Lessee ——— —
(Signatuse) Onbuhalfef MS U.B: YENTURES(P)L

& For, UB-v "NTURES » LTD

Date
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Witnesses:
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